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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 556 OF 2023 

IN THE MATTER OF: 

Arun Tiwari ... Applicant 
Versus 

State of Uttar Pradesh & Ors. . .. Respondents 

1 

RESPONSE BY RESPONDENT N0.6 IN COMPLIANCE WITH 

ORDER DATED 26.02.2024 PASS ED BY THIS HON'BLE 

TRIBUNAL 

MOST RESPECTFULLY SHOWETH: 

1. That the present response ("Response") is being filed on behalf of 

M/s Gawar Construction Limited ("Gawar Construction" I 

"Answering Respondent", as the context requires) in compliance 

with order dated 26.02.2024 passed by this Hon 'ble Tribunal, 

through Mr. Phul Kumar Gaur its duly authorized representative. 

Copy of Power of Attorney in favor of Mr. Phul Kumar Gaur along 

with a copy of Board Resolutions are annexed herewith and marked 

as Annexure 1. 

2. Vide order dated 26.02.2024, this Hon'ble Tribunal was pleased to 

implead Gawar Construction as Respondent No.6 in the present 

original application i.e. OA No. 556 of2023 ("OA 556"). A further 

direction was issued seeking 
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Respondent in respect for carrying out mining work after obtaining 

environmental clearance ("EC") in respect of the Project (as 

defined hereinafter). The relevant portion of the order dated 

26.02.2024 is extracted hereunder for ease of reference and 

convenience of this Hon'ble Tribunal: 

"4. The report does not disclose that the Project Proponent­

M/s Gower Construction Limited has carried out the 

mining a(ter obtaining the EC. Hence, we deem it proper to 

implead the Project proponent as respondent no. 6 as 

under:-

i. M/s Gower Construction Limited, Sector-48, 

Sona Road, Gurugram, Haryana 

5. Let Notice be issued to the newly added respondent for 

filing the response, at least one week before the next date of 

hearing by e-mail at judicial-ngt@gov. in preferably in the 

form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF." 

A. PRELIMINARY SUBMISSIONS 

3. At the outset, the Answering Respondent denies any contentions, 

averments, submissions made by the Complainant i.e. Mr. Arun 

Tiwari alleging any wrongdoing by the Answering Respondent 

including but not limited to any illegal soil mining by the 

Answering Respondent. 
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4. It is further submitted that the present proceeding is a gross abuse 

of the process of law by the Complainant, Mr. Arun Tiwari, who 

has initiated the present proceeding with vengeful and oblique 

motives against the Answering Respondent. To achieve this, the 

Complainant has concealed materials facts and sought to mislead 

this Hon'ble Tribunal. At the outset, it may be noted that: 

a) Uttar Pradesh Expressways Industrial Development 

Authority ('~UPEIDA") is the Project Proponent of the 

"Bundelkhand Expressway" i.e. a 296.07km 04 Lane 

(extendible to 06 lane) access controlled expressway starting 

in District Chitrakoot and ending near village Kudrail in 

district Etawah (hereinafter referred to as the "Project"/ 

"Highway" as the context may apply). 

b) All responsibility of obtaining requisite approvals, including 

environmental clearance ("EC") for the Project lies with 

UPEIDA, even as per the agreement executed between 

UPEIDA and the Answering Respondent. The said 

responsibility has been duly discharged by UPEIDA. 

c) In fact, UPEIDA applied for and was granted the EC for the 

Project by the State Level Environment Impact Assessment 

Authority, Uttar Pradesh vide letter dated 23.11.2019 

bearing reference no. 407 /Parya/SEAC/4632-5156/20 18 

(hereinafter the "Project EC"). 

A copy of the Project EC issued to UPEIDA is annexed 

herewith and marked as Annexure 2. 
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d) The Answering Respondent i.e. Gawar Construction is 

merely one of 4(four) contractors awarded tenders to build 

the said expressway in a total of 6(six) packages. 

e) The Answering Respondent was issued a letter of intent on 

28.11.2019 and a detailed agreement was executed on 

20.12.2019 w.r.t. Package IV on which Joint Inspection was 

carried. The Project EC was issued in favour of UPEIDA 

prior to involvement of the Answering Respondent and the 

Answering Respondent, merely being one of the contractors, 

had no role or obligation to obtain the Project EC. 

f) The Answering Respondent commenced works on 

15.01.2020 pursuant to the Appointed Date vide letter of 

UPEIDA dated 15.01.2020. 

g) The Answering Respondent was constrained to file an FIR 

on 30.05.2020 inter alia against the Complainant, owing to 

the Complainant (along with his acolytes) deliberately 

hindering the construction of such a critical infrastructure 

project by intimidating, threatening and extorting the 

workers/suppliers/site personnel of the Answering 

Respondent. 

h) Despite such hindrances, the Answering Respondent 

completed its section of the works by 28.07.2022. 

i) The Complainant sent its letter alleging 'irregularity' in the 

works by the Answering Respondent on 12.06.2023 i.e. 

nearly 1 year after the works by the Answering Respondent 

were already completed and certified to be complete by the 

Project Proponent. 
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j) In the said letter, the Complainant inter alia concealed the 

fact that the Answering Respondent was merely 1 out of 4 

contractors involved in the construction. 

5. Apart from the deliberate suppression of such material facts, even 

the allegations by the Complainant regarding mining being carried 

out without permission is utterly false. No illegal mining was 

carried out by the Answering Respondent and the said position has 

been duly verified in the factual report dated 12/13.12.2023 

submitted by the District Magistrate Jalaun ("Factual Report") 

and joint status report dated 12.02.2024 submitted jointly on behalf 

of by the Joint Committee comprising State of Uttar Pradesh 

(through its chief secretary), the District Magistrate, Jalaun, the UP 

Pollution Control Board (through member secretary) National 

Highway Authority of India (through Project Director) and PWD 

(through Executive Engineer) (the "Joint Status Report"). The 

relevant extracts from the said reports are reproduced hereunder: 

A. Factual Report dated 12113.12.2023 submitted bv the 

District Magistrate, Jalaun 

" 

S.N Issue Raised Factual Status 

1. The allegation is that in the After on-site verification by 

course of construction of the committee, it was 

Bundelkhand Expressway confirmed that all mining 

project, the illegal mining of activities have been carried 

soil upto 10-15 mtrs. Depth out in accordance with the 

from the farmer's land is approved depth specified in 

being done by the project 
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proponent Mls Gawar per the affidavit provided by 

Construction Limited in the landowner, as 

collusion with the officers of documented in Annexure-]. 

UPEIDA. 

2. It is alleged that on account of After site visit and joint 

this illegal activity, the road verification by the committee, 

has been damaged at several including PWD officials, Mls 

places. Gawar Construction Limited, 

and UPEIDA officials, it was 

confirmed that all road 

damages resulting from the 

construction of the 

Bundelkhand Expressway 

have been duly addressed and 

rectified in compliance with 

stipulated specifications. The 

joint verification report 

detailing these findings is 

attached herewith as 

Annexure-2. 

3. Further allegation is that for After investigation of 

the said project, the mining is documents, it's confirmed 

going on since February 2020 that, all mining activities 

whereas the application since 2020 have been 

seeking permission for mining conducted with proper 

has been made in 2021 and permissions from the mining 

that on account of illegal deep department, as evidenced by 

mining, hundreds of cattle's the attached Annexure-3. 

have died and the damage to Regular environmental 

the environment has been assessments, enclosed as 

caused. Annexure-4, reveal no 

427



7 

evidence of environmental 

damage or adverse effects. 

These is no evidence to 

suggest death of hundreds of 

cattle's due to the project. 

4. As against the permission for All mining conducted by the 

mining upto 2 mtrs. Depth, the project proponent has 

mining has been carried out adhered to the guidelines, as 

by the project proponent in explicitly outlined and 

the agricultural field from 20 accepted by the respective 

to 55 feet deep and illegal landowners. Affirmed by the 

mining from the agricultural attached Annexure-], where 

field of many agriculturalists the landowner's affidavit 

has been done without even explicitly supports the mining 

seeking the permission activity, specifying the depth 

required solely for pond 

construction purposes. 

Further, there is no evidence 

of unauthorized deep mining 

or infringement upon 

agricultural fields without 

permission. " 

B. Joint Status Report dated 12.02.2024: 

"1. It appears that the Project Proponent, has not conducted 

illegal mining during the construction of the Bundelkhand 

Expressway project, as there are no evident defaults on the 

part of the Project Proponent. The mining activities were 

duly approved and signed by the Mining Officer Orai, 

Jalaun. 
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2. It is observed that the damaged roads have been repaired 

and this restoration has been verified and approved by 

P. WD officials. 

3. There is no evidence of deep mining beyond the approved 

limit on the site, no agricultural fields have been excavated 

without the permission of the landowners, and all mining 

activities have been conducted within the permissible depth. 

4. That Upon thorough on-site investigation, the Joint 

Committee meticulously examined for any signs of 

unauthorized mining by the Project Proponent and 

evaluated potential environmental impacts. The conclusive 

report affirms non-presence of illegal mining and as per 

independent party report, there is no environmental damage 

that was found. " 

6. As regards the second allegation regarding the EC, it would be 

pertinent to refer to Joint Status Report dated 12.02.2024 wherein 

after thorough investigation it was concluded that "The conclusive 

report affirms non-presence of illegal mining and as per 

independent party report, there is no environmental damage that 

was {ound" 

7. It is submitted that notice to the Answering Respondent was issued 

to ascertain whether the EC was taken by the Answering 

Respondent and whether works were carried out as per the EC. In 

this regard, it is imperative to note that even as per the agreement 

executed between UPEIDA and the Answering Re . ··;;· .... -.... ~ 
fCJ 
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obligation of securing the EC for the entire Project was on UPEIDA 

and that the EC was to be taken for the entire project and not on 

piecemeal basis. The relevant clause is reproduced hereunder for 

ease of reference: 

" 
4.3 ENVIRONMENTAL CLEARANCE 

The Authority represents and warrant that the 
environmental clearance for constntction of the Project 
shall be procured by the authority prior to the Appointed 
D t 

, 
a e . ... 

8. As noted above, the Project EC was obtained by UPEIDA on 

23.11.2019, while the 'Appointed Date' as per the agreement was 

15.01.2020. 

9. Further, the Project EC was valid from when the construction was 

commenced by the Answering Respondent on its own sections (on 

15.01.2020) till the completion of works. Thus, since UPEIDA 

applied for and secured the Project EC for the entire length of the 

project (i.e. 296km), in terms of its obligations under the agreement 

with the Answering Respondent, there arises no occasion for the 

Answering Respondent being a contractor, to do so separately. 

10. In fact, to the best knowledge of the Answering Respondent, none 

of the other 3 contractors separately applied for an EC. The 

Answering Respondent was 1 out of the 4 contractors who were 

awarded the works for the construction of the Bundelkhand 

Expressway. 
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11. The Response by the Answering Respondent is more fully set out 

hereunder. 

B. BRIEF FACTS 

12. The brief facts relevant for the adjudication of the present matter 

are set out hereinafter. 

13. The Project was launched in April 2017 by the Hon'ble Chief 

Minister of Uttar Pradesh for the development of the Bundelkhand 

Expressway. 

14. As from the official website of UPEIDA, the Project was awarded 

to be developed in 6(six) packages by a total of 4(four) contractors 

(including the Answering Respondent), as under: 

Package Name of Package Length Name of 

No. (in km) Developer 

1. Chainage (-)0+790 to 50.490 M/s Apco 

Chainage 49+700 Infratech Pvt. 

(Gonda, district Ltd. 

Chitrakoot to 

Manokhar, up to district 

Banda 

2. Chainage 49+700 to 50.300 M/sApco 

100+000 (Manokhar, Infratech Pvt. 

district Banda to Ltd. 
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Kaouhri, up to district 

Mahoba) 

3. Chainage 100+000 to 49.000 M/s Ashoka 

Chainage 149+000 Bildcon Ltd. 

(Kaouhri, district 

Mahoba to Brolikharka, 

district Hamirpur 

4. Chainage 149+000 to 51.000 M/s Gawar 

Chainage 200+000 Construction 

(Brolikharka, district Limited 

Hamirpur to Salabaad, 

district Jalaun) 

5. Chainage 200+000 to 50.000 M/s Gawar 

Chainage 250+000 Construction 

(Salabaad, district Limited 

Jalaun to Bakhariya, 

district Auraiya 

6. Chainage 250+000 to 45.280 M/s Dilip 

Chainage 295+280 Bildcon 

(Bakhariya, district Limited 

Auraiya to Kudrail, 

district Etawah) 

TOTAL 296.070 

15. As is apparent from the aforesaid table, the Answering Respondent 

a) Was one of four contractors appointed by UPEIDA to 

construct the Project; 
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b) The Project on which the Joint inspection was carried i,e. 

package Nos. 4 totaling 51km out of the total length of 

296.070km 

16. As is apparent from a bare perusal, the Complainant's allegations 

regarding mining of soil without permission by the Answering 

Respondent pertain to the District Jalaun i.e. in respect of Package 

No.4. 

17. As regards Package No.4, the Answering Respondent was issued a 

'letter of intent' by UPEIDA on 28.11.2019 and a detailed 

agreement was executed on 20.12.2019. Thereafter, UPEIDA 

issued a letter dated 15.01.2020 notifying 15.01.2020 as the 

'appointed date' for Package 4 (as per the agreed terms and 

conditions). Thus, the Answering Respondent commenced 

construction on the works in respect of Package No.4 on 

15.01.2020. A copy of the letter dated 15.01.2020 issued by 

UPEIDA is annexed herewith and marked as Annexure 3. 

18. The project engineer for UPEIDA vide letter dated 02.08.2022, 

certified in terms of approval issued by UPEIDA that the 

Answering Respondent has completed the construction of the 

Package No. IV on 28.07.2022. A copy of the letter dated 

02.08.2022 issued by the Engineer ofUPEIDA is annexed herewith 

and marked as Annexure 4. 

19. It is may further be noted that as per the information available on 

official website ofUPEIDA, construction of the Project is complete 
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Hon'ble Prime Minister. In fact, the said fact is not even in dispute 

even as per the Complainant. 

20. At this juncture, it is crucial to note that, contrary to the false 

impression being given to this Hon'ble Tribunal, the Project 

Proponent was UPEIDA and not the Answering Respondent. As is 

apparent, the Answering Respondent was merely a contractor who 

was awarded works in respect to Package IV on which the Joint 

Inspection was carried out. 

21. As more fully detailed hereinbelow, obtaining environmental EC, 

for the Project, submitting semi-annual compliance reports in terms 

of the EC and submitting a comprehensive environmental impact 

assessment ("EIA") was solely the responsibility of the project 

proponent i.e. UPEIDA and was in fact, carried out by UPEIDA to 

best of our knowledge. 

22. As is reflected from the orders dated 15.12.2023 and 26.02.2024 

passed by this Hon'ble Tribunal, the present matter i.e. OA 556, 

came to registered pursuant to a letter dated 12.06.2023 sent by one 

Mr. Arun Tiwari, the Complainant in the matter. 

23. From the said orders, it further appears that the Complainant has 

not only misrepresented Gawar Construction to be the Project 

Proponent, but has also made several demonstrably false 

allegations which inter alia include Gawar Construction illegally 

carrying our soil mining for the Project works, since April 2020, 

when permission for the same was allotted only on or around 2021. 
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24. This is manifestly false, giVen that Gawar Construction had 

received approval for the soil mining in April 2020. The relevant 

documents in this regard will be placed hereinbelow. 

25. It is submitted that the Complainant has only made false allegations 

in the present matter and that the entire proceeding initiated before 

this Hon'ble Tribunal is nothing more than an abuse of process of 

law. The Complainant is a litigant who has come to this Hon'ble 

Tribunal with unclean hands, concealing material facts with a view 

to needlessly harass the Answering Respondent. 

26. In this regard, it is pertinent to note that far from being a public 

spirited and victimized crusader, the Complainant in fact, is himself 

involved in illegal activities, which include attempts at sabotaging 

the Answering Respondent's works in the Project. Owing to illegal 

and nefarious acts of the Complainant, the Answering Respondent 

was constrained to lodge a first information report no. 117 dated 

30.05.2020 before Police Station Ait, District Jalaun Uttar Pradesh 

("FIR"), under Sections 386/353/341 and 506 of the Indian Penal 

Code 1860 ("IPC") inter alia against the Complainant. A copy of 

the FIR dated 30.05.2020 (along with its true typed copy) 1s 

annexed herewith and marked as Annexure 5. 

27. It is ironic that the Complainant alleges wrongdoing by the 

Answering Respondent in respect of soil mining, when in fact, it 

was the Complainant (along with several other local accomplices) 
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the soil mining works in respect of an inter-change that was being 

constructed near the 174km mark (in Package 4 of the Project). The 

Complainant has, under threat of delaying, impeding and 

preventing completion of the works, extorted money and even 

cornered 15-20 tractor loads of sand. The Complainant (along with 

his accomplices mentioned in the FIR) has threatened dire 

consequences including death not just on the workers/site 

personnel of the Answering Respondent (and its suppliers etc.) but 

also on supervisors/officials ofUPEIDA. The Complainant would 

routinely mobilize unruly local elements in an attempt to threaten, 

hinder and stagnate the works. 

28. Evidently, the present complaint before this Hon'ble Tribunal has 

been lodged by the Complainant as a vindictive counterblast, to the 

legitimate proceedings which the Answering Respondent was 

constrained to initiate solely on account of the illegal acts of the 

Complainant. 

29. Without prejudice and in addition to the aforesaid, it is humbly 

submitted that the Answering Respondent is no fly-by-night 

operator but is a reputed construction company which takes pride 

in carrying out works of the highest quality, strictly in accordance 

with extant norms, guidelines, permissions and legal framework. 

The Answering Respondent has adhered to such principles even in 

respect of the works carried out in the present Project. This is 

substantiated hereinafter. 
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C. FALSE, MISLEADING ALLEGATIONS AGAINST 

ANSWERING RESPONDENT 

30. At the outset, it is submitted that the Complainant has come before 

this Hon'ble Tribunal with unclean hands, concealing material 

facts and with a view to abuse the process oflaw. The Complainant 

has misled this Hon'ble Tribunal as regards the status of the 

Answering Respondent being the 'Project Proponent'. 

31. Vide order dated 26.02.2024 this Hon'ble Tribunal has sought a 

response from the Answering Respondent on whether the 

Answering Respondent "has carried out the mining after 

obtaining the EC". 

32. In this regard, it is submitted as under: 

a) As set out hereinabove, the Project Proponent was UPEIDA. 

The said position is also reflected in the Project EC. 

b) The Answering Respondent was merely one of four 

contractors appointed to for the construction work of the 

Project on an EPC basis. 

c) EC for the Project was sought by UPEIDA. 

d) EC for the Project was granted to UPEIDA by the State 

Level Environment Impact Assessment Authority, Uttar 

Pradesh vide letter dated 23.11.2019 (the Project EC has 
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e) The mining activity for soil to be used in the Project by the 

Answering Respondent was done in terms of prior 

permissions that were received. In this regard, the following 

approvals issued by the District Magistrate, J alaun may be 

noted: 

Sr. No. Reference No. Date 

1. 1 058/Mineral-MMC-30 27.04.2020 

2. 1 083/Mineral-MMC-30 13.05.2020 

3. 1 085/Mineral-MMC-30 15.05.2020 

4. 1108/Mineral-MMC-30 21.05.2020 

5. 1109/Mineral-MMC-30 21.05.2020 

6. 1130/Mineral-MMC-30 29.05.2020 

7. 1131/Mineral-MMC-30 29.05.2020 

8. 1163/Mineral-MMC-30 05.06.2020 

9. 1184/Mineral-MMC-30 12.06.2020 

10. 1187/Mineral-MMC-30 15.06.2020 

11. 1194/Mineral-MMC-30 16.06.2020 

12. 1195/Mineral-MMC-30 16.06.2020 

13. 128 8/Mineral-MMC-30 01.07.2020 

14. 1334/Mineral-MMC-30 16.07.2020 

15. 1367 /Mineral-MMC-30 22.07.2020 

16. 1555/Mineral-MMC-30 06.10.2020 

17. 1564/Mineral-MMC-30 06.10.2020 

18. 1685/Mineral-MMC-30 11.11.2020 

19. 1699/Mineral-MMC-30 20.11.2~ 
..··· -~true,,:··. 

~\ (j f)J 
~·/ . .. ·· 
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20. 1700/Mineral-MMC-30 20.11.2020 

21. 1701/Mineral-MMC-30 20.11.2020 

22. 1702/Mineral-MMC-30 20.11.2020 

23. 1703/Mineral-MMC-30 20.11.2020 

24. 1711/Mineral-MMC-30 23.11.2020 

25. 1712/Mineral-MMC-30 23.11.2020 

26. 1715/Mineral-MMC-30 26.11.2020 

27. 1716/Mineral-MMC-30 26.11.2020 

28. 1718/Mineral-MMC-30 26.11.2020 

29. 1769/Mineral-MMC-30 21.12.2020 

30. 1770/Mineral-MMC-30 21.12.2020 

31. 1771/Mineral-MMC-30 21.12.2020 

32. 1 024/Mineral-MMC-30 07.01.2021 

33. 1027 /Mineral-MMC-30 08.01.2021 

34. 1797/Mineral-MMC-30 01.01.2021 

35. 1798/Mineral-MMC-30 01.01.2021 

36. 1826/Mineral-MMC-30 07.01.2021 

37. 1832/Mineral-MMC-3 0 08.01.2021 

38. 1833/Mineral-MMC-30 08.01.2021 

39. 1898/Mineral-MMC-30 29.01.2021 

40. 1968/Mineral-MMC-30 18.02.2021 

A copy ofthe approvals issued by the District Magistrate, Jalaun 

(along with the true typed copies) are annexed herewith and 

marked as Annexure 6 (Colly.) 
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f) As is apparent from the aforesaid, the Claim by the 

Complainant that mining work had commenced in April 

2020, but permissions were received onlv in or around 

2021 is demonstrably false. Since the permissions were 

sought as the work is progressed and the mining work was 

only done pursuant to permission. 

g) Further, the Complainants allegations that mmmg was 

conducted without consent of landowner is patently false. 

Contrary to the false allegations, it is apparent from a bare 

perusal of the approvals, that the consent of the landowner 

was taken t and placed on record on affidavit at the time of 

applying for the approval for soil mining for utilization in 

the Project. 

h) In addition to the aforesaid, it be further be noted that 

UPEIDA, in compliance with its obligations under the 

Project EC, would submit a compliance report every 6(six) 

months showing compliance with the conditions under 

which the Project EC was granted. 

i) UPEIDA submitted said compliance reports for the periods 

1. April 2020 to September 2020 

11. October 2020 to March 2021 

111. April 2021 to September 2021 

IV. October 2021 to March 2022 

V. April 2022 to September 2022 

VI. October 2022 to March 2023 
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vn. April 2023 to September 2023 

Copies of the compliance reports submitted by UPEIDA are 

annexed herewith and marked as Annexure 7 (Colly.) 

j) It is pertinent to note that from a bare perusal of the said 

compliance reports, the parameters for mining permissions 

being taken are reported as "being complied'' for the duration 

between April 2020 to September 2022 and "complied" for 

the period between October 2022 to September 2023 

(Ref: Line Item No. 17 under 'Special Conditions') 

33. Thus, as is apparent, from the approvals placed on record by the 

Answering Respondent, as well as the EC compliance reports 

submitted by the Project Proponent, UPEPDIA, it is clear that the 

requirement for obtaining mining permissions was always 

complied with for the duration of the Project. 

34. Moreover, it is further pertinent to note that: 

a) Works being carried out by the Answering Respondent were 

completed on 28.07.2022 as also certified by UPEIDA. 

b) However, the Complainant's letter alleging irregularities in 

soil mining by the Answering Respondent was issued on 

12.06.2023 i.e. nearly one full year after the works were 

completed by the Answering Respondent and certified to be 

complete by the Project Proponent i.e. UPEIDA. 
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35. In addition to the aforesaid, it is further pertinent to note that the 

allegations raised by the Complainant were looked into and were 

categorically negatived by the Factual report of the District 

Magistrate, Jalaun (dated 12/13.12.2023) as well as the Joint Status 

Report (dated 12.02.2024) submitted by jointly by the authorities 

impleaded vide order dated 15.12.2023. In the said reports, it was 

unequivocally stated that the allegations are baseless and contrary 

to position on the ground and that there was no illegal mining that 

was carried out. The said findings of the reports have been recorded 

by this Hon'ble Tribunal in the orders dated 15.12.2023 and 

26.02.2024. 

36. As regards whether the works were carried out as per the EC, the 

said position has been clarified in the present Response. The 

Answering Respondent, being only a contractor had no role, 

involvement and/or obligation to procure the EC for the Project. In 

fact, the EC was obtained and granted in favour of the Project 

Proponent i.e. UPEIDA, prior to any letter of intent or agreement 

being executed with the Answering Respondent and much prior to 

the commencement of any works. Further, UPEIDA also submitted 

6(six) monthly compliance reports showing compliance with the 

conditions under the EC. Thus, it is humbly submitted that even 

on this aspect, no default or lapse can be attributed to the 

Answering Respondent. 

3 7. Thus, for these reasons, OA 5 56 ought to be dismissed by as against 

the Answering Respondent in limine. 
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PRAYER 

In view of the facts and circumstances elaborated above, it is most 

respectfully prayed that this Hon'ble Tribunal may be pleased to dismiss 

OA 556 of2023 as against the Answering Respondent and direct deletion 

of the Answering Respondent from the array of parties of OA 556 of 

2023. 

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT N0.6 

AS IN DUTY BOUND SHALL EVERY PRAY. 

Place: New Delhi 
Date: 29.04.2024 

FOR M/s GA WAR CONSTRUCTION LIMITED 
Answering Respondent/Respondent No.6 

Authorized Representative 

THROUGH 

Kapil Arora/ Pravar Veer Misra 
(Enrol. No. D/1421/2003)(D/4372/2017) 

Cyril Amarchand Mangaldas 
Advocates for Respondent No.6 

Levell & 2, Max Towers, 
C-001/A/1, Sector 16B, 

Noida- 201 301, Uttar Pradesh 
Email Address: kapil.arora@cyrilshroff.com 

Mob:9560470559 

443



BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 556 OF 2023 

IN THE MATTER OF: 

Arun Tiwari ... Applicant 

Versus 

State of Uttar Pradesh & Ors. .. . Respondents 

AFFIDAVIT 

I, Phul Kumar Gaur, Son of Shri Niranj an Lal, aged about 64 Years, being 

the Authorized Representative of M/s Gawar Construction Limited i.e. 

the Respondent No.6 herein having office at SF-01, JMD Galleria, Sector-

48, SohnaRoad, Gurgaon (Haryana) 122001, the above-named deponent, 

do hereby solemnly affirm and declare as under: 

1. That, I am the Authorized Representative of the Respondent No.6 

in the present case and as such conversant with the facts and 

circumstances of the present case, based on records maintained by 

the Respondent No.6 company and hence and competent to depose 

in respect thereof. 

~-- 2. That the accompanying Response has been drafted under my 
/c-f'\. OF 1No14 

1/c,O .., instructions and the contents thereof, except the legal averments 
·- ~ 

j,._.J ~ . • 
_r::.;·( ~~ rP. contamed therem, are true and correct to the best of my knowledge 
\. ~~ ~ 
\~"~· . '\. ~ ( if, and information derived on the basis of the records maintained by 
~ \ /o/ . . 
\:!~_fz;Al 

1
_- ~C;~~" the Respondent No.6, m the usual course of busmess. The legal 

~~-- .. - ..... ,. 
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averments contained therein are true and correct on the basis of the 

legal advice, received by me and believed by me to be true and 

correct. 

3. That no part of this affidavit is false and no material facts have been 

concealed there from. 

(} 

() DEPONENT 

VERIFICATION 

Verified at Gurgaon on this 29th day of April, 2024, that the 

contents of the above affidavit are true to my knowledge and nothing 

material has been concealed therefrom. 

RAM NtWAS ~ 
NOTARY. GUR 
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Affidavit 

Certificate No. G0020248408 

Indian-Non Judicial Stamp 
Haryana Government Date : 15/0212024 

Stamp Duty Paid : ~ 101 

GRNNo. 112962677 II II Penalty : ~0 

Deponent 
lAs. Zero Clniy) 

Name : Gawar Construction Limited 

H.No/Fioor : Dss378 Sector/Ward : 16-17 Landmark : Na 

State : Haryana CityNillage : Hisar District : Hisar 

Phone: 95"****"09 

Purpose : All Purpose to be submitted at Other 

The authenticity of this document can be verified by scanning this OrCode Through smart phone or on the website https:llegrashry.nic.ln 

POWER OF ATTORNEY 

Know all men by these presents, we, Gawar Construction Limited having registered office at 
DSS-378, Sector 16-17, Hisar-125001 (Haryana) (hereinafter referred to as "the Company") do 
hereby constitute, nominate, appoint and authorize Mr. Phul Kumar Gaur (bearing Aadhar 
no. 7626 0631 6124) S/o Sh. Niranjan Lal, R/o House No. 413, Sector 51, Gurugram- 122001 
(Haryana) as our true and lawful attorney in connection with the court case titled Arun Tiwari 
vs. Union of India and Ors. pending before NGT Delhi under Original Application No. 556 of 
2023 to do or execute all or any of the below acts or things on behalf of the Company: 

1. To appear on behalf of the Company and represent Company before the court under 
jurisdiction in the matter or in any other court where the said case is transferred in 
future. 

2. To engage or appoint any solicitor, counsel, advocate, pleader or lawyer to conduct the 
above said suits. 

3. To prosecute the said suits and proceedings, to sign and verify all Vakalatnama, plaints, 
pleadings, applications, petitions, replies or documents before the court and to 
deposit, withdraw and receive document and any money or moneys from the court or 
from the defendant either in execution of the decree or otherwise and sign and deliver 
proper receipts for me and discharges for the same. 

4. To apply for inspection and inspect documents and records, to obtain copies of 
documents and papers. 

5. To file any appeal, writ, revision or review against any interim or final order before any 
Court including the High Court and Supreme Court or to defend any appeal, revision, 
review or other petitions filed in this case before any Court up to the highest Court 
against any order passed in this case. 

Notwithstanding the rights/powers granted to the Attorney hereinabove, it is hereby clarified 
that, with respect to the court cases, the rights/powers of the Attorney shall be subject to the 
following restrictions: 

I. The authority granted will be restricted to the subject cited above; 

Page 1 of 2 
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II. Attorney cannot delegate authority given, to another person. 
III. POA cannot indulge into any illegal/unauthorized activity. 
IV. This Power of Attorney will be valid for one year from the date of its issuance i.e. 

from 29-04-2024 to 28-04-2025 unless it is revoked. 

AND we hereby agree to ratify and confirm all acts, deeds and things lawfully done or caused 
to be done by our said attorney to and in exercise of the power conferred by this Power of 
Attorney and that all acts, deeds and things done by our aforesaid attorney in exercise of the 
powers hereby conferred shall and shall always be deemed to have been done by us and these 
acts, deeds shall legally bind to our company. 

This Power of Attorney shall continue to be in force until it is revoked by the company. 

In witness whereof we Gawar Construction limited, have executed this Power of Attorney on 
this 29th day of February 2024. 

Signature attested by 
Dr. Bant Singh Singla 
Director 
Gawar Constructi Limited 

F r Gawar constru t1on imited 

Page 2 of 2 

For & on Behalf of 
For Gawar Constru ·on limited 

For Gawar Canst ction Limited 

~ 
Dir~ 

Witness:-

l. 
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G AW A R 
CONSTRUCTION LIMITED 

GAWAR CONSTRUCTION LIMITED 
SF-01, JMD Galleria, 

Sector-48, Sohna Road, 
Gurugram ~ 122001 (Haryana) 

Mob.: +91-7303504555 
Ph.: (0124) 4854000 

Fax : (0124} 4854001/02 
Web.: www.gawar.in 

E-mail : gcl@gawar.in 
An ISO 9001:2015 Certified Company 

CIN ; U701 09HR2008PLC037773 

GCL/2021-,22/DT·12.04.2021/BB-1S 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF THE BOARD OF 
DIRECTORS OF M/S. GAWAR CONSTRUCTION LIMITED (CIN: U70109HR2008PLC037773) DULY 
HELD ON MONDAY, 12™ DAY OF APRIL, 2021 AT THE REGISTERED OFFICE OF THE COMPANY 
SITUATED AT DSS-378, SECTOR-16/ 17, HISAR-125005, HARYANA. 

AUTHORIZATION TO MR. BANI SINGH SINGLA. DiRECTOR OF THE COMPANY 

"RESOLVED THAT Mr. Bant Singh Singla, Director of the Company be and is hereby authorized 
to do the following acts, deeds and things on behalf of the Company: 
• To execute, file, authenticate and sign, digitally or manually, various forms, papers, returns 

and documents under Company Act, 2013 or under any other Acts, with ROC, Regional 
Director, Ministry of Corporate Affair. Central Government and/or any other prescribed 
authority, as and when required for the business of the Company and to execute day to day 
working in this behalf; 

• To sign, digitally or manually, E-xecute, deliver, submit the documents/papers, agreements, 
contracts, deeds, certificates, registration, slips or other relevant documents, as and when 
required, in relation to any work, matter, case or issue, with the Central Government, State 
Government, National Highway Authorities, Central or State Government Authorities, 
Municipal Bodies, Corporation, local authorities and any other concern or department as 
may be beneficial for the interest of the company as and when required. 

• To re-present the Company before the Govt./Semi-Govt./Revenue Authorities or any other 
authorities such as Court or any other authorities/department and to execute., sign, file and 
submit any document, papers or forms in this behalf; 

• To execute, sign, file and submtt any document, paper, deed, agreement, extracts for and on 
behalf of Company and to do all the correspondence with various authoritiesas and when 
required for the fulfillment of objects of the Company. 

• to make necessary application and to give necessary power of attorney (s), undertakings (s), 
deeds, papers and all other documents etc. necessary for the purpose of legal/arbitration 
proceedings of the Company in relation to the project(s) allotted/to be allotted to the 
Company and for all matters incidental thereto as may be considered necessary and 
expedient on behalf of tht' company and authorized to sign and execute any of the above 
mentioned documents, carry out modifications or amendments thereto. 

• To delegate the above said authority /authorities to any other person/persons and/ or to any 
official/officials of the companythrough issue of Power of Attorney or Authority letter as 
and when required for the fulfillment of objects of the Company. 

For GawarC 

Regd. Office: DSS- 378, Sector 16-17, Hisar ~ 125005 (Haryana) 
Ph. : 01662) 246117, 250361, Fax: (01662) 248885 

'\..\ 
'· 
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FURTHER RESOLVED THAT the aforesaid powers entrusted to the said director shall be valid 
and effective till his association with the company or revoked by the Board, whichever is 
earlier, 

FURTHER RESOLVED THAT all the Directors of the Company be and are hereby. jointly or 
severally, authorized to execute, sign and file the relevant forms, deeds, any document or papers 
and to do all the acts and deeds and things which are necessary or expedient for this resolution. 

FURTHER RESOLVED THAT a certified true copy of this resolution be furnished as may be 
required under the signature of any of the Director/Chief Executive Officer/Chief Financial 
Officer /Company Secretary, severally, of the Company." 

Certified to be true copy 
FOR GAWAR CONSTRUCTION LIMITED 

For Gawar Constmction L~i!; I 
Ravinder Kumar 
Director 
DIN-01045284 
19 Park Drive Malibu Town, 
Sedor-4 7, Sohna Road, Gurugram 
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ANNEXURE - 2
State LeveJ Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of I!JJvironment, U.P. 
\1\nMIChand· I,C...u Napr,Ludtnow WOIO 
l'lloa< : 91 · SIHJOO 541, Fu ; 91 SIHJOO S4.l 
t·moll :~ 

To, 
Shrl Awanlsh Kumor AwaSlhl, 
Chltf b•cullvt Offl<e ta., 
M/1 UP EJ<prouway lndustrlol D<welopmol'lt Authorl!'l, 
C·U, 2M floor.., Pt ryatan Bhawan. 
VlplnKhond, Gomtl Nteor, 
LutknOW• U 6010 

~ ............. .,. .. 

Atf. No •••.. ld..Q.;t, ........ JPoryo/SEAt/463l-515G/l018 Oot11 2.3 Novem~r,1019 

Syb; £nylrpnmtnttl Qcacanca for Progolfd Cpnnrunlon of 04\.lne lundtlkband Exprmtwav (IWOdlbtorp ot 
ltnt) Jo O!ndrt·Cbftrtkpot. ltndt. Htm!rpvr. Mtbobt. Jtltun. Aurtln and Etlwt b. U.P., Mit Jntar Prtdtlb 
bD!tliWJY lnctunrlal Dtttloqmens Aulboth IUP[tQA). 

Our Sit, 
Pie- refit to your epplleltfon/lelten 09..01-2019, 14-0HOU, 04-1>2019, 26·0'.!•2019, 09-102019. 24· 

10.2019, 04-!1·2019 S. 09·102019 addrtned to the Chttr,.,...,/Se<retary, s .. te lk<el Envlfonmtrlt ImpaCt 
AJ>Himtnt Authority (SliM) and Dlrettor, Dlr.ttorate of £nvtronmtl'lt GCM. ol UP on 1M wbject as aboWt l'ho 
Stott Level b.,.., ApproiRI Commlltet considered tht mantr In IU meetlnas held on doted OG/11/2019 t nd S[IM 
In IIJ mtt~nl dated U/11/2019. 

A prtM!n!Otlon w~J mad~ by tht pr~jecl propontnt Shrl M~n~l KYmor GupUI, Superlnt•ndln& Enalneor, 
UPEIDI\ alone With their conoultant M/a Vorclan fnvlronet, lha pr011onont, thM"8h the dotumenu submitted and 
the pi .. ont.l tlon mode,lnformod the commlttcle lholl 

I . Th~ cnvlronmentol clearance Is SOYsflt lor ConnrycUon of Oo1 Lane 6undelkhond bpreuwoy (e>pondtblo 
to OG lane) In Dbtrlct·Chluakoot, Benda, liamlrpur, Mahobt, Jolaun. Auralyo end Ellwllh, U.P., M/1 Vlltr 
Prode1h Elcpreuwav lndYstrlal Development 1\uthori!'IIUP(IDAI. 

2. Ternu ol ralorence In the mauer were lnuod by SliM. UP. vldt tenor no. 26/Poryo/SCIIt/1632/2018, 
daltd 10/0S/2019 

3. [lA rtpo!1 submitted by the pro~CI prof)OMnt on 24/10/2019 
4 The proposed .. preuwav wtll be hal/Ina • t.one ([l(ptndable to 6 lane) conflcuradon ltlrtlnc from Ch (.) 

0•790 at JhOfUI.AIIahal>od Rood IYnctlon (Nttr Chllrtkootl and c.rmlnatts at Ch 295+210 (It AI••· 
lud<now UprHJwoy)ln £tawth. 

5 Hteh Jpecd connecllvrty stti1J from Km 266 6 of NH 76/now NH 35 (Vorentsl· Bind• road), netr 
Bhtntkooo to km 133.771 or 1\i!llo\ucknow bprtuwty near vi i• a• Kudl1llln £t1W11h dlnrlct 

6 . Salltnt fta turos of thtJ ojec1. 
OulanS~ad 120Km 
Width ol Corrlaaowty 7.Sm both tidtJ (h2 t.ontJ) alona wl1h 3Om Pavad shoulder 

tnd 2.0m £trthon ohouldor on tllhor side. 
Wld thoi ROW 110m 
Width of Median s.Sm raised median lnciYdlnt 0.75m odae w lp on both lidos -Sorvlct Road 3.7Sm wide corrloaewav In stuured manner on one side 
Soletv fcttures Metal boom Craot. Barrier on Shoulders and Median, Road, Studs, ROW FtnCina. 

Pavement Morkln,a. Caul ion and Sloaan Botrds, Anti-Glatt Scrotns on Curve1, 
AdvanGtd Trofllc MIINacmant SX!Itm 

WtVJidt Amcnltlo• &lototlon -Toll Pilllf At Stirt and End o l [~prtssway and It & Noo. Double Trumpet lnttrc:htnct 
locations 

1. K IV •truccurt of the pro Ita: 
St No ]Ype of Sttuaures I 1'10. 

I lnttrcllonre I ll 
' 

I 
I 
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f I C lon ofD ~ ' RC QQUQI(1 ~ nd lkh ~~ o• aw • 10 liAfJUWI:~ UR I ~ I~ Ai If II k k Chi koo d 01 oR u 1· tel loiiDt I• tllm tDwt. tdabst.la.. 

2 
3 
4 
5 
6 
7 
8 
9 
10 

Jalouo.Aur . Mi• 111u ar i>f>dl.i\ 
Major Btldge 14 
Minor Brldae 266' 
Vehlculor Underpoos . 19 
Light Vehicular Underpass 97 
Pedestrlon Underpou 98 
RoB 4 
Toll Plata 6 
wavslde Amenities 4 
Fly Over 18 

8. lond Acquisition lor E•pronwoy: 
• Total Districts: 7 Olstrllcu viz. Chllrokoot1 Bonda, Mahoba, Hamlrput, Jalaun, 

Auralya & Etowah 
• Total Tahslls: 17 nos. (as In Table below} 
• Vllla8oSto be alfected: 182 
• Totol lond to bo ocqulrod: 3618.771 Hoctoro (approx.} 

land alr~ady acquired: 3321.0206 H~ctare (As on IG.08.2019) 
• Fund Allocated lor LA: 2512 crore (approx.) 
9. 270,000 No1. of trees will be planted as Compcnmorv Plantation and environmental onhllncemant, 
I 0. Estimated Cost of the ProJect: INR 886~.52 Crores. 

Row 
Motorial 
/Fuel 

Quantity par Unit 
Annum/ 
Total 

Source (In coso of 
lmpon, please spec:Uy Transport 
country arod Nume of 

Source 
from Project Site (In 
Kilo meters) 

Type 
(linkage I Fuel 
Supply 
Agreem•nt I • · 
auetlon I MoU I 
LOA I Captive I 
()pQn morkct I 

Quantity for 
construction) 

\300 

13,270 

MT 

KlD 

the port from whld1 
Raw Material / fuel Is 
received) 

Rood 

Rood 

(In ease or lmpott, 
distance from the 
pon from which 
the r•w motorial I 

EIA 2006 (as 

"'"" permission from 
the regulatory 

Based on I he recommendQUons or the State Level Expert Appr~ll&l Commiuee Meeting (SEAC) held on 12/09/2019 
& 06/11/2019 the State level Environment Impact Assessment Authority (SEIM) In Its Meeting held 22· 11·2019 
decided to aront the Environmental Cluronco lor proposed project olona with sub]oC1 to the eflactlvo 
lmplomontotlon of tile followlnsaenerol & spociAc conditions:· 
A. Gent[J! Conditions: 

1. A comprehen1lve EIA shall be undertaken toklna Into view conditions •tlpuloted In this cleorance •lso and 
submitted to this Authority within 02 ye•rs of commencement of the project. The comprchensllle EIA study 
should also Include: 

I. Tile de tolled Impact analysis under the scope or work particularly the Impact on ambient air quality 
lnterprellnfl the Incremental Cf!'IC~ntratlon of the v~lous parameters based on air quality models. 

II . Thespecnlc target group In 1 o~(adomln~ dlrect1o s. 

'<-''?'-- Page 2 of 6 
< 
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"tor CqMtnl(lfQ(I oUM.LIM Dyndtlkhaod C'PCJ1~t04Qtl!t JP PfJtotl In OJilrfQ:(Nirflipot.faMd.l ttlr.mcPJlt. Manobt, 
ltlN). AKt lya 10d (tiWih. ~p~ MIJ Utt"tb.lll,e., &pfl!J~Y lndultflal ~vtlopmcnt A&(Sbo(b.Y fVPCIQAI. 

111. CtltJcaltrarnc ann lysis for t~o <Onnrucdon and t~e operollon f)hG5et bosed o,. &cc>·frlendly fuels In 
order to formulate on action plan to ~ep the surroundlna o.lr quallty confirmi'1Sio Its pre~nt 

level(lhe prescribed norms. 
IV, £fforu to utlllle tile llv WI to tho maximum level and the natural clav/sollto th~ minimum level 

mould be mide, 
'2. Perml!s.lon tor onv tree felflna sholl be "'~"" frr;tm Forest Dop•rtmont •• por l•w. In addhlon fo 1ho 

praposed compensawv plontallon (3 Trees planted for every tree cut) It sholl be ensured tl)ot odoqyotc 
plontotlon on bo1h sides or propo<ed ti<P<C,.WDy shall be unden~en with snodc glltlng, ecologically 
friendly, sound obsolblng •nd notlve species of trees to attenuote probable olr ond noise pollution. II 
densetv POPUlated green beli In both sides ol the expr;,ssway shall be dovelopl!d. 

3. T~e lmplemenlollon of the envlronment,l lmonnaement piM sho~ld be riMewed ovory 06 months by lhe 
prole« propo~ents a~d the Action Taken lflepon >Muld be submitted to this oulllorltY, UPPCB, and the 
concemlna District M~••w•\e. 

II. lhe projen propontnl will set Up Rp•roto envlronmllnt~l m~n•~emont cell lor effective lmplomonrotlon 
or th(t EMP etc u well os stlpol~ted anvlronment31 saleauotds undtr the supor•l•lon ol • SC!nlor 
Experienced Executive. 

S, Fullsuppon s/lould bo ox1ondod to <ancornod olflcors/outhorltiOJ by tho project proponon~> durlr1f1 tholr 
ln>pcotlon ol tho pro]o« for monltortna purpos .. by fu'l'l>hlna full detnlls and action pl•n1 lncludlna 
action tAken reports In reSPect ol mltl~allvc meuure• 1nd otHer Environmental protectiO!'I iiCIIvl\lo>. 

6, A Sli Monthly monltorlnR ropon should bo submitted to the AulhoriiY reaardln~ the lmplen)l!ntotlon of tho 
ltlpultted fO~dlllons. 

7. Th~ E.l./1. Authority or My otl>fr t0!11Petftllt nulharlly may stlpulnte eny other conditions or envlronrnenul 
S<ltoauards,sub~e<~ucntly, II deemed nem1111rv, which should be compiled with, 

8, Flrit nld contor1 olonalhe hlahwav should be ldcn]lfied wl\h rolerrol lacllltv for nearby trauma e~nters for 
cou'l!llty m•~>•somQnt, 

9 . ~DII\IIIr noise leva Is should bo monllorcd durins construotlon and operation ph:ue. 
10. Tho dote •nd ploce of sompll~a of water ~I>.>! Ina should be provided a Ions WJih the quoOty or woU!r a• 

suho.blefor drinking purposesolonawlth compllonce repon. 
8. SoeciOc Gondftloos; 

1. project pr.oponent shall carryoutlh~MnlysJs lor ~quetltand 1tlrrtitr1ol of soli ond for surl~ce wa1er I> well 
u wbsurfJOI•IIIDter nmpk!t for onVIronmanlal p"anwnorj/ contaminants ellecllna tho acoloalt.~l systom, 
Water ond soli test samples shall be colleacd and be analyzed for at least of lWo slto mllons or the 
rlver/notural water bodies. dlmnco adm~asurlna 'pproxlmatoly IOOmt apan from one onother., and 
likewise for sub>urfaco wator, atleosttwo oubsurloca wotor somple shall be collected from bolh bonk side 
of the river/ natullll water bodies, Irons distance admeasurlna approximately SOOmt., apart In I he traverse 
)ournoy of Expressway rood/bridge width. 

2. ProJect proponent shell """" the lmpoct ol Exprcuwoy rood/bridge conslructlon on mlarotory birds 
under 1M direction ond supervision of Chief Wildlife Worden of Govt. of U.P. 

3. Consarvellon measures shall be adopted to preserve equetlc and terres!rlal fauna. 
4, Blo·dlve..,lty In lorms or flora 1nd lou no •~•II be malnttlned. 
S. State Envlronmentallmp•tl Anonment A~thorlty restrvu the rlaht to add addttlonal sofeauord measures 

subsequently, If found necessary, ond to to'ke action lncludlnathe revoklna or,.,., enVIronmental clearance 
under t~e provisions of the Environmental (Protection) Act, 1986, 10 ensure ellealve lmplemenlatlon of 
lhe sussested sofeauard measures In a time bound and sotlsfanory manner. 

6. Status of compliance 10 the varlouslllputared environmental conditions ond envlronmontolsofeauords will 
be uploaded by tho project proponent In Its website. 

7. Source of water-required wbler mall be mal by rivers and canals wherever ltls posslble.ln no other option 
borewell may be reoommended after obtalnlna permission competent out~orll\' . 

8. Felling of 1recs only alter oblalnlna NOC I rom the competent authority. 
9. Vehicle hovln& PUC cenlflcole should be use. 
10. Safe drlnklns wator for labours should be provided. 
11. 100 PPM, PM19 rnuot be achieved. 
12. Conllnuous online MQ monltorfna atevetv 100 KM Interval to be done. 
13. Trouma center elongwlt~ refres~ment cenoor at every 50 KM to be provided. 
14. Oralnagellne and provision or llahtlns on b<>th side ol the rood side should bo provided. 
lS. Trofflc llaht signal at each crosslns and at dlvers.lon polntlo bo provided. 
16. Nome of opproachlng town with mlleoae st1n to be provided. 
17. Mlnlns permission from competent authority should also be taken. 
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f£ for ctnurytt1Qft ofOo! laO• lwnclel- htnd E! QtWWJ'C ftltlndl blt.to ot !tnt ) in Oituiet~Chhttkpql. hDfd• Htrri![pur. M1baba. 
l1t,un. Allf'llyaand [ l JWJb U p .. M/ t lJtttr frpdtth f t QrliSWIY lndwfldtl DtwlpqmfD1 AUI!lotb\1 (yPEIDA!. 

l&. The connnmlon wort thall be ~~dertilken In a (llilnner that lh~ aGIIvt 'hanncl, now and ~ll111r;\10fl rlvtr~ 
<Om ins under propotol lhould not be dbtu~ed. 1h~ active cll•nne.l width ShAll be as t:el'llfled bi' C•ntral 
Water Comml~slon and shall keep Into occo~nt th~ flood flow.s elso. The project In all Its phases shall 
ensure thot there Is no such octlvlty that may offo<j/result In cllonao ol II ow (quantity and direction) of 
rlverot slit Ina of the river or Its tribUtarleJ~ 

19. The use o! plastic waJte In the coMtrtJctlon of tho Hi&hway shall bo OXPIO<od. It IS :sugge~ted thDI the 
cnuher's dust tun be used alonll w.lt/1 plasUc wa.uo In eqnruuttlon or rGad. 

20. The fly ash ger)Orollnll potential ol the surtoundlngoreos sholl be osllmlt~~ and Its use shall be .. plonod In 
the proposed e~tpresswav. 

21. Tile pfojcct proj)On~nt shall ob1:11ln forest clea,..nce un~qr the provl•lons ol forost (Cons~rw\lon) 
Ad:. 1986, In coso of the dlvarslon of lormt land for non·forcm purpo1e Involved In tho protect. 

22. l'ho project proponantshnll obtain doorDnCO from tho Natlonol8oord ror Wtidllfo,lf~ppllcoblt. 
Z3. The project proponent 1holl proporo o .Sit...Spoclflc Consorvotlon Pion & Wild lift Monofl'tmont Pion and 

•pproved by the Ohlof Wildlife Worden. The rocommondotlons of the appro•~ Slt.e·Sj>oolnc Con•ervatlon 
Pion 1 Wildlife Monotcement Pion sholll><o lmp.lemontod In tOnwlllltlon whll tho Stoto Forest Deportment. 
Tho lnlplementatlon report sh'll be fumlsllod alan« with tho sl~·monthlv <Ompllance report. (In""' or tl1e 
presenee of medule·llllftiM In the arully Qtea). 

2~. lh4 ~ro)t.Cl proponent shall obtolrl Consent to Estobllsh I Operate utlder tho proviSion 1 of Air (Pr-nllon 
& Control of Pollution) Act, 1981 ond me Wott.!t (Prevention & Cont«<l of Pollullon) IIU, J.974 from tho 
con.,rn~ ~toto pqllutlon Convol Boord} Con1mlttee 

~$. Tho projott proponent shall oblllln the necouory pormluldn from the Control Ground 'W•tot Autl>orlt\1, In 
C0$0 or drawl or sround W~tcr I from the compttcnt autho(itY concorne~ In COlO of dr*!l"l or surf••• w~tar 
reqUired lor the pro )oct, 

26. All potoble wator ;ourcos nco! tho rlshl of wnv >l>ould bo suet> 1~01 tllcy meet drln~lnl wblcr criteria os 
prMcrlbed. Ne<>euaty water rechor~c rocilltlu shnll be <Onstructod ni!Qr cot~~ potable wotOII!iUOII. 

27. Ground Md 1urf8~o water sou""' (lncludlna fivers and Q nncb) will be used tel mett the water 
roqolroment durlns construction Ph"'"' of tho profoct rood subiecl to p~rmlulon '"""' tho <O"'Potent 
COr>ecrned authorities. Way' to mlnlmlte lht w0ter consumption lncludlna uS<~ of stored r~ln water •hould 
bo exploreclond lnc!udo~ In tltc comprcl)on$1v\l EIA o> lndlc•tod In condition no. ~ 

28. It 1holl bo cn1urod thot the ollanmon1 ond othor project •r••• oro more lhon OS Km owoy from (I) 
Protected oreos notiOod under tho Wlld Lifo (Protection Act, )972 (U) Crlilcally polluted •reo' os notified by 
tho Control Pollution Control Boord from time to tlrno (Ill) Notified £co•Scnsltl\ICI ••••• !lv) lntcr.Sto~a 
boundorlos and lntornotlonol boundar(oo. 

29. For eny oxtroctlo~ of *round water, prior por'l'rllulcn from CGW8 sht ll ba taken. 
30. canm1Jctlon motet1alsh&ll be sc ~ondled !hot wulu do rrot find t~alr wDy Into wotor ilodlu, Wol\cl shall 

be suitably coll~ed ancl trcotod •• per statld•r4s. Nttelsary <OnsonU sholl be obtained from tho 
competent IUII)Orlty In this 'CK~rds. 

31, Sop~rote Environmental CIUrancel •• ~ppllcable shoJI be obtained (or any subsldlan; a"lvltles ll~u ron 
arus, aulomobllo repair 1hop• ate Planned In \hC pro!oct 0roo u p~r ~lA notiOcatloo. 

al. Meuural $hOtJid bo tlikon to protPcl tho porlds alone tho propoU!d olianmcnt thQt IIIOV liktiV to bt 
alloctod. Wetlands within tho study ore1 of tho project thould be ldontlflod Md It sltoll bo anJ\frod tho! 
thoro I• no ocCHio&rDdnlion ol those wo1land1 OJ 1 ro1ult oflho proJoct. Oat~ilsshall bot submitted with tho 
comprohcnolvc E,l.A. 

sa. The CNG stotlon should be onoblhhed lor proper lunctlonlti)I ·Of v~hlclos to control pollution on tho 
propostd hiJ!hway. 

34. T~e operotlo~ ond molnten•nce of dust rnonltatr..a to be reVIewed gftor every st~ ntonU1s. 
35. Rain w~ter haMs tina 5lt~s should be develoPed where ever ponlblo os ptr normJ. 
36. The pro)Oct proponent sl>ould ob111ln nooeunrv permission from t~a St•te lrrlautlon OepMment before 

dr•wln& wator lrom the rlvQr •ourcos for tho purpo~e of t~e proposed const~Vt11on ectlvlty. Pr10< 
parmlnlon from t~o conc• rnocl Authorl!'l should be taken lor any abstroctlon or arourtdwater. 

l7, Noise barrl~r~ Jt>ould bo Pr~vlclud AI appropriMe loeorl9ns portf~ulnrlv In tho •r••• whor, tho oOsnmont 
prusM throtJQ.h 1nhgb1tcd areas* so h · to ensure tho~ tho noise le.vt.l.t do no~ oxaad t.he proscribed 
Jt~ndards ond comply wlih provisions alvon undor Noise Rules 2000 (os amondod) for •lienee ""'" •• 
donned under the rule•. 

38. Rest are•• W1lh facllltlr» II~ toilets and rt~l!e$1\m'~~ 1111Y bo lnGiudod a ions tho .. presrway. 
39. Provision ol ttouma contcr/modlc.alj ai:tJJ.ires IS ~ b~ erovtded on this e~pressway within convenient 

dlftan~. I ~ 
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fd« 'PnU!Y£11on of Q1 LIQI Dun4•1khlad hprtiswu frxptndtb1& to 061tnl' in Pb\t1Et-.t'hbrlk29t ltn•da HlmlrRUc. Mtbob11 
J•ll!JO· AMrtlyt •04 Etfwtb. u.e., M/t tnftr PCfdu.b.IDJ.WWn ,lncb!stdt! Q•vstoPD)$"$ AutbPrfty IUPEIQftl 

40. ,, Is ~uested that In iatwoon tWO W'V'S of the roid the helaht of !he divider on both side of the areen 
verce shoul~ be such that no tr~fflc !Ike moiorcy~le, cycle, al1d t•actor can eros. ovtr. Ills also ~ssestod 
th•t It will be bener If In between two roads mona ramna eould be provided with sufficient helshr. 

41, Ovorloadlng fllctor should bo id~qu~toly lncorporat~d during dqsfill•nd COI\Struclion or the Q><pr~uw~y. 

47.. A!lequate drilnilse llfii,Uirts should be prO'ilded ~Ions the enllre limfllh of tKJl(cuway w thJI no 
eondftlons of wotcr manatlon ore created. Near the senlem~m areas, dr;>lnas~ ,\ruaures shall be 
covered. 

43. Reloatlon of tomplos ond otllcr ••Jitirral properties like mosques, •choC!ls, hospltoi< etc;. >Ions tho 
proposed nllanmon~ shall be ttken•up only o!U>r perml>Sion hom compoU!nt outhorltv/locul 
11dmlnist~tfon. 

44. S..I~<Jble me•sures shall be taken to educ:atc hl&~way u>ers on the risk. of HIV ond humon trofnd(Jns. 
Envlranmontoland sufetv owDreno>s drlvils throush hoard[n~ should aiJO be promot<~d 

' 45. On everv tall bartk!(S W~IKI' Brid¥e l.s to be Installed to eheck th~ load of the tr~cks ond oestrlctiJ\e oveo 
loaded vehl<:ios •nd comply as per t11e copotltv de>lan or tho oood, 

~5. Separate clearancu from 1111 cotnP'!tent wthorltv shall bot obtaiMd reanralna otqulthlon of ~tor bodlet, 
rores•l~nd, cu~urol sltoa ott. $uch clo~!'llnces silo II take Into consideration minimum lmpo~ OPIIons, 

47 ~ond and oaareptes sholl be abtolnod from approved quarries only. Borrow oroos sholl h•VII the oppr0'V111 
o! tho competent outhorltln. 

48 Acquisition or fond ShOUld be~~ prescribed under Govt. Rulos. 
49. Drodsed moterltl from rood side dhtlleo •hauld be lultobly diJposed as not to cause ony environmoniOI 

probl~m. N~WSlif'V permi!Sion shall Ill!. abtDlned rroon the competentauthollty In th~ r~;card. 
SO. Coruent lor dlseharse or effiuel\ts rrom workers camp oncl other co•utrua lon utlvlty lll\ould be obtained 

from cor~pet~nt authqrlty. 
51 Borrow pltJ anould bo £0 stlectecl so as to hav~ mlnlmllm lou of productlvoland. 
52, $eporatt NOC 111d co~stot of the UPPCO ahall be obtalnecl with reaords to aspl)olt ptontJ; cnJslltll, 

bMchlna plont~. hoi miK plonts otc:. 
53, Uln~llll sitos for oorth, .stone or oilier construction material shall bo duly approved by tho compo[ont 

authority, 
S4. Tho •llsnmont slloll bt JO molntolned c~at the"' Is no Atchtolo&ltol oreultural proporw In tho pro Joe• orea. 
5~ The propoSII Jhould conform to ~ealonol Developm<nt Plan for the orca •11<1 If non conformlna, sultoblo 

permlulon shOuld be token before con.uuctlon from tho tcn\~etentaultlofky. 
S6. Adet~u~to provision lor lnlrastructure fec.lllllcs lncludln& water supply, ruel ond sonlttlfon mull be ensured 

for connruttlon wor~ers diJrlna tht co"wu<llon phon of the proJect In order to avoid any d•m•Ke to 
enVIronmtnt. 

S?. Appropriate measures mu,t bo tukan while undortoklna dl881nv octlvltles co ovoid any llltoly deCraclotlon of 
water qu~llw ond other Incidents, 

58. Borrow pits lor oarth, ~uotty tho; for n>od conJinrct/on matarlol and dump sitos must bo Identified 
keaplna ln vlow tho followtna: 
al No e.•a•otlon or dumpln$ on pr/voto proportv ll .. ttlod out Without c.onsor\1 of the <lwnor, 
b) No oxeovatlon or dumplna should bil ollowod on watlonds, for•st ••us, prott!<ltd or prohibited l•nd 

or other ~cblogiC4IIV valuoble or scn51tlvc lo~otlons. 
c) f'xcavatlon wor~ should be done In .cll<ljuflntlon with the $qll Con$ervatlon and Watershed 

Development AaaMies worklna ln ~~~ oreo, 
d) Construction spollslncludlna bituminous ma1orlat and otHer haurclovt tm~terlals mun not be allowad 

to contamlnoto waoor courooJ ond tho dump sites lor such mot~ri~l• must bo so<uro<J 100 th~t .~ov 
shoulcl not tooth Into 1he around w~ter, and I\OQIIJDIY pcrmlulon from the UPPC8 be obt~locd. 

ef Ourlns tho urcl\work on ombonkments care Is co bo oaken ra.arcllns envlronmentol pollution. The 
adequate number of sprinkles should be used durloft the eparotlon parfocl, 

59, Mc'(luota precaution~ and nornll•hould be followed during tronsportotlon of tho conscructlon materlofto 
that n docs not effeathu envlronf\\anr o<lvarsal'/. 

60. Borrow pi" and other JUtS creot&d durlna the ro1d construction sllould be propelly lev~ led •nd troal~d. 
6l PoJJibll"v ol u1e or non conventional enerav sourGes mny be e.-plorced. 
62. MUnicipal solid want & Hn~rdo~s wasto aholl not be usad In tl'l construcl1on of IJ\o ~•press w~v. 
63. A~tomorlc traffic slsnolls ·to bo provided ot oil Gross Ins functlonlna durlna day and night • 

. 64. Ourina foasv weather tho vl!hlcular trofrl~ may bo hQid wtlh porklna focllltlos to avol~ oocldonts. 
CoMo aline foctu•l do to ond In fa< motion or •ublnlsslon of !ol>a/fabrlc:otcd da"- ond folfura to comply with 

anv of the eondltlonl stlp~~ted In the Prior Environmental Clearance 1ttroct •etlan under the proviSion or 
Environmental (Protection I Al:~ 1.!186. 
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''for Cpmtnpql!pnofOt l.fntiP•A.btntl h•••l•l! lp•md'H· tpOi M•ltn Pbtdrl·""ttef!PPL !toKe tftmkltw,.MtboDL 
Jtltyn. AurW tftd fttwtb u P, Mi t Utt• PpffHbh•,•• n Jndut,lrW; Qtwtklfm«n1 Aythqcltt IUrlUML 

Thll Envlronmentll Clcaranco 11 1~b)tcl tg gwnerthlp of 1~• 1ho by the p<ojea propoM~~ts In 
eonflrm~tlon wlih opproved M~lter Pian for Chhra~qot, B•n~•. H•mtrpur, Mohob,, Jalaun, Aurotv• and Etoweh.ln 
wo 1>1 vlolltlon; it would not be effective and would outOmatieolly be stand tancellod 

The orojoQ """"'"""t hu to on>Ore ihlt the propcned •lteln not • port of ony no· d_.,.nt zone as 
rcqul11!d/prturlbed/lndonlifiod undef low. tn taso of the vfolotlon ihls P4tmls-lon sl>aU outomollc>lly deemed to 
bo canCGIIed, AI'O, In tho event Of ~ny dlsputa on ownership or lund u•• of the proposed sltt, thiJ Cleortnce •!>all 
outomatltalfV dumed to be uncened. 

Further projoa p._t h•• to svbmlt the "''"'"' 6 monthly c:on-pftanc:e report rqondma tOMrol & 
sp<dflc tondltlO<\S 11 IPotlfied In tho E.C ltrttr iWld tomply tho provision of EIA notlflc:otlon 2006 (as "-"dod) 

Tho>e 5tlpulatlon• would be tniOfcod 11110n1 others under the prowlons of Water (Prevention ond 
Conuol of Pollution) Atl, 1974, tho Air (PriM!ntlon •nd Control ol Pollullon) 1\c:t, 1981, the Environment 
(ProteCllonl Acl. 1986, !h. PubUc Lability (ln>Oronco) Att, 1991 lnd (lA Notlflcatlon. ~006 lnclud"'c the 
amtfldment> lind rules modo thelufter. 

Not .. ,. .. , .... " " {P4rxtl$EAC/4§J2001,9 Oat..d· At. abaw 
'UX.WitQ todaayr• tqr !nformttlon tnd nsctUI(lt ~tt!on 191 

-(AII>Ioh t t..iaril 
Mtmbtr Stertt.try, SEIM 

l The Prlnclpol5ecl'etary, Department of Environment, Govt. of littor Prodosh, Luc~now. 
2 Advltor, lA Otvi)lon, Mlnlltry ol Cnvlronmton~ Foresu & Oimltc Chon&~. Govt. of Indio. lnd~i P~~r~IVIIran 

81\aw><!. Jor Bal h lloold, Alcanl Now 01!1111 
J . Additional OlrtctOf, Roafon;ll O!RA, Mlnl1~rv of fnvlron,..,t & for.,ts, (Control Rtllon), K•ncjll'f• 8h•w•~. 

Sth Floor, SK!o,..lt, Alial~). Lucl<now, 
4, Obulc1 Mlllstrate Chltro~oot. Bondi, Homlrpur, Mohob1, Jtlaun, Aurolyl and (tt~ollh. 
S. Tho Mtmb<!r SecrttiiY, UP Polkrtlon Co<ltrol Boord, TC.12V, Pl~iflll BhlwM, Vlbl\utl Khand, Gomtl 

Napr, WCMOW, 
G. CopV to Wab Molttr/suird me. 

/ 
(Aihlsh Tlworl) 

Mombtr Secretary, SfiAA 

Paso &oil 
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ANNEXURE - 3

UPEIDA 
UTTAR PRADESH fXPRESSWAYS INDUSTRIAl DEVElOPMENT AUTHORITY 

21\d Floor, Paryatan Bhawan, C-13, Vipin Khand, Gomtt Nagar, Lucknow· 226010 

I 0522-2307542/2307592, Fax 052.2-4013560, Email-upelda2@gmail.com 

Ref. Dated I~ January 2020 

Kind Attn: Sri Ravinder Singh, Whole Time Director 

Sub: Development of 1Bundelkhand Expressway' (Package-IV) from Baroli Kharka (Dist. 

Hamirpur) to Saalabad {Dist. Jalaun) (Km 149+000 to Km 200+000) in the State of Uttar 

Pradesh on EPC Basis 

Sir, 

ln terms of the Agreement dated 20.12.2019 executed between UPEIOA and 

M/s Gawar Construction ltd. for development of 'Bundelkhand Expressway' '{Package-IV} from 

Baron Kharka (Dlst. Hamirpur) to Saalabad (Dist. Jalaun) (Km 149+000 to Km 200+000) in the 

State of Uttar Pradesh on EPC Basis, UPEIDA has provided to you the 'Right of Way' on more 

than 90% of the total length of captioned Expressway Project as per joint memorandum dated 

13.01.2020 {copy annexed herewith). 

As per the provisions of Agreement dated 20.12.2019, consequent upon providing the 

'Right of Way' on more than 90% of the total length of Expressway Project, the 1Appointed Date' 

is hereby notified as 15.01.2020 for the captioned Expressway Project. 

You are requested to note the above and take further necessary action as per the 

provisions of the agreement. 

End: As above. 

Copy to : 

Yours Faithfully, 

(Awanish Kumar Awasthi} 

Chief Executive Officer 

1. Principal Secretary, Infrastructure & Industrial Development Department, GoUP - for 

information please. 

2. A~EO/ FC/ CE/ OSD (Land-Bundelkhand)· for further necessary action. j 
s/1. -e~ s. sr

1
4 ' 

S'l, fiv, ~ ~ ~ Chief Executive Officer 

~ 
lbjotf~ 
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ANNEXURE - 4~. ril Intercontinental Consultants m and Technocrats Pvt. Ltd. 

~ 
FIDIC 

~ 
Affiliate 
Member 

ICT:847:APM:4788 02nd August'2022 

Authorized Signatory, 

Gawar Construction Limited, 

SF-01, JMD Galleria, Sector-48, Sohna Road, 

Gurugram, Haryana-122001 s.puwar@gawar.in 

Sub: Consultancy Services for acting as Authority's Engineer "For Supervision of Package- IV to 

Package- VI of Bundelkhand Expressway" (Package -IV) From Barolikharka Dist. Hamirpur 

to Saalabad Dist. Jalaun Ch. 149+000 to 200+000 in the State of Uttar Pradesh on EPC 

Basis- Issuance for Completion Certificate Under Clause 12.4.1 of Article-12 of Contract 

Agreement-Reg. 

Ref.: 1. Authority's letter no. 3553-02/UPEIDA/19/1419-Vol VVTech dated 02.08.2022 

2. Our letter no. ICT:847:APM:4588 dated 22.07.2022 

3. Contractor letter no. GCUBundelkhand/F-509/AE/FY2022-23/2097 dated 20.07.2022 

4. Our letter no. ICT:847:APM:4107 dated 01.07.2022 

5. Authority's letter no. 2518/UPEIDA/19114-19-Vol-VVTech dated 01.07.2022 

6. Our letter no. ICT:847:APM:3555 dated 08.06.2022 

7. Contractor letter no. GCUBundelkhand/F-509/AE/FY2022-23/1941 dated 06.06.2022 

Dear Sir, 

1. This has reference to the letter 3rd cited wherein the EPC Contractor Mls Gawar 

Constrictions Ltd., had requested for issuance of Completion Certificate as per Clause 12.4 

of Contract Agreement for the complete stretch of Project Expressway. 

2. It is stated that the Project Expressway site as mentioned in Schedule-A has been 

constructed as specified in Schedule-B & Schedule-C and in conformity with the 

Specifications & Standards set forth in Schedule-D of the Contract Agreement. 

3. The Authority's Engineer had sought the Authority's approval for issuance of Completion 

Certificate vide letter 2nd cited. 

4. The Authority gave its approval for issuance of Completion Certificate vide letter no. 1st 

cited. Copy is enclosed as Appendix-1. 

f2 

Sustainable Infrastructure Solutions 
~s'STEMc 

~'<-~ <"-9~ CIN : U74899DL1987PTC026913 
tf ~ i 2 Corporate Office : Telephone : 
~ 0 NV·G L "' A-8, Green Park, +91-11-40863000 

New Delhi-110 016, INDIA 
1509001 

Fax: 
+91-11-26855252 

Email : Website : 
business@ictonline.com http:/ /www.ictonline.com 
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~ rii Intercontinental Consultants 
~ and Technocrats Pvt. Ltd. 

~ 
FIDIC 
'®' 

In Cont. JCT: 847:APM:4788 

Affiliate 
Member 

02nd August '2022 

5. Subject to the provisions mentioned in Clause 12.4.1, upon completion of all Works forming 

part of the Project Expressway, from Ch:149+000 to Ch:200+000 that can be safely and 

reliably placed in service of the Users, the Authority's Engineer hereby issues duly signed 

"COMPLETION CERTIFICATE" w.e.f281h July 2022 which is enclosed. 

Thanking you, 

For Intercontinental Consultants and Technocrats Pvt. Ltd., 

Yours T ly, 

~ (Avadhesh Pratap · .......::.:::::::::::~ 

~ Authority's Engineer 

Encl.: Completion Certificate 

CC: 

1. Mr. Awanish Kumar Awasthi, 

Paryatan Bhawan, Vipin 

be. upeidal @gmail.com 

Chief Executive Officer, UPEIDA, C-13, 2nd Floor, 

Khand, Gomti Nagar, Lucknow 22601 0; 

2. Chief General Manager, UPEIDA, Paryatan Bhawan, Vipin Khand, Gomti Nagar, 

Lucknow- 226010 (U. P.) be.upeidal@gmail.com 

3. Chief Engineer, UPEIDA, Paryatan Bhawan, Vipin Khand, Gomti Nagar, Lucknow-

2260 1 0 (U. P.) upeida2@gmail.com 

4. Executive Engineer, P.I.U. IV, Bundelkhand Expressway UPEIDA, Kaunch Road, Jalaun 

Bypass, Orai - 285001 upeidaorai4@gmail.com 

5. Team Leader, 3785, Ram Nagar, Near Chaudhary Charan Singh Inter College Orai, 

District Jalaun, Uttar Pradesh- 285001 tl.orai@ictonline.com 

6. Resident Engineer, Package - IV, M/s ICT Pvt. Ltd, C/o Mrs. Sarla Ojha & Mr. Avnindra 

Kr. Ojha,3785, Ram Nagar, Near Chaudhary Charan Singh Inter College Orai, District 

Jalaun, Uttar Pradesh- 285001; pkg4.orai@ictonline.com 

7. Project Manager, Pkg-IV, from Barolikharka Dist. Hamirpur to Saalabad Dist. Jalaun Ch. 

149+000 to 200+000, in the State of Uttar Pradesh on EPC Basis; 

bundelkhandexpresswavokg4@gawar.in 

Page 2 of2 
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ISO f001 

~ 
Intercontinental Consultants 
and Technocrats Pvt. Ltd. 

FIDIC 

~ 
Affiliate 
Member 

Appendix-! 

Dated 28th July 2022 

Completion Certificate 

1. I; Avadhesh Pratap Misra; acting as the Authority's Engineer; under and 
in accordance with the Agreement dated 20th December 20 19; for 
construction of the Development of Bundelkhand Expressway (Package­
IV); From Barolikharka (District Hamirpur) to Saalabad (District Jalaun) 
(Km149+000 to Km 200+000) in the State of Uttar Pradesh on 
Engineering; Procurement and Construction (EPC) basis through M/s 
Gawar Construction Ltd.; hereby certify that the Tests in accordance 
with Article 12 of the Agreement have been successfully undertaken to 
determine compliance of the Project Expressway with the provisions of the 
Agreement; and I am satisfied that the Project Expressway can be safely 
and reliably placed in service of the Users thereof. 

2. It is certified that; in terms of the aforesaid Agreement; all works forming 
part of Project Expressway have been completed; and the Project 
Expressway is hereby declared fit for entry into operation on this the 28~ 
day of July 2022. 

SIGNED; SEALED AND 
DELIVERED 
For and on behalf of 
AUTHORITY'S ENGINEER b 

\ 

A vadhesh Pratap Misra 
Authority's Engineer 
M/s Intercontinental Consultants and 
Technocrats Pvt. Ltd., A-8, Green 
Park, New Delhi- 110016 

Innovative, Creative & Technologically Sustainable Infrastructure Solutions 

CIN : U74899Dl1987PTC026913 

Corporate Office : Telephone : 
A-8, Green Park, +91-11-40863000 
New Delhi-110 016. INDIA 

Fax: 
+91-11-26855252 

Email : Website : 
business@ictonline.com http:/ /www.ictonline.com 

------ ---------

38459



~as:. UITAR PRADESH EXPRESSWAYS JNDUSTRIAL DEVELOPMENT AUUJUJ<llr une, a C-13, 2nd Floor, Paryatan Bhawan, Vipin Khand, Gomti Nagar, lucknow- 226010 r;"-or...._ • 0522-2307542, 2307592 Fax- 0522-4013560 
~.14<1twilt Email-ld. - be.upeida@gmail.com 

Ref. No]SS.3.-~0PEIDA/19/1419-Vol VI /Tech. 
To, 

Shri A.P. Misra, 
Authority Engineer, 

M/s Intercontinental Consultant and Technocrats Pvt. Ltd. 

A-8 Green Park, New Delhi- 110016. 

Dated t) ~ug,2022 

Sub:- Issuance of Completion Certificate for Pkg-JV of Bundelkhand Expressway as per 
Clause-12.4.1 of Contract Agreement-Reg. 

Ref:- (i} Your letter no. ICT:847:APM:4588 dated 22.07.2022. 
(ii} Team Leader, M/s RITES Ltd1 PMC cum ETA of Bundelkhand Expressway letter 
no. RITES/HW/UPEIDA/Bundelkhand Expressway/2022/624 dated 26.07.2022 
(iii) Executive Engineer, PIU-IV, Orai letter no. 993/UPEIDA/PIU-04/TECH./22-23 
dated 26.07.2022. 
(iv) Authorized Signatory, M/s Gawar Construction Ltd, EPC Contractor of Pkg-IV 
of Bundelkhand Expressway letter no. GCL/Bundelkhand/F-509/AE/FY2022-
23/2085 dated 18.07.2022. 
(v) This office letter no. 3306/UPEIDA/19/1419-Vol VI/Tech dated 26.07.2022. 

Dear Sir, 
Please refer to your above captioned letter (i) vide which you have apprised that 

contractor has completed the Punch List items including items of works stated by PMC 

cum ETA consultant's non conforming observation of works within 30 days of issuance of 

provisional certificate. Further, you have sought approval for issuance of Completion 

Certificate of Pkg-IV of Bundelkhand Expressway under Clause-12.4.1 of Contract 

Agreement to EPC Contractor of Pkg-IV of Bundelkhand Expressway. 

Team Leader, M/s RITES, PMC cum ETA consultant vide his above referred letter 

at sl. no.-(ii) has submitted the duly signed compliance report which is reproduced 

below:-

" 1. il) It is to mention that all Format-/: Non-conforming observations reported by PMC 
cum ETA/RITES have been complied by the EPC Contractor and 11Final Report on 
Complirmce- EPC Co111racl Package-IV" has also been submitted vide this office letter 

no. RITESIHWIUPEIDA/Bundelkhand Expressway/20221622 dated 26.07.2022. Hence, it 
is to mention that all PMC cum ETA/RITES observations mentioned in Format-]: 
non-conforming have been complied by the EPC Contractor Package-IV. 

4. We do hereby recommend the authority for issuance of Completion Certificate to 
Package-JV (Mis Gawar Construction Limited)." 

Executive Engineer, PIU-IV, Orai vide above referred letter at sl.no. (iii) has 

recommended to issue the Completion Certificate to the EPC Contractor of Pkg-IV. 

In view of recommendations made by you} Team Leader} M/s RITES and 

Executive Engineer, PIU-IV, the permission w.e.f. 28.07.2022 for issuance of Completion 

39460



ertificate of Pkg-IV of Bundelkhand Expressway under Clause 12 . . 1 of Contract 

Agreement of EPC Contractor is hereby accorded. 

UPEIDA, Lucknow 
Copy to following for information: 

1. Chief General Manager, Bundelkhad Expressway, UPEIDA, Lucknow. 

2. Chief Engineer, UPEIDA, Lucknow. 

3. Team Leader, M/s RITES PMC cum ETA Consultant, C-2/51, Ansal API, Sushant 

Golf city Lucknow, 226002 in reference to his above referred letter at st. no. (ii) 

above. 

4. Team Leader, Authority Engineer-11, Bundelkand Expressway, M/$ ICT Pvt.Ltd. 

3785, Ramnagar near Chaudhary Charan Singh Inter College, Orai, Dist­

Ja laun- 210001. 

5. Executive Engineer, PIU-04, Bundelkhand Expressway, opposite M uskan Hospital 

and Research Centre, Jalaun Road, Orai -285001 in reference to his above r ·~ferred 

letter at sl. no. (iii) above. ~ 

/ 
Chief Executive Officer 

UPEIOA, lucknow 
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ANNEXURE - 5

street Name(trPft ~ rtili} : 

VHI~gelfown/City 
(1lPTA'm1~1ft) ! 
District (Rtl?<li} : 
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S.N.o.\'.fi.<:i .) : '3 

Street Name(ffi'ft mT 9flR) : 

VUlageff own/City 
(ttm~t.mrtl : 
District (~t) : 

Pollee Station(~fiinr ~.tr.r) : 
Count;y{~~) : 

a~. Maj-or "Task Performed ~ ~ ~:0: ~) :.wp.:t 
h} Wttnes-s Name-(1~ ;:m ;;fll) : 
e.} R<;\ative N:lme.(l\~m l.fil :rnt) : · 

<!.j li.~et~) ~ 

Street ·Name(~ <m -:mr) : 

Village/Town/City 
(Ulll{~/~~() : 
Distrlet (rett.n) : 

· - I 
~. 
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S.N<'qm.tt .) : ~ 

a) Major Tas~ Performed (l!~'11 ~it{ \tfilfl ~1) ~urt.t 1s1 (tr;u~·}$3-tomtm~q;na~~ 
b) \\/Uncoss Nntnc{Ttf~l~ ~l :tlll) ; ~ ttifi~ ~ml 
c) Rttlative Name:(*':rih~n llll ;flll).: !J1 ~1t gnn~ 
o) Au~('3lll ~ 3a ~ 
n) Add ross (tnn) : 

. House No.(nmr.t li-,~'nl) : 

Colonyllo<;Gl\ty/Are-a 
(Illf'rt)-:ftr~~/S'i): ~~ :to \51/26 
To:hsit/Btocl<JManda\ 
(~'tft(~ll'~m 1;1'1) : 
Stat-e (~ ! ~lfR 
Pinccod~ (~ lt~) : 

Stro&t Name(f'('(;ft mt ~) : 
Vinagerr own/Clty 
(t.ffli{;{m/.t~) !. '{1"q TNt 
District(~ : ~ 

Ponce Station(~~~~):~ 
Country(~~) : \Tt"{({ 
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I. 

I 
I 
I 

ponce Station(l!~ ~~) : 
courtlrj{~ij): 

s .No .t\ii.~.): 6 ... , . ~~<t~Yiirnm~~~~f<ntnnm 
. a) Ma}ot T;sf>\. Perlorff\~d 't!~ · · 

b) W~tnoss t-4amnl~ tm <Wl} ~ 
e) ~~\ativc Name\it~~zy 'ill -:rnt) : 

d} ~gc{3'tt} : 

~) t.,ddrC'SS (t«n) ~ 

House No.~lf~): 
Co\tmytloca\ityiA.tca 
{~l~ftl"i\: 
Tehsi\JB\ocWManda\ 

Street Name(-m4l <nr ';fllt}: 
· Vi\\ageiT own/C\\y 
(tnllr.f'RI~ ~ 
0\strlct {~) ; 

(~~(f)~): . • . . • 
State (m<I) : · Police Stabon(~ R~R) • 
?incode \~ ~) : Country(~~) : 

h Oesct\ption{~) ; · . 
~'<iS"JT~ ~- ·· ~f.\~n~mtl ~·~~~ ~eut ~ ~ ~ t ~ ~~ m:tt~ -a ·cnfut 10 ~ 'i!Cl 
m ~~~ 'Cft ;ron~~~~" 3Ttll :run em~~~ lll1l ~ t ~it 1:t ~ ~t.n ~ 
~~tmi';\~dtfUt.mGm~c:rmtnt~it~~~~~~~Ttfl;'tfi'<tnbn~qncmm~t' 
~ ~ 2 m-t ~ ?.lm "it~~~ <fit t~ mmn~ ~ t ~ il· ~ "fm:f ~ lR ~ 1ffi ~ cmr.ttt ~~ 
t' ~'i~cm~~n~f.fimrrm~·~~m<m~t~u~~ 'iit~tt 

S.No.{~-l .R.): 1 

a) Majori_ask ?cr(ormed ("!~ qmf ~o ~) ~~ 
b) W\tne.$s Namet~ '<til -..uq) ~ 
c) R~\ati\'e Namo{f.uir~n '1'll ~) : 
d) Age\"3'f1) : 

~) A<ldress (trffi) : 

H.ouse t-.to .(tr~rr;{ "{llflH) : 

Co\onyiLo~a\ityfA.rea 
{ii-iT!J.t~hl$<.ft<ril/~j :.1): 

T <:h~H18loc\(JMandat 
H Pll\<lfv1i•r~t•l C.~ ) ~ 
State l' Fn.t) : 
Ptneodc tVr•l n l<.; 'lll) ~ 

i~ Oo~cript\on\ltlHfUl) : 

Street Name{Tt~ mt ':fill) ! 
· . \lH\ageJtown/Ci\y 

tr.nrct:mn~~l ~ 
Oistr\ct {~) : 
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S.No.(~.ll~) ; l\ 

~) Maitn Tns\\ Pn•'fom1ed (ll~'· ltU"if U\~rt filmt) ~unl161 (~:sut~m u~} ~ amtfult't4ltm ~~ 
b) \IV\lrul~!\ ~ame{Titltl; 'illt mtt) ~ tu ~11{) 05¥ ~ffitJ . 
c) Ro\MNe Nan'\ett\~tt'G1t ~'ll :t'l'ft) : 
d) Aq~(mJ) : 57 ~1M 

Cl) .1\ddr~~~ {tr\n) ~ 

Hcms.n No.{mh1"1 u~m) : 
Co\onyfLoca\ityiArm\ 
\<b~~lll 'i"): 

Stre.,\ Namttt~ iftl :tmj ~ 
VUlagefTowniClty 
{1lTftr;ttn:l~): tw.rf ~ 
District (~1) ~ ~ T ehs\\!6\ockiManda\ 

(~~/lt~): 
State (~} : ~ ut.~ Po\ie~ StaUon{l!~ ~.tr-=4) :'Q"l 
Pincode (~ ~nT) : Country(t~) : \1ffil 

fl O~scr\ptiont~) ; · 
am-:;;~ .• .-~<R4ttffi to 1m0 os ~ ~ ~ m:n ~ ~ ~ :t ·.cmnn ~ ~ 3o.os.2o2o <m tt ~~it 
~ tn m't1ltll ~ "\8.04 ~ ~ ~Illi ~- \!tlO~O ~mt r.to ~ ~~ ~4 ~ ifit ... ~t<fti::tM~~ 
~~~it~~'Q'Uo\[.lo~~t\l~~t?to~~~m ~~~amlrr'Qqi~ 
~t~ ~~sit~~~~ in~~~~ antrn: m: itt ~m ~ ~ m:· ~ostotto 111120 um 
386!353.1341/506 \PC ~~ ~~ ~l:aO t1llll~~. ~~~'<f'l~tacml, ~~~ 
~ ~-~ ~. ~~T~ t.{3 ~fa"~~ ~0 TtVt ';fUR m-riT'QZ ~ ~~~ ~Q ~ -;p'f{ rm:f( ~0~ ~ 
~ ~ ~- m:n ~~~ tlilmYt ~~ ·~ ti. imamt q ~ ~':te« 47 m:rn 18-.04 ~ ~ . 
3o.os.2o2o tn1 ftmlt rn:n ~ ~ vmn ~ ~ ~ &m ~ ~'l'tm t- ·~ ~ m ttt ~ ";ftfiM arij'{ lU ~ ~ Ttt 
to;q,MW:ltfl~ -ttR~~~~t I~:TmcmRtt 

S.No.(~:tt.): 9 

a) Major Task Performed (~ qmf ~~ ~) : 3'f1:ll · 
b) Witness Name(~ c:or ~) : 
c) Re\ative Name{Tt~-azy 'rfiT -;m:t}: 

d) Age('J'li) : 

e) Addre-ss ('tfffi) : 

House No.(~ 'tt~) : 

Colony/Locality/Area 
(~f'~Q\JT~l/~~)~ 
T ~hsi\18\ock/Mandal 
(~ftM~/lfg(;f) : 
State(~}: 

Pincode· tm li~) : 
f} Oescriptlon(tlrcwn): 

Street. Name{tml <m ~) : 
Vi\\ag_ellowniCity 
(lllll/:;tr{/~) : 
0\strict {~) ~ 

Po nco Statton(~m ~e:~) : 
C()untry(~JU) : 

~ ~ q~ mpjl~o~o fitts Gf Ull ~am (fu-f ~ ~ ~~tafci{ q Wl~ ~ ~ ~ ana~~~~~- \ 

5 
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:r.·· 

z:;: .~ p~)r! PrkttN1 on (ftmi ~ <Ct ~Cll}! 'JttY0§2020 
Re-~~tt pcfintea ·by (Rim t &m fttl1i ~~): 0812260337 

Signature (~IJt)• 

Name {;rrJT): GANES· 
Rank ('QG): 3tif4ft$Cff/ . 

. No. (~.}; 812260337 
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Atla.cht"cnt \o Hnm 1 of F\tsl h1formo.tion Report (~?tn q.,tT-TT fuift it l:'ff!. 7 u;;mm)~:}~f.i~! 
Physicn\ fen lure~~ doformitl~!it nnd other dctnUs of the suspect/accused: { tf kn·DV.J.'·'··~"'i 
(~ \tlUI at·~t-m· tfi) ~tft\tili \~utnntf, ~i1'l~f at)t Jf~ tilc.ttl1f : (11ft. 3fm I~ 7firi}j . 

' ~ . ..>··~~·~{~"ii~\ 
S.N()._{m:n.) ,Sox i~TT) O:tteJYoat'of Build !Hcight(ems.) t·Compltudon,fUfl1 

Birth~\nf* {t.t-:.nnzl ~ (t~R;(ll.tfi.}) , · _, .. _--, 

1 2 3 4 5 e · 
i rru 

--~ Ut 1l 
... ~ 

'" "'' ~ 
4 ~ 

Daforn,.itl~sl Pecutiaritios ·rccth (~n) · Hair (aiM') 
(f~~;f'r:ift fuhn:<;fti) 

Habit(S.jf{~ 
._k.;_ j~~~)\ 

8 ~ 10 11 •'J2~~ 

Langu;tgc 
/Oialnct 

( ">nrffl~) 

14 

Ptace Of (CUT '{:m-:t) 
~ eu.r~ -r"1ark ~ ... t.e.uco.Jerina ···~~oie(tfimF~·;;··{\~n1i") !i3ttoo .. (~fii!\. 
{~ "§\! <iiT {f'iif~Ttlff(~ (l)f) .. 

f;rm;t } '~)) 
. .. . 15 ~g .. .. n 1 b 1 ~ 

fhc: so fmld.s w·ill be entered only H complainantlinformant gives any one or mor~:~~\U~~ 
susp~ctlaccosed. · ::_·:';'(? ""'. 
{lit ~ J: o'ft ~· ~ m-qn ~ nt~tmrf I ~a~nnrff tt\~tU I an~m i)l mt it q)f$ \!lit\ <.: 

47468



   CASE DIARY DETAILS 

 

Case Diary No.  : CD  Case diary Supplementary No…. 

F.I.R. No. 0117     Dated 30.05.2020 

P.S. AT      District Jalaun 

1.  General Information: 

 a) Date of preparing the case diary : 30.05.2020  

 b) Start time of investigation: 10.30 hours  

 c) End time of Investigation: 20.00 hours  

 d) Places visited: 

  P.S. AT area 

 e) Investigation brief: 

 Crime Case No. 117/2020 Under Sections 

386/353/351/506 I.P.C.  at P.S. At District Jalaun 

dated 30.05.2020 time at 10.00  and the date of 

information on 30.05.2020 at 18.04 O’clock, the place 

of occurrence Jhansi-Urai Highway at a distance of 10 

km. from Narchha.  Complaint by the Complainant 

Shri Pankaj Sharma Son of Shri S.K. Sharma resident 

of Senior Project Manager, Package-4, Gower 
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Construction Limited, Bundelkhand Expressway at 

Jalaun AGAINST Arun Tiwari, Son of Late Shyam 

Bihari Tiwary,  Lalla Tiwari, Son of Brij Bihari Tiwari, 

Manish Tiwari  Son of Dinesh Tiwari, Rajesh Tiwari 

Son of Kunj Bihari Tiwari, all residents of  Narchha, 

P.S. AT, District Jalaun, Presently residing of Shanti 

Nagar, P.S. Kotwali Urai.  Sir, the above case after 

being registered at the Police Station as stated above, 

has been entrusted to me SI for investigation.  Copy 

of the report has been received from the office of the 

Police Station and after perusal of the same, same is 

being entered in the C.D. (case diary) 

2. Major Task Performed. 

S.No.1: 

   

a) Major Task Performed:  Crime details letter. 

b) Witness Name: 

c) Relative Name: 

d) Age: 
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(e) Address: 

House No.    Street Name: 

Colony/Locality/Area Village/Town/City 

Tehsil/Block/Mandal: District: 

State:    Police Station : 

Pin Code    Country: 

 
f) DESCRIPTION: 

 
Copy of chick Page 1 dated 30.05.2020. To the Officer 

Incharge of P.S. At District Jalaun, Uttar Pradesh. 

Sub: Regarding causing obstruction/ disturbance in 

the construction work of the Bundelkhand 

Expressway and preventing the government work. 

Sir, it is to inform you that Gower Construction 

Limited has got the work of Package- 4 of the 

Bundelkhand Expressway.  This work has 

commenced on 15.01.2020.  This work is being done 

for the development of the Bundelkhand area of Uttar 

Pradesh.  It is a very prestigious project and which is 
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being maintained continuously by the senior officers 

of the U.P.E.I.D.A.  This project is a dream project of 

the Hon’ble Chief  Minister.  In the construction of this 

Expressway at the 174 Kms., a big inter change is 

being constructed at Jhansi Kanpur Road, NH 27L. 

This Expressway is passing through different villages.  

The verification of the quality of this work is being 

done by different Agencies. Here service roads to 

different villages have been given.  For the last few 

days,  Arun Tiwari, resident of  Village Narchha, 

Mobile No. 9721605555, Tehsil Urai, District Jalaun, 

Uttar Pradesh and Lalla Tiwari, Manish Tiwari and 

Rajesh Tiwari, are regularly causing obstructions in 

the construction work of the Expressway since night.  

They are black-mailing the Officers working in the 

Expressway  and also the Soil Contractors.  Page-2.  

They are giving pressure continuously to this that we 

will keep them in the middle  in the work of soil and 

they are making all possible efforts to cause  
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obstruction in the government work by demanding 

money and  they  are also threatening to commit 

murder if the money is not paid to them,  Today on 

30.05.2020,  all these persons have stopped the 

vehicles of the contractors engaged in this work at the 

inter change  at NH 27 at the Narcha Village way near 

Patalpuri, Hanuman Ji Temple and despite we have 

tried to get them understood, they have blocked the 

way of the construction work.  They have stopped the 

construction work after getting the crowed assembled 

there at the said place.  All the contractors, engineers 

and the supervisors working at the said construction 

work became intimidated This work has stopped. We 

have given the information in respect thereof to the  

Senior Officers of the UPEIDA and therefore, we are 

making this complaint to you in order to prevent any 

kind of untoward incident and also to ensure that the 

construction work would go ahead strictly.   Kindly 

take appropriate action in this matter. Faithfully 
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yours, Pankaj Sharma, S.D. English. Illegible, Gower 

Construction Limited, Bundelkhand Expressway, 

Senior Project Manager, Package 4. Mobile No. 

9198306666, Son of Shri S.K.Sharma, permanent 

address House No. 191/26, New Colony, Ram Ganj, 

P.S. Ramganj, Ajmer, Rajasthan Pin Code  305001. 

Page 3- Copy to the District Collector, Urai( For 

necessary action) 2) S.P.Urai (For necessary action); 

3) C.E.O. UPEIDA; 4) C.E. U.P.E.I.D.;5) Deepkej 4 

UPEIDA, Question- You have not mentioned the name 

of the father of the accused persons, time of 

occurrence  in the report.  What you have to say in 

this respect. Answer- I do not know the  name of the 

fathers of the accused persons  and the time of the 

occurrence is 10.00 O’clock in the morning today. 

Note: I, H.C. 05, Gurudev Singh do hereby certify that 

I have recorded the contents of the complaint word by 

word. 
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S.N. 2: 

     
a) Major Task Performed:  F.I.R. registered. 

b) Witness Name: 

c) Relative Name: 

d) Age: 

(e) Address: 

House No.    Street Name: 

Colony/Locality/Area Village/Town/City 

Tehsil/Block/Mandal: District: 

State:    Police Station : 

Pin Code    Country: 

 
f) DESCRIPTION: 

Copy of the complaint.  At this time, Shri Pankaj 

Sharma Son of Shri S.K. Sharma resident of  Senior 

Project Manager Package 4, Gower Construction 

Limited, Bundelkhand Expressway, permanent 

address at House No. 191/26, New Colony, Ramganj, 

P.S. Ramganj, District Ajmer Rajasthan. Mobile No. 
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9198306666 alongwith  his Associate S.N. Singh, Son 

of Shri P.P. Singh, resident of Patel Nagar, P.S. 

Kotwali, Urai. Mobile No. 9452187777 and Shri R.C. 

Verma, Son of Shri ….Verma, resident of  House No. 

128/657 Y Block, Kidwai Nagar, Kanpur Nagar. 

Mobile No. 9450154116 presented themselves before 

the Police Station Office  and gave a written report 

sighed by themselves against Accused persons who 

are causing obstructions/hindrance in the 

government construction work presently going on at 

Bundelkhand Expressway and they are threatening 

on the life of the complainant and putting the life of 

the complainant at risk and making/ demanding 

illegal ransom/money and they are causing hindrance 

by halting the vehicles engaged in the said 

construction work  and causing hindrance/ stopping 

the work  in the way  and also giving threatening to 

the employees engaged in the said construction work  

by hurling threats on their life and limb AGAINST  the 
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Accused persons namely Arun Tiwary, Son of 

unknown, resident of Village Narha, P.S. At District 

Jalaun, having Mobile No. 97216055555  and others 

04 and the complainant gave the said report and on 

the basis of their complaint, Crime case No. 117/2020 

under sections 386/353/341/ 506 of the Indian 

Penal Code. The date of occurrence is 30.05.2020 at 

about 10 O’clock in the morning. The place of 

occurrence is at Village Narchha Highway at a 

distance of 10 km. towards north from PS. The 

complainant Shri Pankaj Sharma Son of Shri S.K. 

Sharma resident of  Senior Project Manager Package 

4, Gower Construction Limited, Bundelkhand 

Expressway, permanent address at House No. 

191/26, New Colony, Ramganj, P.S. Ramganj, District 

Ajmer Rajasthan. Mobile No. 9198306666 against the 

accused namely 1) Arun Tiwari, Son of Unknown, 

resident of Village lNarchha, P.S. At District Jalaun 2) 

Lalla Tiwari, Son of Unknown, resident of Village 
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Narchha, P.S. At District Jalaun; 3) Manish Tiwari, 

Son of unknown resident of  Village Narchha P.S.  At 

District Jalaun; 4) Rajesh Tiwari, Son of Unknown 

resident of Village Narchha P.S. At and District Jalaun 

and the complaint has been registered by S.I. Shri 

Ganesh Prasad Mishra and the contents of the 

complaint is being entered in the register.  Daily 

Crime Report will be done and the information of the 

occurrence is being given to the concerned officer 

through the R.T. Set Control.  One copy of the 

complaint computerized has been given to the 

complainant and the copy of the chik report for 

investigation and for further action in the matter will 

be given to the Investigating Officer in this case.  The 

original copy of the report in which the complete 

details of the occurrence is mentioned has been 

enclosed with the original F.I.R. which through proper 

channel will be sent to the concerned court. 
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 S.N. 3: 

a) Major Task Performed:    

b) Witness Name: 

c) Relative Name: 

d) Age: 

(e) Address: 

House No.    Street Name: 

Colony/Locality/Area Village/Town/City 

Tehsil/Block/Mandal: District: 

State:    Police Station : 

Pin Code    Country: 

f) DESCRIPTION: 

  
In the of the of the Police Station, the complainant –Pankaj 

Sharma concerning to the present case is present.  On 

interrogation, his statement is being recorded.  

 
S.N. 4: 

a) Major Task Performed:   Statement of the witness 

under Section 161 of the Code of Criminal Procedure. 
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b) Witness Name: SHRI PANKAJ SHARMA 

c) Relative Name: SHRI SANTOSH SHARMA 

d) Age:38 YEARS 

(e) Address:  

House No. House No. 151/26 Vill. Ramganj 

 Street Name: 

Colony/Locality/Area   

Tehsil/Block/Mandal: District: Ajmer 

State: Rajasthan  Police Station : Ramganj 

Pin Code    Country: India 

f) DESCRIPTION: 

STATEMENT OF THE COMPLAINANT… Shri Pankaj 

Sharma, Son of Shri Santosh Kumar Sharma, 

resident of Mohalla Ramganj House No. 151/26, P.S. 

Ramganj, District Ajmer (Rajasthan), presently 

residing at Package 4, Gower Construction Limited, 

Bundelkhand Express way, Hardoi Gujjar Road, P.S. 

At District Jalaun who has stated that I am aged 

around 38 years.  This work is very important for the 
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development of the Bundelkhand Division of the Uttar 

Pradesh which is also a dream project of the Hon’ble 

Chief Minister, Government of Uttar Pradesh.   On the 

174 Km. construction of this Expressway, an 

Interchange at NH 27 at Jhansi Kanpur Highway is 

being built and this Expressway is passing through 

the different villages of the area and the quality of 

work of the said project is being verified/ enquired by 

the different Agencies and in the said project, service 

road is also being constructed for connecting the 

villages coming in the said area.  From the date of 

commencement of this project and for the law few 

days,  one Arun Kumar Tiwary, resident of Village 

Narchha, has been making unnecessary interruption 

by leveling allegations and   creating mental tension 

in doing the said work and making pressure.   In this 

project, the work of filling up of soil is being done.   

Shri Arun Kumar Tiwari and his companions by 

putting their terms for their own personal grudge and 
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putting pressures to accept their demands and 

making unnecessary allegations and  black mailing 

us.  Such as the Contractor Shri Vijay Deshwal, Son 

of Rabnvir Singh, resident of Ladaul, P.S. Rohtak, 

District Rohtak, Haryna and the Supervisor of the 

SSBC Group Mr. Manoj Vajpayee, Son of Munnu Lal, 

resident of 2D/578, Awas Vikas Hans Puram, P.S. 

Navastta, District Kanpur Nagar, who have taken up 

the contract work of   filling of the soil in the project 

coming  from the side of Village Narchha, and the 

accused person have threatened them to commit their 

murder if their demand is not met and they have 

created fearful atmosphere in the minds of the 

contractors by threatening to cause damages their 

trucks being engaged in the said construction work 

and due to constraint to complete the work within the 

time period prescribed,  provided 1520 tractors’ soil 

at 11 in the night out of the purchased soil to be fill 

in the project according to the wishes of said Arun 
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Kumar Tiwari  and said Arun Kumar Tiwary has 

intimidated the contractors and got illegal benefit by 

creating fear in the contractor.  Apart from the same, 

said Arun Kumar Tiwary has also threatened the 

contractors by threatening and intimidating them to 

make available him money per month till the project 

work is over  and this fact has also come to the 

knowledge that the contractors have also paid Rs.10-

10 thousand per month to Shri Arun Kumar Tiwari.  

As such, the information had been received with 

respect to Shri Arun Kumar Tiwari, resident of Village 

Narchha.   On 30.05.2020, I alongwith Officer of the 

U.P. Expressway Industrial Development Authority 

Shri S.N. Singh and Shri R.C. Verma who are 

appointed in the government service, had gone to  the 

site visit along with them on Bolero Car  towards 

Narchha and when I was returning back, then I found 

that the barriers have been put on the road leading  to 

the Village Narcha from N.H. 27 and the passing of 
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the trucks had been stopped.  During the said period 

of time,  my vehicle has also stuck there at the said 

place and the Officers accompanying me there, got out 

of the car and they have asked the person leading the 

said gathering about his name and address  and 

asked him with regard to the said obstruction being 

made of the road and the said person leading the said 

gathering, on being asked, has told that his name is 

Arun Kumar Tiwari, resident of Village Narchha and 

then he,  in a very aggressive mood,  has asked me in 

a very filthy language that who are you to ask him.   I 

alongwith the officers accompanying with me gave our 

introduction and warned him that it is a crime to 

obstruct the road in such a manner and for which 

criminal action could be taken against him but on this 

said Arun Kumar Tiwari has said that he has got 

authority for that and only after getting that 

authority, he  is stopping the trucks.  When I asked 

him to show me such order/ authority in this respect, 
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then it has been told by him that whenever any Officer 

would demand him for the same, he will show him the 

order.  When I repeatedly asked him to show me such 

authority order, then he has taken out a piece of 

paper from his pocket but the same has neither been 

made available to me for reading nor I could 

understand as to what kind of order was that.   

Thereafter, the said person has become more 

aggressive that if we want to be safe, then go away 

peacefully from there, else he will lose our life.  

Hearing this, we became very intimidated.   When my 

contractors and the truck drivers came to the 

knowledge of our stuck in the said road, then many 

peoples have gathered over there in which Vijay 

Deshwal and Manoj Vajpayhee had also come at the 

said place of occurrence, then Arun Kumar Tiwary 

somehow the other allowed us to go away from there 

and then the traffic on the road has also resumed.  

During the said course of time, the contractors and 

64485



others have told us with regard to the other persons 

along Arun Kumar Tiwari in the said illegal work  such 

as Lalla Tiwari, Manish Tiwari and Rajesh Tiwari and 

they have been present there in the work of 

obstruction of the road.  On the basis of the same,  I 

have got registered the case against Arun Kumar 

Tiwari and his other companions.  This is my 

statement.   I request you to kindly take strict action 

against the sturdy persons of the area causing hurdle  

in the said dream project in order to enable co 

complete the said development work. 

S.N. 5: 

a) Major Task Performed:    . 

b) Witness Name:   

c) Relative Name:   

d) Age:  

(e) Address:  

House No.   

 Street Name: 
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Colony/Locality/Area   

Tehsil/Block/Mandal: District:   

State:    Police Station :   

Pin Code    Country:   

f) DESCRIPTION: 

 Thereafter, the complainant of this case has asked to 

come to the place of occurrence for inspection  and he came 

ready to come and then I came alongwith the complainant 

to the place of occurrence. 

S.N. 6: 

a) Major Task Performed:   Inspected the site/ place of 

occurrence.  

b) Witness Name:   

c) Relative Name:   

d) Age:  

(e) Address:  

House No.   

 Street Name: 

Colony/Locality/Area   
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Tehsil/Block/Mandal: District:   

State:    Police Station :   

Pin Code    Country:   

f) DESCRIPTION: 

Inspection of the place of occurrence:-  The inspection 

of the site on the identification of the complainant is 

being done.  This place of occurrence is situated at a 

distance of 10 km. east of the connected road going to 

the Narchha Vilalge ahead of Narchha Hanuman 

Maharaj Ki Mandir on the  Urai- Jhansi Highway 

Road.  At Place “A” shown in the Map where the 

named accused persons were standing near the 

barriers.   At Place “b” in the Map where the  Barrier 

has been placed by digging the Barrier Pole.   Two 

arrow marks shown in the map which are being said 

as the path of the passing of the trucks.   At place “X” 

in the map where the trucks are stated to have been 

stopped.   At the place of occurrence, site map has 

been prepared which is as per the situation of the 
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place of occurrence is correct and the same is being 

enclosed with the C.D. 

 

S.N. 7: 

a) Major Task Performed:    . 

b) Witness Name:   

c) Relative Name:   

d) Age:  

(e) Address:  

House No.   

 Street Name: 

Colony/Locality/Area   

Tehsil/Block/Mandal: District:   

State:    Police Station :   

Pin Code    Country:   

f) DESCRIPTION: 
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 Thereafter, the we came in contact with the writer of 

the F.I.R. of this case  who is being interrogated and his 

statement is being recorded. 

S.N. 8: 

a) Major Task Performed:  Statement of the witness 

under Section 161 of Cr.P.C.   

b) Witness Name:  H.C.05 Guru Dev Singh 

c) Relative Name:   

d) Age: 57 years 

(e) Address:  

House No.   

 Street Name: 

Colony/Locality/Area Village /Town/City P.S. At  

Tehsil/Block/Mandal: District: Jalaun  

State: Uttar Pradesh    Police Station : At   

Pin Code    Country:  India. 

f) DESCRIPTION: 

Statement of the Writer:- 

69490



H.C. 05 Guru Dev Singh, P.S. At District Jalaun has 

told that on dated 30.05.2020, I was present on my 

duty at the Police Station Office. The time was around 

18.04 O’clock when one Pankaj Sharma, Son of S.K. 

Sharma, resident of  Senior Project Manager, 

Package-4, Gower Construction Limited, 

Bundelkhand Expressway alongwith his companion 

S.N. Singh, Son of P.P. Singh, resident of Patel Nagar, 

Kotwali, Urai have presented at the Police Station 

office  and submitted a complaint in Hindi and asked 

me to register the case.  On the basis of the written 

complaint,  I have registered the case at the Police 

Station being Crime Case No. 117/2020 undere 

Sections 385/353/341/506 of the Indian Penal Code 

AGAINST Arun Tiwari, Son of late Shyam Bihari 

Tiwari, Lalla Tiwari, Son of Brij Bihari Tiwari, Manish 

Tiwari, Son of Dinesh Tiwari, Rajesh Tiwari, Son of 

Kunj Bihari Tiwary, all residents of Village Narchha 

P.S. At District Jalaun. Presently residing at Shanti 
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Nagar, P.S. Kotwali, Urai, District Jalaun.   The 

registration of the aforesaid case has been made on 

General Diary Reference   No. 47 at 18.04 O’clock on 

dated 30.05.2020.  Copy of the FIR has been entered 

in the computer  which has been recorded on the 

computer word by word  Copy of the report has been 

given for investigation purposes and this is my 

statement.  

 

S.N. 9: 

a) Major Task Performed:     

b) Witness Name:   

c) Relative Name:   

d) Age:  

(e) Address:  

House No.   

 Street Name: 

Colony/Locality/Area   

Tehsil/Block/Mandal: District:   
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State:    Police Station :   

Pin Code    Country:   

f) DESCRIPTION: 

The statements of the eye witness of this occurrence is S.N. 

Singh and Ram Chandra Verma and Shri Vijay Deshwal 

and Manoj Vajpayhee will be recorded soon. 

 

3. EVIDENCE DETAILS: 

 

s. 

no

. 

Evidenc

e type 

Property 

recovere

d detail 

Evidenc

e detail 

Collecte

d on 

Collecte

d  and 

collecte

d by 

      

 

4.. Acton taken details: 

a) Action taken:  Evidence collection 

b) Date of Action: 30.05.2020 

c) Other Information on investigation. 

d) Remarks 

e) Description: 
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 Today, I the S.I. has to go for some office work to any 

other place.  The Parch ot the proceedings of today is 

submitted.  The Investigation is continuing.  Enclosed Site 

Map-01. 

f) Status of investigation: 

Under investigation. 

 

5. Comments instruction of supervisor: 

 

Sl.No. Commen

t date 

Comment

s 

Commente

d byh 

Office 

type  

and 

office 

name 

 

  

Report printed on : 30.05.2020 

Report printed by:  06122260337 

 

     Signature Illegible 

     Name Ganesh Prasad Mishra 

     Rank Sub Inspector. Addl.,  

Inspector 

     No. 812260337  
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Sir, 

 Submitted please.  

 

Sd/- Illegible 

01.06.20 

 

Attachment to Item No. 7 of this First Information Report. 

 

Physical Features, deformities and other details of the 

suspect/ accused ( If known 

 

Sl.Nol. Sex Date/ 

Year of 

birth 

Build Height 

(Cms 

Complex

-ion 

1. 2. 3. 4. 5. 6. 

1. Male     

2, Male     

3 Male     

4. Male     

 

 

Deformities/ 

Peculiaraitie

s 

Teeth Hair Eyes Habts   

8. 9. 10. 11. 12. . 

74495



 

 

Language

/ Dialect. 

Burn 

Mark 

Laucoderm

a 

Mole Scar Tattoo 

14. 15. 16. 17. 18. 19. 

 

These fields l will be entered only if complainant/ Informant 

gives any one or more particular suspect/ accused. 

    

 

 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1058/ Mineral- MMC-30 Dated 27111 Apr. 2020 

FORM MM-10 

M j s Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions of Chapter-8 of the U .P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the requisite area 

alongwith the Map and the affidavit in respect of the 

consent of the land owner:-
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I Sl. I Teh-sil 
-

District Village Gata No. 1 Area Licensed 
I I 

I I 

Quantity of ! No. 
I 

I 
the Normal I 

I 
i Soil 

1. Urai Jalaun Banclhauli 2404/16 0.809 H<ec. 150000 Cubic 

2404/18 0.809 1-lec Meters 

2404/17 0.809 Hec 

2404/15 0.809 Hec 

2126 0.429 Hec 

Haidalpur 446 0.809 Hec 

374/l 0.437 Ike. 

The Mining license in respect of the soil has been 

demanded for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 
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projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as; removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 

There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 
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Vide Government order bearing No. 821(1)/86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (451h Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) w.e.f. 

27.04.2020 for the extraction of the ordinary soil of 

the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 
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2. The applicant will extract minerals -vvith such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

permissiOn to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 

make available the details of the same to the office by 

the 05111 date of each calendar month. 

5. The permissiOn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 
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6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas may be done. 

2- For the purpose of doing the mining work of the 

minerals/ transportation work of the same, 
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information may be given for the safety measures to 

be adopted for the management of the Covid -1 9. 

3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 

may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 

4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of one meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 
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6- Proper arrangements of the soap and \Vater for 

washing of the hand by the workers/labours will be 

made. 

7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour j worker having more than 

65 years of age and the breastfeeding mothers, 
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11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector/ Area Officer Police, Urai for 

information and for taking necessary action. 

4) M/ s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1083 I Mineral- MMC-30 Dated 13111 May, 2020 

FORM MM-10 

M Is Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions ofChapter-8 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

alongwith the Map and the affidavit in respect of the 
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consent of the land owner. The details of the applied 

area is as under:-

... 

Sl. Tehsil District Village Gata No. Area Licensed 

No. Quantity of 

! the Normal 

Soil 

1. Urni Jnlaun Dnkor 1033, 1034, 1.114 Hec. 106260 Cubic 

2918, 2944, 2.428 Hec. Meters 

1637, 2767 

. 2. Urai Jalaun Dakor 2163, 2974, 2.347 Hec. 150000 Cubir: 

2016 2.230 Hec. Meters 

i 3. Urni Jalaun Dakor 2944 and 1.225 Hec. 100000 Cubic 

2898, meters. 

2940 1.983 Hec. 

2944D 0.570 Hec. 

1968 0.138 Hec. 
I 

2767 2.023 Hec. I 
i 

i 4. Urai Jalaun Dakor 2255 1.635 Hec. 150000 Cubic 

2912 & 2.832 Hec. Meters 

2944 

5. Urai Jalaun Dakor i 2924, 2944 4,070 llec., 73260 Cubic 
I 

I Chh, 2944 L Meters 

6. Urai Urai Dakor 2652 1 I 4' 11 portion 12o700 Cubic 

of 1.412 hec. meters 

Measuring 

0.353 hec. 

2944 y, portion of 

1.279 hec. 

-- .. -------- . "~'·--~- -------~-· ·- ·- ·-.-~-·--···--~ . ~- - ·····-
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Measuring 

0.635 hec. 

2926, 2944 

0.680 hec of 

2944 2.995 

hectares 

' Y2 portion of 

1.214 hec. 

Measuring 

0.242 

2777 

y2 portion of 

0.405 he c. 

Measuring 

0.045 hec. 

The Mining license in respect of the soil has been 

sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 
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has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 
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There are provisiOns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) j 86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45th Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 08.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 
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1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

permiSSIOn to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 
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make available the details of the same to the office by 

the 05th date of each calendar month. 

5. The permission as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing v.'hich, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 
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OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation work of the same, 

information may be given for the safety measures to 

be adopted for the management of the Covid-19. 

3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 

may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 
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4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of 1-1 meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-washjsoap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 

6- Proper arrangements of the soap and water for 

washing of the hand by the workers/labours will be 

made. 
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7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour/ worker having more than 

65 years of age and the breastfeeding mothers, 

11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 
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Copy to:-

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector j Area Officer Police, Urai for 

information and for taking necessary action. 

4) M/s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 

99520



~t·-<::) •;:) 1.) () (,~:); l'i>/'"· 

.....-~· ---- ----~..,..._,_,_-~--

Onl:y: for Highway projcc! 

~~~~~!~-)<m{tWT~·L~l''LY~ . ~ 
q::i '<·io f o85 ;vJl·f.1,JJ-I{lTI.;ll\'-lJ-3o fG"D'Cn: l5 11{ 2020 

):IG_?!-_3'~f9-':[~,::-:-1 o 
p.,. '. '' .;,>, ~-.' . il~ ·•rriR_ ~~~R" lr.'JO J<-,(if{.'lll~ _:q~'fif\"r ?f <r~1t~ x1~ _ ;;g-~ _ I,;rv.r ~;;;:~~r~~~ 

'[i:ftn.'lf!-fi l'f~-~ f:)q[w. i'i 71'ldT "~bl JH<~ %g 1l1TI <1~ 1'f t'G'l·T~x d~"ffi<>T BX~ ·JFIW. IJ!l11R <f> 
f~'"fh1f<1fwd er~t >t1 xumx-ur f±!cil <I> ~ 3rj8f tr'=~ \;)O>Io \OCt~-q\)f ~tm ~J~fl 1963 zt 
<!l\2lfl~·-6 r"i f.if%n r;nftr£::ff';'j'f <fi 3Rhm m~ ~or~li0-8 tR B<J .Ji~'-1' ~ ~1fito .3l'f<f<::~·f t:Gf ~{i,JG 
i~r;~;r t J m~~'n t01 q$ 'TIP..:! srrftfl;'n il~ "$) "G<fi·qr u"lf ~Fx.z.r~ ,1f1 m•lf'IT <'P '{t<itr •'lvrq~I rf'5l' -q 

m~f~T?l' lff?1~1 fib<.rr ~ 1 .olTc'?~ ir5i q;r fz1<~<:<ur f~l'4u ~: ·- , 

1
-,.;i·«onrn''"'"'l "'""' 1 '""----r.;n:e-r ifio-------T~~~ ---, ;r"~~~l 
i'"•Rt~ t\i'~ -mrr<rM j .mo --"····t5.s1----~---·---~·-l1.2711fo-['·•o.oo~ciJ. 
1 ~ 1 , 539 o.641to 
! l l !106 1.568~0 
! ll I 10U03,108,105,106,109;1 0.921~0 ·! I 
I 15 1.325~0 I I . 
1 549 2.403~0 
1 1 1445 o.s26~o 

I IJ ~ -- -~· -.;;1-r.:.•iri~-r - ... _ . 4358~;/2·-- .. ·--·-·------... , I oo .. 7Goo::oo -·~···--~I i-;;n~;u.;- \iii! - -
1 

"'""'R ~ ".,, 34; 1 
, t ._.,~~. ...o.ooo" ""'« 1 

1 458 1.038~0 I 
i ,+63 I 1 o.32o>Jo • 

I _____ L._ .. __ ... L-~-_1·~- __ .. _ _j ;~~; ~-.. ~.~~------1~~~~::~~1---~--J 
\Jt{u f~-e-<..'1 <tj'l ~FFf Jr:}$H U'J~ litG!<te: •] PicC) 1 1~1~ ~ P.T?H '!'JI i$ i ~;~·~Ri~fl -~·lo 

321/13v20W·-01{'AFfrn.!)/201B j~;riqi 15.02.2018 fiJT'frl f~TJT!lf cpf'm ~ ~~1 'ffi\<i~l 
qfi(?Ji\iFH31T it \.1~ tiR ~ \ffi't:Tf(CTI fi'lce) <t 'C'i"i';j ~ qt'f%--1 t"~ ~!MI ~~ f.rlfo {l'lxil W ~Firt 
ij fttmr ~'ftl m'R'r r$i) Tf<) e: fuf~fcfi mzl'!-2(5) i1 ~~>Jt'tln fih-m ~r t f4j \3tRltre r4f{<il'\TI<l131l 
trg '0f.'Fi ol:J'$T ~ Pr<in- q,\f::) <};· f'Ru ·~'1-1 ~'r .. rFlr· 31Tfl~ trRl<i \lrr-1 {m 3~;:rrm '-n?r ~ 1 
q<.ihf-<U!,<Fl 0T~ %'fi.IR-J qj~';'f 4?11~ 'liR'U fl\fq}!~ 'i·~ f(t;:.c;fi 'fflr 3ifu~,!_Wff ~;:ii<f> 15JJ1 20i6 <fi 
-qR:ftr~ 9 ·ir ~4<1 •rr:~tif t) ~r<Jh:Run-zy .:>FfTTrf\'-rr if,! ~;:i'l11;H ~ tfc :.:r«r"f q5f 7fiJl ws ftmi$ iH<N-s 
:) f;T i'of RTCl\'QiT cfr rpft ~ I 

.. 'Hl~J;;1ftf>m <hPJ \llxf ~11flur U"R1M <n t<i'i 'il 'TR ~cr<1r. 110wrr ·<lim "'~)ZI !rr4M 
:{)~:rrrn" ~nx •1t~ ~!•it 3F{j ~w<m~) iJ<:Ifur~r ~;;f,lTrr n:'H 'Hl~e;cf!li{)' '!JliffiT aNT ~1'&1 ~~\ 
'i.11W4't ~'ltJT ·qn ~1~ur· I 

\301-W \31T..::1Tm ~";( f-1<f11ft(efr 1963 y'; '31'6<.Jf(l -6 f;.).cjSJ-52 -i:j 0'f'C'lf.liJ! q} \![~ 3f:fl?ii 

\!~lll'f£f.Y J'W{l \.1\A <'/'iT J;~rf·~r ~ I 
~l\Frr<hrr 'flo 821(1)/B6--2IJ18-153{'nrr-n;zl)/2017 R~i"<o 11.0•>.2018 t;m Bo!Jo ~A'Vl 

tifVt:JN Fif~rrwr.:-n (4541 "\:frei'rt:.Pt) f';)~:1r<R·11 20H3 !li 1r~tt1~ .fi; ~1 27.03.2018 'fl ~ 'f!'?'Q1!'! m'<r 
\TI~Jl-tO/ f~e1;x-H'i:l1~! 'f;l q,'l ~F~~~'i "''<};'J" (f)''! <!) TJUl B I am; ~.-rraa mol m -3ltil~ 
\3f~'TN:<Ti:1 +jJTr ~ \31:1 '!!~ 'fW"llx01 fl'R:~ <Ji f~¢f~. ~- f<;-;yjq; 15.05.2020 ~ ~ -rr:~ ( 031!f&) 
<fH ~rqfm' <:H~cn ililHf'&Rm'f fi'!~tr \3·~ lrr;J'l if>! f9-<t>Hi) :\fxfl'f 'ft \ifr ·~fl tl~ m <i> f~·,:) ~·;r~ 
Jr:,pTft1 11 c:rii ~~i \YfT~ r~ 1 

100521



4 .. 'EJ·f:'lvl '1F;ff <tt f~x~ 4 i.ffffl'l {J)f ·~:fl't,UT af!xl, ~TiP '~fC..:m::~ i{ ffi•rr \{4 ~T ~?f{ll'f W~f/ 
111s cf>1 oo TIJ~Ttii nQi <rir<:rr<:m q;-'f \ltJ\.'l~I 41X111'-rn 1 
5- ;mi'r~rJI "Q'l) s:!t\"1 &::fJI'ei t~f-;)h1'cc 3ic.rftl" <t31 wrrfl<r <hi ft:~i4i ~q:; "lT {[:r'i ~i'fi Vfclcr<J) ZNf~lvr 
J!j~ilct Tif~T tJCf ~ <41 vrrir. ~Tit .\'1 uiT ~n 4t~z;i m 'fj(f) ~u mm I 

6_2 w2i "d'Hcnal \Jtr1!.':1f:r0f fiic-<?r ror JI<iPr <i>zrc-r 1:~4 >~],;l<rc if ~ <I*n. f<fi"f)) ~ft ·c;:~H 1'i f~f'<!;£1 
<r;r <ll4xJrf'ti<fi witrr "91:.~ <J';t<rr JF<.r:?.rr 31·J'!Rl f<1x~';'l q;;,; -~ \lrriMl furf!<l'i ftr<J 7J}l'q;j1 x:;:/<l 
\3 0:l'<<;:r4r M 1 
·r-- MCGI <m: ·•JFFf ~ >P1 rlf.T 4lc'f ·~W wn f4t;<:n un w<'ir<rr t 
tir~<3-19 it ~ 3R:T ~ffi;-
1- rr'f~<H <$'N)1r <rrtrN'f <lfl· ·{rQWT~ \fc¥ f.'n:i';'.1-ur tg \'ihf'-'l fs"fef.;:rrr n~1 -m~ t:.,iQ "f"<1 'flT<fiTX 

&IX! \JfR)' l1J~·;r ei} ar~ ~fTrfli -"Af4mT <;3 tfJif'.T '1~iHT <(51 ~)"q f.TN ~<1:1 ~T 1) 
~p:gr;q-qi11FHil'l' X3wf '11fi"lf<ltq<Jr ~fz!Jfi:"1tr -m'I Gfri) 1 .., 

:3 . 

4· 

5-

6 

7-

v--· 

trJr;y-:;jr <17 \'l1>F1/trl~<TI;•'rr <l>r <.•iro xfi'llru:rct f<l;t) ~1 t~ ll'it~-19 ~ fJ.rvrl)'c: m ~rit ra?ir 
;:;n-.'J -qr~ 'ftxatr \:ftrr;:lf ~r ~~ 1l1 vrr<r r 
lr.?flrf aftx ~~ 1 ~-mi <Cr tr~r<fi.f.'n:M~m <.511~ 1 -stfinrl't tg ~x&H ~xur i#! w-4X~ 
~rgcm '1~) 3ft"-< cm:;-q)' m -.(F)el'fvl~T~ anft ~~ wql{{>.fr <G! urri1 I 
(lJ)-x'J;rr m<rf\'f '$ ~<IJ1'fUf q;') ~'t<.fitGWr. ~ <il W~'Ri 'fJ'rmq ~~1•1 <PT ~ ·<:R r[tf «1 
<mfr"r<fi I ~tn 1$ lit4 qn:r '{~\ zy,li 1-1 l\Tc\ m1 <;,~ <VlT4 ma ~ f.'nil~n tmffl(l)'r 1 J)f~ _ 

<BI ~e.~1 m 'ir~-~1¢T TfFI'ffi /1f•mr. -fr)c.r~vl'< ~<! gu;g-Cfr'<:r;x:nTr <t">T ~ ~;fl~ ~~ r 
t)Uvr~1,:il~>. '{1\fi&/~'tt~m .. lfcr ~frqm;!Zf t))'f -;f~ '{F~ (fo<f r(t ~~l2lf 1.1~i ~f4t \liP~, 
fur-{ffi 'lEFH r:rc;;;f ~ ~~ ?FlN tmfitP'r 1 ·~r. r ~ ~:\'\ 111 WfiR ~PI 'Wft<ll <1>1 {lPFff 'f 
<l)i('rlf tr-S ! 
mni1<m I ~filwT gg IDill' q)~ <V fW:l ~il~'f !.iti qr.fl ,P) 'ff~lim t:ZJCR~n ~ \i!lil I 
<I>T~<fi)j~) /IRT ·~~);f ~ 'P~ lll'<'<f>/'P!ffi q)f !;fl!JTf ~ ~ ~ q :ft;;' cf;r ~()') ~ 
'<..§1 \1frWTI I 
•1ftixr tfl"f,~;TqFf \fq \'!hiT~ ~1f'it <rff .,TcFI ~lour w-~n xB'tn 1 
<Wfx{!.m tR ~1 ~firq;'r <m f.)<ir'ul;-• ";f f.mn \ilT4 RlP!~ xrFn"'' Xiill ~ 1fi ~R, ~rfir ttc~ 
'ZiflrTrl ~Tfcr q-'; Wllt-'I G1l 

10- <~>l$!.l~r tR es <Ttt ii -11'R.nP 'Xfff til <Plfir<fi 1 .IJ.'Ifl)q;; ~q ~ ~ 'RAGFt tf,-xr<l <lf<'fi 11rB<>rrJft 
<i>t f.i~ ·;:r ftlmr ~ t 

11- -3iPfij1~1 x'i 3lrxr<l ~)-g ~ (/-1.arogya Setu app) 1~rm-~(1 i? :s~m <ff>r \W<:frT ~ri'l 
-urr.'t -6-g ~-!'TI-;:q <llr un<) t 

/' 
'l.riF{ ;>J1t:r<P'rt1 

\]jl(;ff'l xQJ rrr B'flt 

101522



Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1085/ Mineral- MMC-30 Dated 15th May, 2020 

FORM MM-10 

M/s Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions ofChapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

along\vith the Map and the affidavit in respect of the 
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consent of the land owner. The details of the applied 

area is as under:-

Sl. Tehsil District Village Gata No. Area :Licensed 

No. Quantity of 
! 

' the Normal 

• 

I 
, Soil 

I 

Jalaun Urai Jalaun Barha 551 1.2 1 J 1-!er:. i 2,80,000 Cubic 

539 ; 0.541 !lee. meters 

106 1. 568 1-ll'c. 

J 01' 103. 0 92 J Hec. 

108, 105. 1.325 !-lee. 

106,. 109, 2.403 !lee. 

115 ! 0.526 Ike. 

549 0.607 !Icc. 

1445 

552 

484 

L. ·-· 

Jalaun Urai Jalaun V\·aspura 386/2 0.705 Hcc. 1,40,000 Cubic 

341/l 0.627 !lee. Meters 

458 l.CJ38 lice. 

463/1 0.320 Hec. 

J 12/l ().(J4:=i Hec. 

394/1 1.704 !lee. 

The Mining license in respect of the soil has been 

sought for the filling up of the soil in the High\vay 
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Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-
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"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 

There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) /86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U .P. Minor 

Mineral (Concession) Rules (451h Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 
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for a period of three months (03 months) from the date 

of 15.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

106527



permissiOn to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 

make available the details of the same to the office by 

the 05th date of each calendar month. 

5. The permissiOn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under anv 

circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted v.rill 
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be cancelled and for \vhich the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas. 

2- For the purpose of doing the mm1ng work of the 

minerals/transportation work of the same, 

information may be given for the safety measures to 

be adopted for the management of the Covid-19. 
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3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 

may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 

4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of 1-1 meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 
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6- Proper arrangements of the soap and water for 

washing of the hand by the workers/labours will be 

made. 

7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour/ worker having more than 

65 years of age and the breastfeeding mothers, 
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11- Appeal will be made to all general peoples to use the 

AROGY A SETU App by downloading the same in their 

Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector I Area Officer Police, Urai for 

information and for taking necessary action. 

4) M/s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1108 I Mineral- MMC-30 Dated 21st 

2020 

FORM MM-10 

May, 

M Is Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M .M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions of Chapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

alongwith the Map and the affidavit in respect of the 
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consent of the land ovmer. The details of the applied 

area is as under:-

I Sl. f Tehsil 
-

I Area I Licensed District Village Gata No. 
I I 

No. I I Quantity of 

I 
' I 

I the Normal 

I 

' 

Soil 
I 

-~ 

Jalaun Jalaun J;c!laun Sal a bad 71 0.971 Hec. 150000 Cubic 

' 688 0.372Hec. Meters 

• 280 0.510 Hec. 

i 608 3.556 Hec/ 
I 

i 54 3.897 Hec. 
i 
I l58Kh 0.300 Hec. i 

595 1.987 Hec. 

Jalaun Jalaun Jalaun Tamba i 202 3 .. 019 Hec. 

I 275, 271, i 4.990 Hec. 

i 329, 256, 
I 

I 
277 

Jalaun Jalaun Jalaun Lahan.J\\·a····~ 926 I 

The Mining license in respect of the above soil has 

been sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 
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the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 
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construction of the rural roads, ponds and Dams by 

the community efforts". 

There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) j 86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 15.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 
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extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

perm1sswn to any adhoc deputed authority for the 

inspection. 
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4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 

make available the details of the same to the office by 

the 05th date of each calendar month. 

5. The perm1sswn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 
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7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation work of the same, 

information may be given for the safety measures to 

be adopted for the management of the Covid-19. 

3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 
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may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 

4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of 1-1 meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers j labours employed in the mmmg 

leased area will not face any kind of problem. 
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6- Proper arrangements of the soap and \Vater for 

washing of the hand by the workers/labours will be 

made. 

7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour/ worker having more than 

65 years of age and the breastfeeding mothers, 
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11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector j Area Officer Police, Jalaun for 

information and for taking necessary action. 

4) M/s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1109 I Mineral- MMC-30 Dated 21st 

2020 

FORM MM-10 

May, 

M Is Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions ofChapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

along\vith the Map and the affidavit in respect of the 
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consent of the land owner. The details of the applied 

area is as under:-

Sl. l Tehsil District Village Gata No. Area Licensed 
' 

. No. Quantity of 

the Normal 

Soil 

Jalaun Jalaun Jalaun Amargarh 163 1.149 Hec. 250000 Cubic 

164 1.153 llec. Meters 

204, 209 2.873 Hec. 

105, 254, 1.774 Hec. 

245. 1.744 llec. 

245/2/1A 0.490 Hec. 

155Kh 5.037 Hec. 

24, 103, 

243Kh, 

247 Kh. 

The Mining license in respect of the above soil has 

been sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321 j 86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 
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concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix -9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 
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There are provisiOns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) j 86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45th Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 21.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

v.rhichever is earlier. 

Terms 
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1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

perm1sswn to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 
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make available the details of the same to the office by 

the Q5th date of each calendar month. 

5. The perm1ss10n as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 
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OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas. 

2- For the purpose of doing the mmmg work of the 

minerals/ transportation work of the same, 

information may be given for the safety measures to 

be adopted for the management of the Covid-19. 

3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 

may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 
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4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of 1-1 meter from each in 

bet\veen the two vwrkersjlabours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 

6- Proper arrangements of the soap and water for 

washing of the hand by the workers/labours will be 

made. 
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7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour j worker having more than 

65 years of age and the breastfeeding mothers, 

11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Sd/- Illegible 

MINING OFFICER 
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JALAUN PLACE URAl 

Copy to:-

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector j Area Officer Police, Jalaun for 

information and for taking necessary action. 

4) M/ s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1130/ Mineral- MMC-30 Dated 29th 

2020 

FORM MM-10 

May, 

M / s Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions of Chapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

alongwith the Map and the affidavit in respect of the 
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consent of the land 0\1\rner. The details of the applied 

area is as under:-

-·~-· 

I Sl. I Tehsil District Village Gata No. Area Licensed 
I 

I I 
I Quantity of I No. I 
I 
I 
I the Normal 
I 
I 

I 
Soil 

l. Urai Jalaun Vyaspura 39;--, 0.065 Hec. 100000 Cubic 

396 0.097 Hec. Meters 

.'386/ 2 0.705 llec. 

394/1 0.481 1-kc. 

409 0.932 Hec. 

407 1.080 Hec. 

500 0.390 

468 0.491 1-lec. 

The Mining license in respect of the above soil has 

been sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321 j 86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 
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transportation of the same , in \Vhich at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 
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There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) j 86-

2018-153(General)/2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 29.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 
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1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

perm1ss10n to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 
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make available the details of the same to the office by 

the 05111 date of each calendar month. 

5. The perm1sswn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 
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OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas. 

2- For the purpose of doing the mmmg work of the 

minerals/ transportation work of the same, 

information may be given for the safety measures to 

be adopted for the management of the Covid -19. 

3- For the machines and the workers/ posting of the 

labours, employed workers/ labours, arrangement 

may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 
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4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and bv 

maintaining the distance of 1-1 meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 

6- Proper arrangements of the soap and water for 

washing of the hand by the workers/labours will be 

made. 
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7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour/ worker having more than 

65 years of age and the breastfeeding mothers, 

11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 
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3) Deputy Collector j Area Officer Police, Urai for 

information and for taking necessary action. 

4) M/s Gower Construction Limited, Bundelkhand 

Expressv,'ay Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALA UN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1131 I Mineral- MMC-30 Dated 29th 

2020 

FORM MM-10 

May, 

M Is Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way in Village Bandhauli and Haidalpur Urai District 

Jalaun under the provisions ofChapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas. Alongwith the said application, it has 

also submitted the Khatauni of the applied area 

along\vith the Map and the affidavit in respect of the 
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consent of the land owner. The details of the applied 

area is as under:-

Sl. • Tehsil District Village Gata No. Area Licensed 

No. Quantity of 

the Normal 

Soil 
i 

1. : Jalaun Jalaun Dhantili 1172 0.704 Hec. 100000 Cubic 

1075 1.275 Hec. Meters 

1167 0.352 Hec. 
I 

1168 0.352 Hec. 

1170 0.555 Hec. 

I 
1149 0.510 Hec 

1155 0.991Hec. 

1234 0.202 Hec. 

1455 M 

2. Jalaun .Jalaun Dhanaura 1318 0.535 Hec. 140000 Cubic 

kalan 1327 2.094 Hec. Meters 

1316 0.995 Hec. 

1304Kh 0.930 Hec. 

The Mining license in respect of the above soil has 

been sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321/86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 
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the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendix-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:-

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 
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construction of the rural roads, ponds and Dams by 

the community efforts". 

There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U.P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) j 86-

20 18-153(General) j 2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45th Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 29.05.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 
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extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by which there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 

3. The applicant will keep the account maintained of all 

the minerals having been collected, and he will give 

perm1sswn to any adhoc deputed authority for the 

inspection. 
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4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 

make available the details of the same to the office by 

the 05th date of each calendar month. 

5. The perm1sswn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

whichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under any 

circumstances, will not use the same for commercial 

purpose, failing v.rhich, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 
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7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas may be done. 

2- For the purpose of doing the mmmg work of the 

minerals/ transportation vwrk of the same, 

information may be given for the safety measures to 

be adopted for the mana gem en t of the Covid -19. 

3- For the machines and the workers j posting of the 

labours, employed workers/ labours, arrangement 
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may be done for the safety equipments and the 

sanitization of the machines and the vehicles used. 

4- Taking into consideration the prevention and safety 

from the infection of the Corona Virus, social 

distancing should be complied with and by 

maintaining the distance of 1-1 meter from each in 

between the two workers/labours, it will be 

mandatory to use mask/ gamchha, sanitizer and 

hand-wash/ soap taking into consideration the safety 

of the employed workers/labours. 

5- The proper arrangements of the drinking water, 

cleaning/ cleanliness and toilets will be ensured so 

that the workers/labours employed in the mmmg 

leased area will not face any kind of problem. 
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6- Proper arrangements of the soap and \Vater for 

washing of the hand by the workers/labours will be 

made. 

7- The workersjlaboures will use the home-made face 

mark/ gamchha and will keep their mouth and nose 

covered. 

8- There will be complete ban for the use of liquor, 

smoking and use of the tobacco etc. 

9- No engagement of such labours will be made at the 

work place who are having symptoms of even normal 

fever, cough and cold. 

10- No engagement of a labour/ worker having more than 

65 years of age and the breastfeeding mothers, 
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11- Appeal will be made to all general peoples to use the 

AROGYA SETU App by downloading the same in their 

Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALA UN PLACE URAl 

1) The District Collector Sir for respectful information. 

2) The Superintendent of Police, Jalaun, Place Urai. 

3) Deputy Collector/ Area Officer Police, Jalaun for 

information and for taking necessary action. 

4) M j s Gower Construction Limited, Bundelkhand 

Expressway Bawali Road, Kuthaund. 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

/True translated copy/ 
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Only for Highway Project 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, 

PLACE URAl. 

Letter No. 1163 I Mineral- MMC-30 Dated 

2020 

FORM MM-10 

05th June, 

M Is Gower Construction Limited Bundelkhand 

Expressway Bawali Road, Kuthaund has submitted 

an application alongwith the application fee on the 

Format M.M-8 seeking Mining License for the purpose 

of mining of the ordinary soil for the supply of the soil 

in the construction of Bundelkhand Expressway High 

way under the provisions of Chapter-6 of the U.P. 

Minor Mineral (Concession) Rules, 1963 from the 

following areas of the District Jalaun. Alongwith the 

said application, it has also submitted the Khatauni 

of the applied area alongwith the Map and the affidavit 

in respect ofthe consent of the land mvner. The details 

of the applied area is as under:-
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Sl. Tehsil District Village Gata No. :Area Licensed 

·No. Quantity of 

the ordinary 

Soil 

I. ,Jalaun ,Jalaun Ranuwa ;:) 1.320 40000 Cubic 

Meters 

The Mining license in respect of the above soil has 

been sought for the filling up of the soil in the Highway 

Project. Vide Government Order bearing No. 321 j 86-

2018-01 (General)/2018 dated 15.02.2018, in which, 

directives/ guidelines have been issued in respect of 

the issuance of the license for the purpose of 

ordinary soil to be used in the important projects 

concerning to the construction work as also for the 

transportation of the same , in which at para 2(5) it 

has been mentioned that for the purpose of issuance 

of the mining license in respect of the aforesaid 

projects, there is no need to get the approval done of 

the "Mining Project". In Appendi.x-9 of the Notification 

dated 15.01.2016 issued by the Ministry of the 

162583



Environment, Forest and Climate Change, 

Government of India, New Delhi, relaxation has been 

provided in certain matters with respect to the 

Environmental No Objection requirement in which at 

para 5, following arrangement has been given:­

"Community works such as removing of the garbage 

from the rural ponds or tanks, Mahatma Gandhi 

National Rural Employment and Guarantee Schemes 

and other government sponsored schemes and 

construction of the rural roads, ponds and Dams by 

the community efforts". 

There are prov1s10ns for granting mmmg license of 

sub minerals under Champer-6, Rule 52 of the U .P. 

Minor Minerals (Concessions) Rules, 1963. 

Vide Government order bearing No. 821 ( 1) /86-

20 18-153(General) /2017 dated 11.04.2018, the State 

Government has made the royalty of ordinary 

soil/ ordinary mrida as "Zero" from the date of 

163584



promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45th Amendment) Rules, 

2018. Therefore, under the following terms and 

conditions, the mining permission is hereby provided 

for a period of three months (03 months) from the date 

of 06.06.2020 for the extraction of the ordinary soil 

of the minor minerals from the aforesaid land or the 

extraction of the mining quantity of the aforesaid soil, 

whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the 

claim of any third party of the State Government and 

it will ensure to fulfill it itself once such a claim is 

an sen. 

2. The applicant will extract minerals with such method 

by \vhich there shall be no obstruction to any road, 

public path, building, land acquisition, public 

meeting place or public property. 
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3. The applicant will keep the account maintained of all 

the minerals having been collected and he will give 

perm1sswn to any adhoc deputed authority for the 

inspection. 

4. He will maintain the complete details with regard to 

the extracted quantity of minerals, complete details of 

the transportation in the Stock Register and he will 

make available the details of the same to the office by 

the 05th date of each calendar month. 

5. The perm1sswn as provided to the applicant will 

remain valid till the date of the expiry of the notified 

period of the permission so provided or till such date, 

the minerals licensed quantity are not removed, 

\vhichever is earlier. 

6. The Miner will use the minor mineral soil only in the 

Highway Project and he will, under an.y 
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circumstances, will not use the same for commercial 

purpose, failing which, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

7. The mmmg of the soil will be done upto the three 

meters depth from the surface. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and 

the State Government for the prevention and control 

of the Novel Corona Virus and maintaining Social 

Distancing, the use of the machineries with minimum 

labours and running the mining activities according 

to the necessity in the mining areas may be done. 
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Only for Highv,ray project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1184 /Khanij-MMC-30 Date: 12 June 2020 

FOR- M.M.- 10 

M j s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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Sl. Tehsil District Village Gata Area Permitted 

No. no. quantity 

of normal 

soil. 

1 Orai Jalaun Vardh 458 5.597 100000 

hectare Cubic 

meters 

The mmmg license of the above soil has been 

asked for soil filling in the highway project. The 

Government order no. 321186-20 18-o 1 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned with 

construction \Vorks, in \vhich para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 
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15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, m 

certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (451h amendment) Rules 2018, the 
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State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 12.06.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant '"'ould keep accounting of all the 

collected minerals and would permit the authority 
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deputed for the purpose to examme such 

accounts. 

4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the 05111 date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSion would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned \h.rith Covid- 19:-
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1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining/transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel/laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arran gem en t of soap and water for 

washing hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, Jalaun, place Orai, 

respectfully, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

respectfully, for information. 

3. Dy. Collector /Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Express\vay, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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Only for High\vay project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1187 /Khanij-MMC-30 Date: 15 June 2020 

FOR- M.M.- 10 

M j s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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Sl. Tehsil District Village , Gata Area Permitted 

No. 'no. quantity 

of normal 

soil. 

1 Orai Jalaun Kapasi 163 1.833 500000 

hectare Cubic 

meters 

2 Orai Jalaun Kapasi 136 7.342 500000 

hectare Cubic 

meters 

The mmmg license of the above soil has been 

asked for soil filling in the highway project. The 

Government order no. 321186-20 18-o 1 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned \Vith 

construction works, in \'\'hich para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 
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of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, m 

certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 
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(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 15.06.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 
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deputed for the purpose to examme such 

accounts. 

4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the 05111 date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case othenvise the 

permiSSion would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

184605



personnel/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/laborers, USing homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector j Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

186607



Onlv for llighwav project 

q}I~~'Fr ~~.vrrc;Ir;.r ~ \3""-r{ 
•.r:l -,uo \ \ctt-1 /':zc:rR'rr!-I.Yrrc;rr--:'r1-:3o f~:;.rri15 ) b ;:;13 2020 

. ~- ~ f''! -.~ .. ,., l r ¥1· : y·r· - ,-\··· ,·,t -·11-:-lc,::.~.-·~, ·,_,-,~~-~.·cl.···,' ·.·.•,·,·.·r ~'.:··.-·;'t,,,,-l·,~ __ tflJ,-~·, 111-:J':.! •2(;~·~.:-~~·1 l.:·,(J ~-:. .. -,:_.;,, '---~J-J .. :) \'h1>1\"l '. - ._.. "1_-.._ ~ {. ~·- - - ..... 

ii [?1 i:l fii<i:'.'l :iWJJ~ t\\ \iHi •.: \>I kif ·I •!~ r:·ll·lf(:IF'·m ~:r::-ii ~·~ xlF:TR.lll fiic:c;) 
<ti ?.<i+1 Jl·f<'li lf;! \:lOY.o \JtFJf':l,;i •.;F!f.Jx F!<i>ii•F·Ii ;•)63 ;y; ~wanil-li 'f Flh~d wf<'r<lFh .,t~ <H~•A7ri'J 
;rr\<,1J l.!lJO~~O 8 q~ lfil di!ii<;·! -~i>'4' 'Hisii ;)li•:l<;·l 'fA r.n<j{l f;nn t~ i Wl.'h; cr:•l ,~·~ +Ti''f 3liitF:r.r 
ei~ <ril -,_"f<:ilAi 'frm -~~--:.:<:lflTl <li'l \IG'~'lf\1 <~ 'ir4·n -r·r "')q:>; '-1-J. <:r 'iFlftn !.i~~1<i ti/;zn ~ 1 ::,rr~Hi:;;:r 1iH 
;m f;j,NP! FF•w (!: 

-1 'Jl:J lll(~~ {io 

' 
1 ·c;;:rr1r:i;.~r--f~1.:::-~~ 1 
i <i\1 :31:J~'nd 1 

-- L - --- - rw::n 1 
, 12GBo soooof.H~fc.-~ 
llu2·1iY,o · 
j ___ _] 

\f'CJiJ fi);:;-<~1 471 \'f-1~1 ;>r;]~n r,rr;1) 1~·1:.inc: i'f ti'r::<21 ·~w~ i:I'J :ri•n •rz.n ~ 1 ;mRr<h '{io 
:!21./Hfi 201fl 01(~1Pll~vj)/'201H f'Z;-;:Jf<Ti 15.02.2018 ftf(p'j f::lllf'll .o cilP-11 ;_ij \T<i~-m lJf,I:C.f!JUf 

qp?Jhii;IFiil t) 1FNd i\');'j <H~·ll '!lltil\:t!J ji]G,~'l <i'i <'J;'j-·1 qf~cn_~;l i>.! :lFf;H! l!'i f::Fh:1 <I>'!;) <4i ~Fi~;J 
1'i PJ!! f:F;~l -,,n~t fc)n) ·rn:) % F~r\fifi !.H,l\' 2(s) it ;;~f~\~TRFl lil!lll •r<rr s ·r~; \FNI<m rrf"t<l'r\JFrT3lT S{J 
~FF.f -:ll:_fl?H rn f:'lTf<:r <1>\f) ~~ fi.~p) ";;iFF! <fh,Hr' 3f:llllf~; d d>~p) uH·) <l~l ;;Jr<W:r<i>Til ;rB) {j 
rr<Thrxvr, <H 3rfx Z•kl c1 1~ nf;'!'uft~J •i':n-.::r<i '}Tr'i!<:i '!TNir'! ;T4 n~-i:'·.;''J) '-l~T 3Jl'J·{·tr.r "'l! li:~Ti<ti 15 01.2016 '<i> 
qf>i~k g it q;f{p:u1 •ll•l01l ij ql_Jhrxullll :.>Fncrfl\l '~~r .:w'l~n x'l r~,c: l.l ,;>r ,~~~ lfll) "~ f;.';cr;:r<$ l-f.Z-{R-5 i:i 
f;! 1 ~f D1<l'W!! i{l lfJl'! G ! 

" m:i i_:-fffl<-1> ;:Mil 
;~·-~," lf !'·! ;:;f1 >< 'rr-;:<._~1 '-~ <:~~-~~ ir. 3 r•<~ 

Ol<5fJ'iil, <JlY:.lT c.nl -<:if:jr1\u1" ! 

·m4lrq ,ikH•il 11r ~,, rn<~ ,~cl·lf, Tff.E'llf •ri>n "{{<J;;.)<{ m•1)1lf 
H•!·t:-~·1'\ 1FJJD!d H~·l 1 Ji \P-fl xn~F:Ir~':r•r; t.1<m1! !JT..:r !wfrur xr~;<ii'J. 

;:;.m:m 1Jlll!.'li7J;;J qf\tt;r,z i:.t~FTFl0ll ·J96~ <i; ;:~HHl-l--B t7JtPi--52 ij \3tT(ifFwl <Jl \'!H'l' ol:;l:ill 
'·~<'iFtl<'l fi'fJil ;::m--:1 7.fi1 !.i If tit; H S l 

' '-"lr:eJ•ni.:-';1 T'10 a21(1)/se~2o1s 153('BF1Ri)/2017 Fc;-;;t<~> 11.04.2018 [il\'1 '3o):!o \J1:F~fr'1iS! 
qffSJ~ F1P.'l'!Fi<:,ll (4!s<n' ·+NH•r) l~<Pn<rc.fl 20113 -,~ I.H'/WFJ <i'i !i': •n>:n 27.o3.?0<B v.'r ;~;c;:;71 ;T•t<r;r>< &F'l 

·!IF.f1~Uf /:ZH'i.li'! 111 lJi';i C!~T xPr.;:,~] '\5•<!'' cf>'~ <:-I 1F'i'r ft I ;Hfi ~~·pc-lf;~IP~Rl Vlfi1 ;jj -3Ttfr;! ;dft0Jf(<i~l 
lliil xi \:lli Nh01 'lllt.H~'~I fil<~<:'r ,j~ r:·:,F'rnl R;iT<li 16.06 .. 2020 '11 tr"J.:r lf!B ( 03*115) ctT ~Fif€1' 
~:!?.l<ll •JitHit11tw fil<~':1 l •!'i·Fl :n;;r zM f~c!!!Xll i;fPl \) \;ll ··11 •rF<?1 t.~L ·'i> ftF) ·~iFFl 0-lj•rfer T;J<;H <!t! 
·iiFJI '~ I 

~1-
·r- ·· :m~<;Qi '(FJU X:H<l>l'( Ci~ !'$\ll ~~-~~i~ !JE1 <i'i ~~F) iln ><fG';l,f;i <!>-..'dl '?tt 11T ;5il-< :;,··u !.l<lif\' <iJ <~1;;) 4if 
\1-;{;i~ '30'-H •t-;li;·r m ~'<Ill F!Rtf\T <F~ 11t I 

2 .:.>n<:F~<tj Q·<\1 -~If\: '-(l .:rrf::r;:;r f:1,i>J<.;1•n ftn1~! <Jil~ ~:Fs<P, 'SJ<f\;d:h!i IJPJ,1fiF1. ·'J:· m:.-rr·;;, '~n<kiif:F~> 
\Pll {:'1<;1 ·'H 'liFI\ilf'::l<Ji \l~lff;';J <i,] ·~;\~ <w·n ·1 q{~·;'l I 

] ;mck<r, *Pit: lit;£! 1p) ~r:f1 {<lf:'J"fi <t>l c.1?!lt •i(~'n :drx >:rr·~:'i t,;IAf~if~lihr wftl<nr~·~ -,T;·r •::\1 ;;:r,:) 
<Jil f;'r~lBF1 ! ;-p;,;;) <Ih ;}i;p!f\1 ~ 'll l 

4 uFF:JT •rr:;n ;i~ f':);iir'{)r 7J qf:!zJ(.'I T>l ..;-F•j;1! oy[;,:r. ~.::H; ·,;[;;:.,:.;>: ll ·-u·l<fl l,!•r \T\N:•i f0<T\Iii ~h-i'r<li 
lJJ(. ,f,t 05 'frJ~}<'I \'Hi <Fnll<-i<1 <f>l ':'l1!010:f 'ifl'1'!<)'1! I 

5 ;oil t) i; ij) <iil !4<-: ii;i Jl·Jffjfj fi)j;'jf;~l'i~ 3lilf~l 4'>1 '1:1' 1f1t'(! il~l i~; ~rn; ;:I <(i 11[ -i;··lr r~~ ~~fiji ,jj'(H'Fi> '<.;i F1\JI 
;iV(C,.fl(! l1F.5l! i_:;~ I ;l .:_,1) ZiiP). ::,{ri) '!~ 111 \lS'i::;l 1:1 t'Fl> ~'l>'i ,_;·ill! 1 

b. '~'l·l·lcf,dJ <F!·-~;Jf;H f~k<1 l d>f 1lLli<i <;3<1d y'rdl<E i·; ,\) ;F~·~n. f~'Hll ·,rf <~lii i:j ji]c(~) 
eli! •il,Hflfilif> l),'illf :r{) <E;t,:T 3Ffl\'ll ;~F('lf(~ , <lix <fl \i;ri;1fl_ l~li·HJ) f(.fiJ q;:;rr~!i '{illl 

\:hi.'i'{i.;PlT s)·;l) I , 

7- ri'lc.~'! q;T \~FF! ··Hen; '!'I UT'f l\Ji:\! 'l(::'i'r~ i.Fli f~/)l1f <ill '{f'i;l)i I 

cmm-19 ~ ~R'rn 3~ 'ffit:-
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;cJFl-uil ,j; Z:FF1 / 11174;::1 <t!f <vT<t ?iiHf;;kl f~);i~ vn~1 ;\f zr,'1j;):,~ 1q ,j; i'!;);;rii\~ <i; f;;:rq f;p) 
<ifF) +HI!·li ;3t;!<rr ;1~:1 1TiHI :;1 urri1 ,, 

~-'} (,' 

ll~r-i :o,ri,: o~;rfiicl!l / ·~i'iFii ;;';") i~f·H<\"!Fruir':\rcr il!ffiJ<j,) ,i oo;;I;Ffil 'dq,l)'.;ur <tn i:LTif'f'?-fl 
\~ilo.hi l~~il·ii z;n:;-·11 .J> {FkE;-::tr~:i ;wfii <f>l <2r<T-!-'2ll vrn) 

<lh~·Fn qrzlxx1 \1; \I!JilJUf ,j;;y,:2Hf! '-FlFi .i; •J/~•rn xll'li'l n;;-.;~~~f;'{fl! 'H lfTc=Fl ci';~ rfi; ~) . ' 
'l' 1f~ <r; / ~ fi1 rh ;f; ll~If fDTl •il ff:'rl 1-- 1 ~l'k: •: clji 'i:) 'l· nil '{'?.J\'1 1,~ ;') f''l drfCri\1 45! fl)<1>'t / ·31Ji.'r4l'l 
O:l~) ~;~em ;J; <Jfi'll\'l Tf!'i"fi /-lfi!Hl, >i'J:)('_f~:jp \:([ eu:;~<ll\i/f!l'J'l ijl! \llF~'Fl ;:)Jf:!qT4 'G'Pnl 
1)iF•kl,{lPii \lll>!:f /'<'-10.::9\Ti <!'l ~Bi~HkFl ;f:;'f ·1iJ \iiJI-:;~l\1 <l.ll ,;) c!'.lcf{Z'H '{iit?El <i;\'l·~fl VTP) 

f;)I'\H:l ·!'H·1 1Tf.~C::l ?.:i':! iy ;J;TF! <tJ!IiJ4•l / 3!lif;t>'l '~~ fi1;;;l) 'l\1 !~d,p <N! ~FfP!f •lil ··!IPI;lT <f 

h ·H /~1f11;r,'i Gi~1 <-il·'i ,i) f(:Hl 'Ui:fi '-!•1 iJI·li •lji ·\fl~h'hf •<l>HiC.if <r~\ \iHil 

I d:·if'i)if/l /P..Jifr<iil }lltf ,_;)q tf;.n llt-l·b / 'i'fUI o:/JI ~-FJlTf- <1;;:\l !~;<) '!lib q <!il <J.<Ii Qi:{ 

·Nm 'if riJITI 1 
e-- 11l?i·n qFT.~FNH l.f4 o;rr<H<I~, ~mr~ il>l \l,Fl IJ.ui~Fn \.ll\1<ifilo \t~Ifli 
9 'l:'P:l-;:{•ld trv. ~..:·1 >;qfii<F) <lil FHil;:,H 'l fih<n <iiFJ Fl'Hil x!PJF<i ~,,q 'jl Ar ~;-c~rx. 0mil '~<1 

'!PI> If r .,mf?~ cis <::·11:1ur it 1 

1n <Hd-<<"h'f I!'< r:>5 rlr {~! :1rh'Fn '3!i ;j; tf;rfr'r.r; / ':1fiH; <rc:iJ •i;l '!i:I'Hli-1 'r;-;;ri1 •n;:·1l rrfgz;JJ;',f) 
;:_r;,'J F'Fill~~ld •! f;')'l-lH 'Ciiri) I 

11 ,3lJ1lCil~Pn•m '{) ;>HA•<j ·~lq ~Tl (Aarogya Setu app) ritill:;:d if ;srcH~'fl0 ,l>x 'CJlp:{r<r fO:p'r 
;:;n~l \~ g 0rq'r;:;r r.ffr ;,'lril 1 ··· 

f~)E;Hfl');FT~) qg)<; <I m) \TI'~\ {}i:i'H!!) I 

:If':.:rx:! <$!!.l'1P.Fh lJt':'1 '~"-J. vlli!i'f;r :;~'lF1 :.:rd <b) \Hir .. r -qyFw'l i 

i.:FlfGic;nfi'c)ifil·~ /P.):;nf~Ffii,fl :ti~ffT \3:.f~ z;;) -.. Q,t:Ftd i[<7 ~'I!F.f.!llili <Tii~l;lhfl its ~ftj(i I 
•)o ·•tr<T'< <Tii~~<Fr fc:ro ~l~~<: .. 1i.'JF'0 t.:<nJi'lxr ;) i'JFTc·ft '!1::::; '!_[fJ't.,-;: 
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Only for Highway project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1194 /Khanij-MMC-30 Date: 16 June 2020 

FOR- M.M.- 10 

M j s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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Sl. Tehsil , District Village Gata Area Permitted 

No. no. quantity 

' 
of normal 

soil. 

1 Orai Jalaun Salabad 73 1.26 500000 

74 hectare Cubic 

Kha meters 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321186-20 18-o 1 

(General)/2018 dated 15.02.2018 1n which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used 1n important projects concerned with 

construction works, in which para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, in 
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certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821 ( 1) j 86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 
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terms, for mmor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 16.06.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant vmuld keep accounting of all the 

collected minerals and would permit the authority 

deputed for the purpose to examme such 

accounts. 
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4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the Q5th date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permission would be cancelled for which the 

company Yvould itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel I laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector/Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bav,,li Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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Qn.!v fnr lliehway proirrt 
Cfii'QL·:>i~ @R>rrftl(f)-R!.\Jlr<~"r~ x"~i-1 \3\~~ 

qo:·! -~~0 j)C)~~ / xm:;,\Jf · ~\[IT>:'fi-30 f?;4f'Q; 16 \J,i,-l 2 020 

>rtR-~'lQ1[110-1Q 

1'ro ll!fn ibl'Ciii'l f~;lO :f~(·h'<J\ 1,;~ lN~lfi'~-1 c1 <i!ik~·l '\f·3 i!Fi1·i:~ m'n <r~~'F"Ju~;, 
;) ~f~~·jr r:~J·jr·TJ}" il Pic::~) cjn ~~1F{~<l i~~] ·A·.:p~ ::}rFA"t·rt {i~ Ftr~tt(:rf{Jr(f ~~1~h ·/1 ;Hfdl~Uf fTTt~{:··l 

1: !·i+l :.\!· '·r:.J \ln:Jo crqz:rf"Fil t:lnH!cJd'i 1963 <f: .y>.;~nn 6 1) i·Th'~\! l,!il•~·•IHl ;.I; :·IFiJlfi.i 

Ui•:,,q t.;lJOl.[iiO 8 l.J\ r[7J ::m,:i~ 'T) <H f I m~·{;il '7'31 <io· ~!J:~f JlliJ'tt'd 

,~·H <r\1 FJfil~! (WlT ··L x-i:lf!Yl <i~·l '!!Pith <i~ <i<i>.T iJ 7ft!~'l q;; 'T •H~f;~r5i l.lT<Jcl FhiH ·~ r ;lr;;:lf~l ~1:;1 
;'f.•f j~),J-.;Uj f'q'r<j<] S:-
•j;li ~ioj·~~i~\i~;;···) ·· .. ,,;l~r~T-Jr!n:,;- ··1 lfr<:~r~ii6 -

I , ) . I I . ~--l l ''d J''Hiif.irjffnli~ 1268 
. .. .... ·-- . . [ ...... ___ ....... __ , ·---

. ·········--, \ 

: r.ll :,Jtjj( .. > I . -~ . , 

\J<h'1 fiiti'l <r\) Zif<Fr 31::f~1T "<':J~<) !-ilv'Pv:: it f21G"2'1 ·l.f.,:r~ [~c\ lfi •rr •Pn t~ ;:mr:-tr~vr ·x1o 
321 ;m:; 201R~oJ("11~1l;(1)/2o1s f<l-;-;i·<f 1S.o2.201s lc;;rrr1 ··F;ru; 'F<11 fl fi<r:·>1 llt:•;rrJ;ft 
q r~ .>.i'r '.JT:]T;}fY i? q~;:m s)<'t <rr<;ft '-'1l'W\!ur f?rc:: ,~1 <ii \'! ~r·i ~<r tJ fZtqi.;;l ~~! <>r~! :trr q ;f f."Frd <t>{;'l <i; '{~'<in 
:) !;;~'II f'.libr ;:;rr~1 f,);i) ;p) i~ ~~~P-rJ) 9'·~{N 2(5) 1j ZJl'C:dft1\1 fi'IJ,:n 1Fll ~ iili \Jllx'I;:m qf{~f'FiF1F:~if 
'~'l ·:·h·! 0!·V;·ll q-;l f'j1'kr <.t7\;'i <i) fGrl) ";,>'J.I·l <~kFfl" (:lfJ1frf0! iJRf<) <.;\) ;JWFRfiT'\1! -;:n~l ~I 
1T<ihr,•ur <Fr ;;ft>I uT<.;Frili qJ~<rtl;r 1J'::TF:·!I-i 'lif'fil ~i'\Cf>T'? ;r{, f,~c;(;f) <ill 3Tf\'~\l<i"fl fi':•1i<1> 15.01 2016 ;j; 
tfNHrp;::. u i~ 1./>R'PPJ 1JJlf<;i) ii l.!i.:fftR'u\'rn ;~HPli'fi:T <f,t 3Jl~en •/'r !:['~ )fi~Ff <;;) ~Hlr tr, f0n:rti> >:fRT\'·-5 
ij f;';T:;r u.l<i\\!.!f <fl lf<fl If; 1 

" f!FFnft1<p <m<l ;,~h) w1fur mc;H<il <-n .~4;) x) 1 1F~ f.~cFH, IJBIZ'H :rirfl ~lt·0<1 m•?tur 
''FiJllh' ;.llf\! 1lif'i~T ''x:<iJ'Jiif, :5Hl m<Fi~) wilf~m 'f<t~'Pil' cl~H xTr:r<:rfi'!ih \./<JEll f,Hl ~lll{Tur '(l:s<v'l, 
r II t!Fl) <i!T ~jf>pr\ur" I 

'JO\.lo \JtJ~gj;'li:>f C~Pt:H Fl<P-rr<Tc~l 1963 ;,f) 0rum~ fl f"P.Pl -52 ii <it~i'!Jf:h;r <i1 (':'FH .Jr:r;;n 
;:<\lil(<:l ri/)<J ;:,IFJ <'.fil QTf~\CI 1-l G I 

<JIHFHi;~r X'fO 821(1)/86-2018 ·153('<W!F<-l)/2017 f~-;:lfii:fi 1104 ~?018 iHxl \30WJ \3T.J'<-'1f.tvl 
1
lf;,;i,;l'Z f.1f~l11J1'f01) (45f!f x1~f)tFl) f~~F!T<n;l'r 2018 cF H&!HtF! f:l'i f;:;,.Jiofi 27 03.2018 '<'l ':1'-•rl x'R<nR i;;'!'<n 

\irilf\'1J1 fl'rc:i.'.] /"<llffR!UJ IJ'GJ <1\l >:~21 "11J:<.l" q,'( cfl •n.i) t); J a111: f;p:;rf~rftJd ~m] cf, 31tTr·l 
<Jn:~:.rP:m ··rr11 'i'r \Jl.J \'IF'ru1 xmnxu! filet'! <f; l~<H::1l' i~:t ~<P 16.oo .. 2o2o ~ 'illVf -~ ( 03l!T(!') 
'<'t~ .3Hrff~ .:w•Fn ;J,t.r-<fz;;f~!llf fi'r<~2'r N~H ~-Jr5!T ;:Ji) f~<fil·<'fl ~Hil xi '41 'ie<~ dr. <i> fC:P~l ·-::<FH 

,_HJi)T!<?! xl..:i<.! xfNW!. ;:j; fcr;nt ~l1xr~ liiH <i> C:T~ ;l~'l !,flfltJJ€1 'Ti\<ll '<t~'ll :liT~ ~{f UcriF <ii 2;1<?1 <1/1 
\H<i> ;;n>rr:'~l tf111 B~ {ZJ<l FlfVt~'G <;;{<Jr 1 

2 ;1n~;c;;1, Q-;;~) ~)l{'! 'f'l i'iif;)\H f:'J<.nli!qr f<~r:zn:] if/l~ f1:g;:p. 'frFf'-ilf;'Fr; llFt:litH. ·~J.~ !H!TR ;;rrc.f;..;TFI<fi 
{11 E ~ i>:l ,:;; Lfl ~I FJ.'3TR<fi \!f•qk';;t cfi) TJi) ~ q ltll ;l lrf~i:) I 

3 iJi d•rT:; fi);;} •F£l \PY! \'ill;:i;::;j) ;Fi ;,;kn n_ip;r ;~it;; ~iT<:d }lf\if;::Tf~1f<\i mfi'i<Fl~l q;) t~{l ;;;j>;~J 
if,! f:l~lf.l''l i/ic\;'r <i?) ::.Fr>!l{'r it•n I 

4 ;: Ji';'hl 
1
l!c:l! <'1\r f~'rl;h~1T •l 'lF'<'rS~i <l>T \JH~uj <.;'i\::Z!, '!'Cl<F ;~f~;H;;:·,~ i'i 'U:'Pn 'N \JxiihJ f~w~r t;r;;i)i_fi 

'nt: •t\i os ~lrfl>?!i \Ni <IiP~k·m <Ji) I.Jqda~ <l>,!JtllU i 

5- ;onh~•11 <f.! 11GI'u ::>r:J 1lfh f4Fif2fc;;: ~>ml£1 ·~ir wnFtl c(~-l f2i~Ji<1i d<fi 1.11 \;A f';;;li<f! \Jf<m<il {~~~'-•f 
:>l:J3.il!<:1 l!f?Jl r}('l ~-~ ~!j) \]Tf~. -~·HiJ '.(1 >if) '!\) r.rr:,;;) e;·l i]q,: iTti ~trn I 

s . fi'E;;~·l {,iFf<r<'Filt ;:rcrx.<Jf~ flirn <n! 1P:i'P1 <1~<1<:-1 Gmii qt;:irrit: r? €.'\ <ii~~rr. Fh>:'!'r AI ~~H ir fil;::-2! 
'hl c}fiTHJfi'r<i5 J:Pfl If ;1131 <{l~~·rr ;)Fr;~,n 3Jj'f!f\! f:'H\'i:f ltl{ <ft '·)Tl<'Pn. ~~~l'~iif:. fC:n) i))'r..q;~l B'1 
\{q;\:(:nn }_!1 111 1 

7 lrh';') <hi "-'FFl xTm; ;;;1 cll•i <'ih;,: 'll'fm d<F -r·;,,.;T uH '.Fl~~rr r 
<ir~-19 ~ ~ 3F<r ~ct:--

~~ <i >uu<J xP<H,i 

<ii7 ;;;~_;;r"l e 'r 'i'i if 
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P'r.:T\ '" , r} . . r·· ~--~ . , ., .. ,.. ·- "., ·.. ,;, ~--. - .--. . B1~1\JH ~~ ~PA / t.~ \:~n~·;r 'if>T l:f"/!7.1 ·\TT~f ~l<T ~~1.i<J \Ilf,.i b<'~ Qifrci",:~- 19 ;;;_~ )~~1\~JFF,.: {o c:n1 Ff~<"l 
(olf ;'1 <II ._-:1 '-{\'!~II :J1JFll ~f) '\;l}T'IT <t'l ~:;p·ij I ·-

:p]'r;cr ;Ill'/ <or1if.·f,] / ~;. fiii!;l U\'l {HJ•.'i'l. f~dlfil<:l •Frfiicb) / :'_;;fi:q;'j ;}~\ ~F~If 'J1~1 '1~-~ <.tF.H!!.IT 
q:p\1 JT;!1'F1.l -Jfi,: <ilif.·'h ;f; ;r)-i'i<..:l :;·SI''iFl ;mt·i; <ii) clfcH\?TI ·;fl \ill'~ 1 . 

<1i1~I'lf •.ffll\":!1 ,;1'; -<f<t)l\lil <rH -~!q-;~il'!, '-:lifT•! <i! •;fr';:~ll\:'1 -:il::Jd f;~i'F~f;~~lif i.hl qr;~:Fi <r>~ ~<.r c;l 
Fl;ij,J, ./ »![il<l! <i; 'iL:.; 'i''l '{l iJill i -1 >\i-:~·< rii'1·,~~) <r;•ni) <<'.<)'(1 sil f:1<i!f;~lC1 •t>rfii<nl/ 'o·lfl'r;fi'J 

,i\1 ·n,::-:n ,j~ <;fi~:~'hi lll{<b /fJ<lUl, :.(\·lcT4\:i·! '!·:T f:u~C!H! /•!!i•l·i <fll •.3TJdl~l ;})f.1<Ji<5 il<if I 

•hr<>r~r.\JFF \.T'-ii1~ /~<Tizv\TI t:!•r :!ii<rlkiil ci\'l ·1i] ''l]:f'rw ;.t,l! ~~~ dFH~)n +[Flf~,l<:i 4i>!r<\! '.i1Pi, 
f~r;:H't -I.'FFI q;:·<:~1 il':l if ;t;mi cf;rri{'"Ti.l/ -'Hfl);:r;] if;i fiJ.•·{f\ 11) q<hi'! c~l ,~p;.;-lJI <TiT ;·o1PHi 'f 
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Only for Highv,ray project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1195/Khanij-MMC-30 Date: 16 June 2020 

FOR- M.M.- 10 

M / s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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Sl. Tehsil District Village i Gata Area Permitted 

No. no. quantity 

of normal 

soil. 

1 Orai Jalaun Kusmi '268 1.630 40000 

hectare Cubic 

meters 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321/86-2018-01 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned with 

construction works, in which para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, in 
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certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil j normal soil "Nil". Therefore, under the following 
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terms, for mmor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 16.06.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 

deputed for the purpose to examme such 

accounts. 
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4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the Q5th date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the mmor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

perm1sswn would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel j laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector j Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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Only for Highway project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1288 /Khanij-MMC-30 Date: 01 July 2020 

FOR- M.M.- 10 

M f s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-

"" 

Sl. Tehsil District Village Gata Area Permitted 
No. no. quantity 

of normal 
soil. 
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1 Orai Jalaun Baraha 1480 3.303 250000 
he c. Cubic 

509 0.769 meters 
· hec. 

522 3.873 
hec. 

421, :0.890 
419, • hec. 
420, 
426 

484/2, 0.380 
484/3 he c. 

40.43 2.100 
hec. 

I 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321186-2018-01 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned v.rith 

construction works, in which para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 
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of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, m 

certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 
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(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 01.07.220.2020 or extraction of above 

written soil mineral quantity, whichever is earlier out 

of these, mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 
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deputed for the purpose to examme such 

accounts. 

4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the Q5t 11 date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the mmor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case othenvise the 

perm1sswn would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector/Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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Only for Highway project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1334 /Khanij-MMC-30 Date: f6 July 2020 

FOR- M.M.- 10 

M Is Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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-··-· ·-· 

Sl. Tehsil District Village Gata Area Permitted 

No. no. quantity 

of normal 

soil. 

1 Orai Jalaun Kharusa 27 1.659 50000 

he c. Cubic 

meters 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321186-20 18-o 1 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned with 

construction works, in which para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, in 
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certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821 ( 1) j 86-2018-

153(0rdinary) j 2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 
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terms, for mmor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 17.07.2020 or extraction of above written 

soil mineral quantity, ·whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 

deputed for the purpose to examme such 

accounts. 
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4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the 051h date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSIOn would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done up to a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
ADDITIONAL DISTRICT OFFICER (V-R) 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector/Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
ADDITIONAL DISTRICT OFFICER (V-R) 

JALAUN Place ORAl 
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Only for Highway project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1367/Khanij-MMC-30 Date: 22 July 2020 

FOR- M.M.- 10 

M / s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-

I ~:1 Tchsil 

·----'---

Acco F':::::d 
of normal 

-'---------'-

District Village Gata no. 
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I 
• soil. 
' ---

1 Orai Jalaun i DAKOR 2944 Ba, 1.279 ! 370000 
I 

he c. 
2913, 

Cubic 

2914, 2.429 meters 
2944ka I he c. 

i 4, 
1294, 1.044 
2855, he c. 
2858, 

· 2882Ka, 
3.642 

2911' he c. 
2944 Ta, 

1.214 
2944Ba, hec. 

'2946, 
2.440 

2917, hec. 
2944Ksha, 
2947 Kha 

2. Orai Jalaun Timro 605,670 2.367 80000 
he c. 

Cubic 

meters 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321186-20 18-o 1 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned with 
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construction works, in \vhich para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, m 

certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 
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Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45 111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 23.07.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 
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public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 

deputed for the purpose to examme such 

accounts. 

4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the Q5th date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially in any case otherv,'ise the 
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permiSSion would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 
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between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand \vash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7. The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

235656



10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector /Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M / s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

J ALA UN Place 0 RAI 

Only for Highway project 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1555/Khanij-MMC-30 Date: 06 Oct 2020 

FOR- M.M.- 10 

Mjs Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Ku thond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-

Sl. Tehsil District Village Gat a Area Permitted 
No. no. quantity of 

normal 
soil. 

1 Orai Jalaun Bandholi 872 0.190 130000 

1057 hec Cubic 
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2126/4 0.154 meters 

hec. 

10.438 

hec 

The m1n1ng license of the above soil has been 

asked for soil filling 1n the highway project. The 

Government order no. 321/86-2018-01 

(General)/2018 dated 15.02.2018 in which guidelines 

have been issued in connection with issuance of 

license for mining and transport of ordinary soil to be 

used ln important projects concerned with 

construction works, in which para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 

of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, 1n 

certain cases, exemption from the requirement of 
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environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter - 6, rule - 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 
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mentioned land, period of three months (03 months) 

from dated 03.10.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 

deputed for the purpose to examine such 

accounts. 

4. W auld keep all the details of extraction and 

transportation of minerals quantity in the stock 

242663



register and would make its details available to 

the office each month by the 05th date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially In any case otherwise the 

permission would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil would be done upto a depth of 

three meters from the surface. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 
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using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

244665



toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/ laborers, USing homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 
MINING OFFICIAL 

JALA UN Place ORAl 

1. District Magistrate, for information. 

2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector /Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M j s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

J ALA UN Place ORAl 
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Only for Highway project 

OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no.1564 /Khanij-MMC-30 Date: 06 Oct 2020 

FOR- M.M.- 10 

M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway Bawli Road, Kuthond for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 for minerals license of normal 

soil under form M.M. - 8 along with application fee. 

Along with the application, in connection with the 

khatoni of the applied area and the consent of land 

owner, affidavit and map has been submitted. The 

description of the applied area is as below:-
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District 1 Village 
--

Sl. Tehsil Gata Area Permitted 

No. no. quantity 

of normal 

soil. 

1 Orai Jalaun Girth an 392 13.221 125000 

103 hec Cubic 

33 6.585 meters 

hec. 

8.859 

hec 

The mmmg license of the above soil has been 

asked for soil filling m the highway project. The 

Government order no. 321186-2018-01 

(General)/2018 dated 15.02.2018 m which guidelines 

have been issued in connection with Issuance of 

license for mining and transport of ordinary soil to be 

used In important projects concerned with 

construction works, in v.rhich para- 2(5) this has been 

mentioned that for the above projects, there is no need 

for getting the "mining scheme" approved for issuance 
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of mining license. In Appendix 9 of notification dated 

15.01.2016 of Ministry of Environment, Forest and 

Climate Change, Government of India, New Delhi, m 

certain cases, exemption from the requirement of 

environmental clearance has been granted, in whose 

para- 5, the following arrangement has been given. 

"Community work like de-silting ponds rural 

ponds or tanks, construction of rural roads, ponds, 

damns under the Mahatama Gandhi National Rural 

Employment and Guarantee Schemes, other 

government sponsored schemes and community 

efforts." 

In U.P. Minor Minerals (Concession) Rules 1963, 

Chapter- 6, rule- 52, there is provision of sanctioning 

mining license of minor minerals. 

Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 
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(Concession) Rules (45 111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, for minor mineral soil extraction from the 

mentioned land, period of three months (03 months) 

from dated 03.10.2020 or extraction of above written 

soil mineral quantity, whichever is earlier out of these, 

mining permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The applicant would keep accounting of all the 

collected minerals and would permit the authority 
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deputed for the purpose to examme such 

accounts. 

4. Would keep all the details of extraction and 

transportation of minerals quantity in the stock 

register and would make its details available to 

the office each month by the 05111 date. 

5. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier. 

6. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSion would be cancelled for which the 

company would itself would be responsible. 

7. The mining of soil v.rould be done upto a depth of 

three meters from the surface. 
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1. After issuance of license under the provisiOns of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 
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personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel j laborers appointed, to use 

mask/gamcha, sanitizer and hand wash/soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

255676



7.The personnel/ laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Copy to: 

Sd/ 

MINING OFFICIAL 

JALAUN Place ORAl 

1. District Magistrate, for information. 

256677



2. Superintendent of Police, Jalaun, place Orai, 

for information. 

3. Dy. Collector /Regional Officer Police, Orai, sent 

for information and necessary action. 

4. M/ s Gawar Constructions Ltd. Bundelkhand 

Expressway, Bawli Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1685/Khanij-MMC-30 

Date: 11 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Jagjeet Singh r / o Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along Yvith 

application fee. Along with the application, m 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsil j District Village Gata Area i Permitted 

No. no. quantity 

of normal 

soil. 

1 Orai Jalaun Dakor 2256 0.251 46200 

Ka hec. Cubic 

2278 1.177 meters 

2279 hec. 

2281 0.384 

hec. 

0.498 

he c. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 10.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 
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months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever 1s completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 
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4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permission would be cancelled for which the 

company \vould itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the provisiOns of 

Government order no. 1542/86-2020-

153(Sa)j2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 
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issued from time to time on the license holder 

would be ensured. 

Other terms concerned with Covid- 19:-

1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining/transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel/laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 
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between t\"'0 personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7. The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAI 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector jTehsildar, Jalaun. 

5. M/ s Gawar Constructinos Ltd., Authorized 

representative, Sh. Jagjeet Singh, R/ o Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1699 /Khanij-MMC-30 

Date: 20 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Sanjay Bansal rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)j2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsil District : Village Gata ! Area 1 Permitted 
! 

No. ' quantity ·no. 
of normal 
soil. 

1 Orai Jalaun Byaspura 81 0.326 43,460 
he c. Cubic 

422 0.762 meters 
hec. 

426 0.511 

I 

hec. 
427 0.574 

he c. 
Through government order no. 821 ( 1) /86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 
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whichever is completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially in any case otherwise the 
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perm1ss10n would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542186-2020-

153(Sa)j2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other terms concerned with Covid- 19:-

272693



1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining/transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel/laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand \vash/ soap. 

273694



5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7. The personnel/laborers, us1ng homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector /Tehsildar, Jalaun. 

5. M/ s Gawar Constructinos Ltd., Authorized 

representative, Sh. Sanjay Bansal, R/o Bawli 

Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 

//TRUE TRANSLATED COPY// 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1700/Khanij-MMC-30 

Date: 20 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. San jay Bansal r j o Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, in 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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I Gata 
··~-

Sl. Tehsil District Village Area Permitted 
No. I · quantity 

1 
no. 

I 

of normal I 
I 
I : soil. 

1 Orai Jalaun Hardoi 180 0.400 112,700 
Gujar hec Cubic 

181 0.080 meters 
he c. 

! 

23Ga 0.140 I 
I 

hec. i 
Through government order no. 821(1)/86-2018-

153(0rdinary) /2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever 1s completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 
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1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permissiOn would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1. 5 meters from the surface. 
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6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the provisions of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 
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methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining/transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel/laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 
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m the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/ laborers, USing homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

283704



Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector /Tehsildar, Jalaun. 

5. M/ s Gawar Constructions Ltd., Authorized 

representative, Sh. Sanjay Bansal, R/o Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1701/Khanij-MMC-30 

Date: 20 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. San jay Bansal r j o Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection \vith the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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,----,---------~--------~ 

Sl. Tehsil District Vi llage : Gata Area Permitted 
No. no. quantity 

of normal 
soil. 

1 Orai Jal~un I Ha 
Gu 

------'-

----

rdoi 516 0.930 18,600 
Jar hec. Cubic 

meters 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (451h amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever 1s completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 
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1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permission would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil \vould be done upto a depth of 

1. 5 meters from the surface. 
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6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona VIrus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 
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methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between t\VO personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 
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m the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel I laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 
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Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector/Tehsildar, Jalaun. 

5. M/ s Gawar Constructions Ltd., Authorized 

representative, Sh. Sanjay Bansal, Rjo Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1702/Khanij-MMC-30 

Date: 20 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Bant Singh Singla r j o Bawli 

Road, Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsil District Village Gat a ! Area Permitted 
No. no. quantity 

of normal 
, soil. 

--

1 Orai Jalaun Dakar 946, 5.480 . 1,09,600 
2806, hec. 

1 
Cubic 

2809, 
I 
meters 

2810, 
2811, 
2812, 

i 
2813, 
2818Ka, 
2819 
Kha ! 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

297718



whichever is completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially in any case otherwise the 

298719



perm1ss1on would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1 . 5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)j2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

299720



1. For prevention and control of novel corona VIrus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

300721



personnel j laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel j laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

301722



10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. CollectorjTehsildar, Jalaun. 

5. M/s Gawar Constructions Ltd., Authorized 

representative, Sh. Bant Singh Singla, Rjo Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

302723
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1703/Khanij-MMC-30 

Date: 20 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Dinesh Kumar, Rjo Near 

Ajnari Crossing, Ramnagar, Orai, Jalaun, for supply of 

soil in construction of Bundelkhand Expressway 

Highway, has submitted application under the 

provisiOns vested in chapter - 6 of the U.P. Minor 

Minerals (Concession) Rules 1963, Chapter- 6 and the 

arrangements given in government order no. 1542/86-

2020-153(Sa)/2017 dated 18.09.2020 on online format 

along with application fee. Along with the application, 

in connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 

305726



·-- ~- ·-

Sl. Tehsil District ! Village Gata Area I Permitted 
No. no. quantity 

of normal 
soil. 

[------· 

1 Orai Jalaun Timro 705 0.486 17,900 
hec. Cubic 

706 0.081 meters 
he c. 

707 0.057 
hec. 

708 0.117 
hec. 

709 0.154 
hec. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

306727



whichever is completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially in any case otherwise the 

307728



perm1ss10n would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

308729



1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

309730



personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable vvater, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/laborers, USing homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

310731



10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector jTehsildar, Jalaun. 

5. M/s Gawar Constructions Ltd., Authorized 

representative, Sh. Dinesh Kumar, Rjo Near 

Ajnari Crossing, Ramnagar, Orai, Dist. Jalaun. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

311732
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1711 /Khanij-MMC-30 

Date: 23 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Jagjeet Singh r j o Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Express\vay Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along v.rith the application, m 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 

314735



Sl. 
No. 

1 

Tehsil District Village Gata 
no. 

Orai Jalaun Dakor 2257Ga 

2258 

2262 

2263 

2280 
Kha 

Area 

0.520 
he c. 
0.289 
hec. 
0.775 
hec. 
0.101 
hec. 
0.322 
he c. 

• Permi tted 
tity 
rmal 

i 

quan 
; of no 

• soil. 
. 30,80 0 
Cubi c 
meter s 

i 
Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 23.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 
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whichever is completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially in any case otherwise the 
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permiSSIOn would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1. 5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the provisiOns of 

Government order no. 15421 86-2o2o-

153(Sa)/2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-
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1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between tvw personnel/laborers, it would be 

compulsory for keeping the safety of the 
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personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel j laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 
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10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, J ala un, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. CollectorjTehsildar, Jalaun. 

5. M/ s Gawar Constructions Ltd., Authorized 

representative, Sh. Jagjeet Singh, Rjo Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1712/Khanij-MMC-30 

Date: 23 November, 2020 

FOR- M.M. - 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Sachin Chauhan r j o Bawli 

Road, Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along V-'ith 

application fee. Along with the application, in 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsi Distric Village Gata Area 1 Permitte 
No l t no. d 

quantity 
of normal 
soil. 

1 Orai Jalaun Dhanorkal 1320 1.59 36,580 
a 

' 
9 Cubic 

1321 hec. meters 

' 
0.23 

1323 5 

' 
he c. 

1326 
'451 

---- --·-~-· --- ----~-~-.------- ----- ··- --------

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order dated 23.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever Is completed earlier out of these, mmmg 

permission is accorded. 
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CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSion would be cancelled for which the 

company \Vould itself would be responsible. 
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5. The mining of soil would be done upto a depth of 

1 . 5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)j2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 
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issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personne 1/ laborers appointed, to use 

mask/ gamcha, sanitizer and hand wash/ soap. 
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5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel j laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, J ala un, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector jTehsildar, Jalaun. 

5. M/s Gawar Constructions Ltd., Authorized 

representative, Sh. Rampal Yadav, Rjo Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1715/Khanij-MMC-30 

Date: 26 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Sanjay Bansal rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil 1n 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along \Vith the application, m 

connection with the khatoni of the applied area and 

the consent of land mvner, affidavit and map has been 

submitted. 
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Sl. Tehsil District Village , Gata 
' 
Area I Permi~ted 

No. no. , quantity 

i I of normal 
I soil. 

1 Orai Jalaun Hardoi 577 1,320 13200 
Gujar Cubic 

meters 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order dated 25.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever 1s completed earlier out of these, mmmg 

permission is accorded. 

CONDITIONS 
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1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSIOn would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 
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6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1swns of 

Government order no. 1542186-2020-

153(Sa)/2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned v.rith Covid- 19:-

1. For prevention and control of novel corona v1rus, 

social distancing and according to the guidelines 

issued by the central and State Government, 

using machines with minimum laborers, mining 
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methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining j transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel j laborers appointed, to use 

mask/ gamcha, sanitizer and hand \\'ash/ soap. 

5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 
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m the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and \\'ater for 

washing hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 
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Sd/ 
Mining Official 

cJALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, J alaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. CollectorjTehsildar, Jalaun. 

5. M/ s Gawar Constructions Ltd., Authorized 

representative, Sh. San jay Bansal, R/ o Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1716/Khanij-MMC-30 

Date: 26 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Sanjay Bansal rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil m 

construction of Bundelkhand Expressway Highway, 

has submitted application under the provisions vested 

in chapter- 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter - 6 and the arrangements given 

in government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and 

the consent of land owner, affidavit and map has been 

submitted. 
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--·--------

Sl. Tehsil District 1 Village Gata Area Permitted 
No. I 

I no. quantity 
I 
I of normal 
I soil. I 

f----· -

1 Orai Jalaun Vyaspura 400 0.640 1 24600 
hec. Cubic 

489 0.520 meters 
' 

he c. 
386/2 0.140 

' he c. 
394/1 o.340 I 

hec. 
-~ 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date 

of promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order dated 19.11.2020 of the 

District Collector, for minor mineral soil extraction 

from the mentioned land, period of three months (03 

months) from the date of issuance of license or 

extraction of above written soil mining quantity, 

whichever 1s completed earlier out of these, mmmg 

permission is accorded. 
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CONDITIONS 

1. The applicant would continue to reimburse 

claims of any third party of the State Government 

and shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever 

is earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSIOn would be cancelled for which the 

company \Vould itself would be responsible. 
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5. The mining of soil would be done upto a depth of 

1. 5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)j2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 
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issued by the central and State Government, 

using machines with minimum laborers, mining 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining /transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel /laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use 

mask/ gamcha, sanitizer and hand \Vash/ soap. 
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5. It should be ensured to make proper 

arrangements of potable water, cleanliness and of 

toilets so that the personnel/laborers appointed 

in the lease mining area do not have to confront 

any type of problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for 

washing hands should be made. 

7.The personnel/ laborers, usmg homemade 

mask/ gamcha, would keep their nose and 

mouths covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the 

work place who have generally symptoms of fever, 

cough and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to 

download Aarogya Setu app in their mobile and 

use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, 

U.P. Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector /Tehsildar, Jalaun. 

5. M j s Gawar Constructions Ltd., Authorized 

representative, Sh. Sanjay Bansal, Rjo Bawli 

Road, Kuthond. 

Sd/ 
Mining Official 

JALAUN Place ORAl 

//TRUE TRANSLATED COPY// 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1718/Khanij-MMC-30 

Date: 26 November, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Sanjay Bansal r j o Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, has 

submitted application under the provisions vested in 

chapter - 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 and the arrangements given in 

government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along \Vith the application, m 

connection with the khatoni of the applied area and the 

consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsi Distric Village Gat a Area Permitte 
No l t no. d 

quantity 
of normal 
soil. 

1 Orai Jalaun Vyaspur 268 0.62 24500 
a 0 Cubic 

he ct. meters 
332 

0.13 
0 

305 he ct. 

0.13 
233/ 0 
2 he ct. 

0.80 
152/ he ct. 
2 

0.14 
0 

219 he ct. 

0.16 
222 0 

he ct. 

240 0.20 
0 
he ct. 

0.36 
0 
he ct. 
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Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date of 

promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order dated 25.11.2020 of the 

District Collector, for minor mineral soil extraction from 

the mentioned land, period of three months (03 months) 

from the date of issuance of license or extraction of 

above written soil mining quantity, whichever 1s 

completed earlier out of these, mmmg perm1sswn 1s 

accorded. 

CONDITIONS 

1. The applicant \vould continue to reimburse claims 

of any third party of the State Government and 

shall itself settle such claims as they arise. 
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2. The applicant \Vould extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever is 

earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

perm1sswn would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 
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7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)j2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other Conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, using 

machines with mm1mum laborers, mmmg 

methods be conducted in the mining areas as per 

requirement. 
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2. For operating the work of mining/transportation of 

minerals, information with respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel/laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel j laborers appointed, to use 

mask/ gamcha, sanitizer and hand \:vash/ soap. 

5. It should be ensured to make proper arrangements 

of potable water, cleanliness and of toilets so that 

the personnel/laborers appointed in the lease 

mmmg area do not have to confront any type of 

problem. 
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6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for washing 

hands should be made. 

7. The personnel I laborers, usmg homemade 

mask/ gamcha, would keep their nose and mouths 

covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the work 

place who have generally symptoms of fever, cough 

and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to download 

Aarogya Setu app in their mobile and use that. 

Sd/ 
Mining Official 

JALAUN Place ORAl 
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Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, U.P. 

Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector /Tehsildar, Jalaun. 

5. M/s Gawar Constructions Ltd., Authorized 

representative, Sh. San jay Bansal, R/ o Bawli 

Road, Kuthond. 

Sd/ 
MINING OFFICIAL 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1769 /Khanij-MMC-30 

Date: 21 December, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Dinesh Kumar rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil m 

construction ofBundelkhand Expressway Highway, has 

submitted application under the provisions vested in 

chapter - 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 and the arrangements given in 

government order no. 1542/86-2020-153(Sa)j2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and the 

consent of land owner, affidavit and map has been 

submitted. 
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Sl. Tehsi Distric Villag i Gat Area Permitte 
No 1 t e a d 

no. quantity 
of normal 
soil. 

1 Orai Jalaun Timro 224 2.229 4o860 
3 hec. Cubic 
Out of meters 
4.586 

I hec. 

Through government order no. 821 ( 1) /86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date of 

promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order of the District Collector, for 

minor mineral soil extraction from the mentioned land, 

period of three months (03 months) from the date of 

issuance of license or extraction of above written soil 

mining quantity, whichever is completed earlier out of 

these, mining permission is accorded. 
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CONDITIONS 

1. The applicant would continue to reimburse claims 

of any third party of the State Government and 

shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever is 

earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

perm1sswn would be cancelled for which the 

company \Vould itself would be responsible. 
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5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other Conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 
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issued by the central and State Government, using 

machines with mm1mum laborers, mm1ng 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining / transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel I laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use mask j 

gamcha, sanitizer and hand wash/ soap. 
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5. It should be ensured to make proper arrangements 

of potable water, cleanliness and of toilets so that 

the personnel/laborers appointed in the lease 

mmmg area do not have to confront any type of 

problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for washing 

hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and mouths 

covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the work 

place who have generally symptoms of fever, cough 

and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to dmvnload 

Aarogya Setu app in their mobile and use that. 

Sd/ 
DISTRICT COLLECTOR 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, U.P. 

Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. CollectorjTehsildar, Jalaun. 

5. M/s Gawar Constructions Ltd., Authorized 

representative, Sh. Dinesh Kumar, R/ o Bawli 

Road, Kuthond. 

Sd/ 
DISTRICT COLLECTOR 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1770/Khanij-MMC-30 

Date: 21 December, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Dinesh Kumar rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, has 

submitted application under the provisions vested in 

chapter - 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 and the arrangements given in 

government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and the 

consent of land owner, affidavit and map has been 

submitted. 
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: Sl. Tehsil District : Village Gata Area Permitted 
No. no. quantity 

; of normal 

' 
soil. 

1 Orai Jalaun iRudh 167 3.712 36982 
1 Timro he c. Cubic 
I out of meters 

5.569 
! hec. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date of 

promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45th amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/ normal soil "Nil". Therefore, under the following 

terms, through the order of the District Collector, for 

minor mineral soil extraction from the mentioned land, 

period of three months (03 months) from the date of 

issuance of license or extraction of above written soil 

mining quantity, whichever is completed earlier out of 

these, mining permission is accorded. 

CONDITIONS 
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1. The applicant would continue to reimburse claims 

of any third party of the State Government and 

shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever is 

earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

perm1ss10n would be cancelled for which the 

company would itself would be responsible. 

5. The mining of soil would be done upto a depth of 

1.5 meters from the surface. 
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6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the prov1s10ns of 

Government order no. 1542/86-2020-

153(Sa)/2017 dated 18.09.2020, para- 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other Conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

issued by the central and State Government, using 

machines with m1mmum laborers, mmmg 
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methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining / transportation 

of minerals, information vvith respect to safety 

measures for Covid - 19 management be given. 

3. Appointing machines and personnel / laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between tv,'o personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use mask / 

gamcha, sanitizer and hand wash/ soap. 

5. It should be ensured to make proper arrangements 

of potable water, cleanliness and of toilets so that 

the personnel/laborers appointed in the lease 

373794



mmmg area do not have to confront any type of 

problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for washing 

hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/ gamcha, would keep their nose and mouths 

covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the work 

place who have generally symptoms of fever, cough 

and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 

11. Common persons should be appealed to download 

Aarogya Setu app in their mobile and use that. 

Sd/ 
DISTRICT COLLECTOR 
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JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, U.P. 

Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. CollectorjTehsildar, Jalaun. 

5. M/ s Gawar Constructions Ltd., Authorized 

representative, Sh. Dinesh Kumar, R/ o Bawli 

Road, Kuthond. 

Sd/ 
DISTRICT COLLECTOR 

JALAUN Place ORAl 
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OFFICE OF DISTRICT COLLECTOR, 

JALAUN PLACE ORAl 

Letter no. 1771/Khanij-MMC-30 

Date: 21 December, 2020 

FOR- M.M.- 10 

The authorized representative of M/ s Gawar 

Constructions Ltd., Sh. Dinesh Kumar rjo Bawli Road, 

Kuthond, District Jalaun, for supply of soil in 

construction of Bundelkhand Expressway Highway, has 

submitted application under the provisions vested in 

chapter - 6 of the U.P. Minor Minerals (Concession) 

Rules 1963, Chapter- 6 and the arrangements given in 

government order no. 1542/86-2020-153(Sa)/2017 

dated 18.09.2020 on online format along with 

application fee. Along with the application, m 

connection with the khatoni of the applied area and the 

consent of land owner, affidavit and map has been 

submitted. 
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-· 

Sl. Tehsi Distric i Village Gat Area Permitte 
No 1 t i a d 

I 
I no. quantity 
I 
I of normal I 

1 soil. 
1 Orai Jalaun Ikahar 13 1.18 23780 

a 9 Cubic 
he c. meters 
out of 
5.94 
5 
hec. 

Through government order no. 821(1)/86-2018-

153(0rdinary)/2017 dated 11.04.2018, from the date of 

promulgation 27.03.2018 of the U.P. Minor Minerals 

(Concession) Rules (45111 amendment) Rules 2018, the 

State Government has made the royalty of ordinary 

soil/normal soil "Nil". Therefore, under the following 

terms, through the order of the District Collector, for 

minor mineral soil extraction from the mentioned land, 

period of three months (03 months) from the date of 

issuance of license or extraction of above written soil 

mining quantity, whichever is completed earlier out of 

these, mining permission is accorded. 
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CONDITIONS 

1. The applicant would continue to reimburse claims 

of any third party of the State Government and 

shall itself settle such claims as they arise. 

2. The applicant would extract mineral with such a 

method so that there is no hindrance to road, 

public roads, building, land-houses, public 

meeting place or public property. 

3. The permission conferred to the applicant would 

be valid upto the date of closing of the specified 

period or such date till the mineral permitted 

quantity is not removed. Out of these, whichever is 

earlier, would be valid till then. 

4. The soil miner would use the minor mineral soil 

only in the highway project. He would not use the 

soil commercially m any case otherwise the 

permiSSIOn would be cancelled for which the 

company v,rould itself would be responsible. 
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5. The mining of soil would be done upto a depth of 

1. 5 meters from the surface. 

6. The lifting of soil, according to the capacity of 

vehicle, would be covered with tarpaulin and 

would be safely transported. 

7. After issuance of license under the provisiOns of 

Government order no. 1542186-2020-

153(Sa)/2017 dated 18.09.2020, para - 3 (8)(3), 

for transportation of E-M.M. - 11 generation 

proceeding, would be done by the Director of 

Geology and Mining through online portal. 

8. Compliance of rules of U.P. Minor Minerals 

(Concession) Rules 1963 and government orders 

issued from time to time on the license holder 

would be ensured. 

Other Conditions concerned with Covid- 19:-

1. For prevention and control of novel corona virus, 

social distancing and according to the guidelines 

381802



issued by the central and State Government, using 

machines with mm1mum laborers, mmmg 

methods be conducted in the mining areas as per 

requirement. 

2. For operating the work of mining j transportation 

of minerals, information with respect to safety 

measures for Covid- 19 management be given. 

3. Appointing machines and personnel j laborers, 

arrangement of safety equipments for the posted 

personnel/laborers, arrangement for sanitization 

of machines and vehicles used to be made. 

4. In view of prevention of corona virus infection, 

safety, comply with social distancing and 

maintaining distance of minimum 1-1 meters 

between two personnel/laborers, it would be 

compulsory for keeping the safety of the 

personnel/laborers appointed, to use mask j 

gamcha, sanitizer and hand wash/ soap. 
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5. It should be ensured to make proper arrangements 

of potable water, cleanliness and of toilets so that 

the personnel/laborers appointed in the lease 

m1mng area do not have to confront any type of 

problem. 

6. For hand washing of the personnel/laborers, 

proper arrangement of soap and water for washing 

hands should be made. 

7.The personnel/laborers, usmg homemade 

mask/gamcha, would keep their nose and mouths 

covered. 

8. Consumption of liquor, smoking and tobacco etc. 

would be completed restricted. 

9. Such laborers should not be employed at the work 

place who have generally symptoms offever, cough 

and cold. 

10. At work place, the personnel/laborers of more 

than 65 years of age and lactating women should 

not be employed. 
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11. Common persons should be appealed to dmvnload 

Aarogya Setu app in their mobile and use that. 

Sd/ 
DISTRICT COLLECTOR 

JALAUN Place ORAl 

Copy to the following, for information and necessary 

action: 

1. Director, Directorate of Geology and Minerals, U.P. 

Minerals Bhawan, Lucknow. 

2. District Collector, Jalaun, Place Orai. 

3. Superintendent of Police, Jalaun, place Orai. 

4. Dy. Collector /Tehsildar, Jalaun. 

5. M j s Gawar Constructions Ltd., Authorized 

representative, Sh. Dinesh Kumar, R/ o Bawli 

Road, Kuthond. 

Sd/ 
DISTRICT COLLECTOR 

JALAUN Place ORAl 

//TRUE TRANSLATED COPY// 
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAl. 

Letter No. 1797 I Mineral- MMC-30 Dated 0 I Jan .. 2021 

FORM MM-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri Baldeep, resident of Bawali Road, Kuthaund. 

District Jalaun has submitted an application on Online Format 

alongwith the application fee as per the provisions as prescribed 

in Chapter -6 of the U.P. Minor Mineral (Concession ) Rules. 

1963 and also as per the arrangement given in the Government 

Order No. 1542/86-2020-153(SA)/2017 dated 18.09.2020 for the 

purpose of the supply of the soil in the construction of the 

Bundelkhand Expressway from the following areas. Alongwith 

the said application. it has also enclosed the Khatauni of the 

requisite area alongwith the Map and the affidavit in respect of 

the consent ofthe land ov.ncr:-
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~--·--.-··· 

Sl. Tehsil District Village 1 Gata No. Area Licensed 

No. I Quantity or the 
I 

Normal Soil 

I Jt 'rai .Jalaun l'unYa 15 0.961 Ike I R360 Cubic mc1crs 

Vide Government order bearing No. 821 (I )/86-20 18-

153(General)/201 7 dated I 1.04.201 8. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero'" from 

the elate of promulgation dated 27.03.201 8 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules. 2018. 

Therefore. by the order of the District Collector dated 01.01.2021. 

mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period or three months (03 months) w.e.f. from the date or 

issuance of the license or the extraction of the quantity of above-

mentioned mining soiL whichever is earlier. 

Terms 
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I. The applicant will remain do the reimbursement of the claim of 

any third party ofthe State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

2. The applicant \Viii extract minerals with such method by which 

there shall be no obstruction to any road. public path. building. 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity arc not removed. v.·hichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will. under any circumstances. not usc the same for 

commercial purpose. failing which. the permission so granted will 
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be cancelled and for ·which the Company will solely be 

responsible for the same. 

5. The mining of the soil will be done upto the 2.00 Meters depth 

from the surl~1cc. 

6. The lifting of the soiL according to the capacity of the vehicle. 

will be transported safely by covering the same with a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/2017 dated 18.09.2020. the action \Vith 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil will be done through the Online 

Portal of the Director, Mines and Geology. U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 
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OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government for the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and running the mmmg 

activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transpo11ation work of the same, information may be 

given for the safety measures to be adopted f(Jr the management 

of the Covid-19. 

3- For the machines and the workers/ posting of the labours. 

employed vvorkers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 
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4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus, social distancing should be 

complied with and by maintaining the distance of one meter from 

each in bel\veen the two workers/labours. it will be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety ofthe employed workers/labours. 

5- The proper arrangements of the drinking v;ater, cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mining leased area will not face any kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand by the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 
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8- There will be complete ban lor the use ofliquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labours will be made at the work place 

who are having symptoms or even normal fever. cough and cold. 

10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 

11- Appeal will be made to all general peoples to use the AROGY A 

SETU App by dov.-nloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director. Directorate or Mines and Geology. U.P. Khaniz 

Bhawan, Luckno\V. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police. Jalaun. Place tJrai. 
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4) Deputy Collector/ Tehsildar. Urai 

5) M/s Gower Construction Limited. through its Authorized 

Representative Shri Baldeep. resident of Bawali Road, Kuthaund, 

District Jalaun. 

/True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 
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\ftl W<l!·.!J :.mfi·; <Ill ..;)<l'i 
c' 
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAL 

Letter No. 1798/ Mineral- MMC-30 Dated 01 Jan. 2021 

FORM Ml\1-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri Baldeep. resident of Bawali Road, Kuthaund, 

District Jalaun has submitted an application on Online Format 

alongwith the application fee as per the provisions as prescribed 

in Chapter -6 of the U.P. Minor Mineral (Concession ) Rules, 

1963 and also as per the arrangement given in the Government 

Order No. 1542/86-2020-153(SA)/20 17 dated 18.09.2020 for the 

purpose of the supply of the soil in the construction of the 

Bundelkhand Expressway from the following areas. Alongwith 

the said application. it has also enclosed the Khatauni of the 

requisite area alongwith the Map and the affidavit in respect of 

the consent of the land ov;ner:-
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-· --·------·-· --

Sl. Tehsil District Village : Gata No. /\rea Licensed 
i 

No. Quantity of the 

1 

Normal Soil 

I. Urai .lalaun Kapasi I ~-~ I O.XOh Ike. I 16120 Cubic meters 

Vide Government order bearing No. 821(1)/86-2018-

153(General)/2017 dated 11.04.2018. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero'· fi·om 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules, 2018. 

Therefore, by the order of the District Collector dated 01.01.2021. 

mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period of three months (03 months) w.e.f. from the date of 

issuance ofthe aforesaid license or the extraction ofthe quantity 

of above-mentioned mining soiL whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it v.-·ill ensure to fulfill 

it itself once such a claim is arisen. 

398819



2. The applicant \\·ill extract minerals with such method by which 

there shall be no obstruction to any road. pub! ic path. building. 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity are not removed. whichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will, under any circumstances. not use the same for 

commercial purpose, failing \Vhich, the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

5. The mining of the soil \Viii be done upto the 1.5 Meters deep from 

the surface. 

399820



6. The lifting of the soiL according to the capacity of the vehicle. 

will be transported safely by conTing the same vvith a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/20 17 dated 18.09.2020. the action \Vith 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil ,,·ill be done through the Online 

Portal ofthe Director, Mines and Geology, U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government for the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and runnmg the mmmg 
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activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg v;ork of the 

minerals/transportation work of the same. information may be 

given for the safety measures to be adopted tor the management 

of the Covid-19. 

3- For the machines and the workers/ posting of the labours. 

employed workers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied with and by maintaining the distance of 1-1 meter from 

each in between the two workers/labours. it \Viii be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety of the employed workers/labours. 

401822



5- The proper arrangements of the drinking \Yater. cleaning/ 

cleanliness and toilets will be ensured so that the v·;orkers/labours 

employed in the mining leased area v;ill not face anv kind of 

problem. 

6- Proper arrangements of the soap and water for \\·ashing of the 

hand by the workers/labourers will be made. 

7- The workers/labourers will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There will be complete ban for the use of liquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labourers will be made at the work place 

who are having symptoms of even normal fever. cough and cold. 

10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers, 

402823



II- Appeal will be made to all general peoples to use the A ROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

I) The Director, Directorate of Mines and Geology, U. P. Khaniz 

Bhawan, Lucknow. 

2) The District Collector, Jalaun, place at Urai 

3) The Superintendent ofPolice, Jalaun, Place Urai. 

4) Deputy Collector/ Tehsildar, Urai 

5) M/s Gower Construction Limited, through its Authorized 

Representative Shri Baldeep, resident of Bawali Road. 

Kuthaund. District Jalaun. 

/True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 
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OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAL 

Letter No. 1826/ Mineral- MMC-30 Dated 07 Jan .. 2021 

FORM MM-10 

M/s Govier Construction Limited. through its authorized 

Representative Shri Ramavtar Yadav. resident of Bavvali Road, 

Kuthaund. District Jalaun has submitted an application on Online 

Format alongwith the application fee as per the provisions as 

prescribed in Chapter -6 of the U.P. Minor Mineral (Concession 

) Rules, 1963 and also as per the arrangement given in the 

Government Order No. 1542/86-2020-153(SA)/20 17 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction of the Bundelkhand Expressway from the following. 

areas. Alongwith the said application. it has also enclosed the 

Khatauni of the requisite area alongwith the Map and the aJTidavit 

in respect of the consent of the land owner:-

406827



-·~-

I Gata No. Sl. Tehsil District Village i Area i Licensed I 
I 
I 

No. I I Quantity or the 
i 
I Normal Soil 
i i .. l I J \ 'rai Jalaun Vargh 293 [7.-l32lkc. Jl-16X-10 ct;hicmctcrs 

Vide Government order bearing No. 821 (1 )/86-20 18-

153(General)/2017 dated 11.04.2018, the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero·· from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (4Y11 Amendment) Rules. 2018. 

Therefore. by the order of the District Collector dated 08.01.2021. 

mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period of three months (03 months) w.e.f. from the date of 

issuance of the I icense or the extraction of the quantity of above-

mentioned mining soil, whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

407828



1 The applicant \\·ill extract minerals ·with such method by which 

there shall be no obstruction to any road, public path, building, 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity are not removed, whichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will. under any circumstances. not use the same for 

commercial purpose. failing which. the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

5. The mining of the soil will be done upto the 2.00 Meters depth 

from the surface. 

408829



6. The lifting or the soiL according to the capacity of the \'chicle. 

will he transported safely by covering the same vvith a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/2017 dated 18.09.2020. the action \Vith 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil will be done through the Online 

Portal ofthe Director, Mines and Geology, U.P. 

8. The Licensee v;ill ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCEI{NING TO THE COVII) -19. 

1- According to the guidelines issued by the Centre and the State 

Gon~rnmcnt for the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and running the mmmg 

409830



activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation work of the same. information may be 

given for the safety measures to be adopted for the management 

ofthe Covid-19. 

3- For the machines and the workers/ posting of the labours. 

employed \\·orkers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied with and by maintaining the distance of 1-1 meter from 

each in betv-.'een the two workers/labours, it will be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety of the employed workers/labours. 

5- The proper arrangements of the drinking water. cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

410831



employed m the mmmg leased area Yvill not face any kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand bv the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There wi II be complete ban for the use of liquor, smoking and use 

of the tobacco etc. 

9- No engagement of such labours will be made at the work place 

who are having symptoms of even normal fever, cough and cold. 

10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 

11- Appeal will be made to all general peoples to use the AROGY A 

SETU App by dov;nloading the same in their Mobiles. 

411832



Copy to:-

Sci/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director. Directorate of Mines and Geology. U.P. Khaniz 

Bhawan. LucknO\\. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police. Jalaun, Place Urai. 

4) Deputy Collector/ T ehsildar, Urai 

5) M/s Gower Construction Limited, through its Authorized 

Representative Shri Ram Avatar. resident of Bawali Road. 

Kuthaund. District Jalaun. 

!True translated copy/ 

Sci/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

412833
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Sl. 

No. 

I. 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAl. 

Letter No. 1832/ Mineral- MMC-30 Dated 08 Jan .. 2021 

FORM MM-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri Sanjay BansaL resident of Bawali Road. 

Kuthaund. District Jalaun has submitted an application on Online 

Format alongwith the application fee as per the provisions as 

prescribed in Chapter -6 of the U.P. Minor Mineral (Concession 

) Rules. 1963 and also as per the arrangement given in the 

Government Order No. 1542/86-2020-153(SA)/2017 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction of the Bundelkhand Expressway from the following 

areas. A longwith the said application. it has also enclosed the 

Khatauni ofthe requisite area alongwith the Map and the affidavit 

in respect of the consent ofthe land owner:-

· Tehsil District Village ' Gata No. ! Area I Licensed 
i 

i i I 
! Quantity of the i 
! 

I Normal Soil 
I ll: rai .lal;il\11 Khamsa 1 75 IIU52 I 70-.10 Cubic ~kt~:t·s 

415836



Vide Government order bearing No. 821 (I )/86-20 18-

153(General)/2017 dated 11.04.2018. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero'· from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules, 2018. 

Therefore. by the order of the District Collector dated 08.01.2021. 

mining appnwal has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period of three months (03 months) \\··.e.f. from the date of 

issuance of the I icense or the extraction of the quantity of above­

mentioned mining soiL whichever is earlier. 

Terms 

I. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

416837



2. The applicant will extract minerals with such method by which 

there shall be no obstruction to any road. public path, building, 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant \Viii remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date, the minerals 

licensed quantity are not removed. whichever is earlier. 

4. The Soil Miner \Viii use the mmor mineral soil only in the 

construction of the Bundclkhand Expressway Highway Project 

and he will. under anv circumstances. not use the same for 

commercial purpose. failing \vhich. the permission so granted will 

be cancelled and for vvhich the Company will solely be 

responsible for the same. 

5. The mining of the soil ·will be done upto the 2.00 Meters depth 

from the surface. 

417838



6. The lifting of the soil. according to the capacity of the vehicle, 

will be transported sat'ely by covering the same v-ith a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/2017 dated 18.09.2020. the action with 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil v;ill be done through the Online 

Portal ofthe Director, Mines and Geology. U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government for the prevention and control of the Novel Corona 

Virus and maintmmng Social Distancing. the use of the 

418839



machineries with mm1mum labours and runnmg the mmmg 

activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transpo11ation work of the same. information may be 

given for the safety measures to be adopted for the management 

ofthe Covid-19. 

3- For the machines and the workers/ posting of the labours, 

employed workers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied with and by maintaining the distance of 1-1 meter from 

each in between the two workers/labours. it v-;ill be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety ofthc emplo.yed workers/labours. 

419840



5- The proper arrangements of the drinking water. cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mmmg leased area will not race any kind of 

problem. 

6- Proper arrangements of the soap and water for ,,·ashing or the 

hand by the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There will be complete ban for the use ofliquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labours will be made at the work place 

who are having symptoms of e\ en normal fever. cough and cold. 

420841



10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 

11- Appeal will be made to all general peoples to use the AROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director, Directorate of Mines and Geology. U.P. Khaniz 

Bhawan, Lucknow. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police . .Talaun, Place Urai. 

4) Deputy Collector/ Tehsildar. lJrai 

5) M/s Gower Construction Limited. through its Authorized 

Representative Shri Sanjay Bansal. resident of Bawali Road. 

Kuthaund. District Jalaun. 

/True translated copy/ 

Sd/- lllegible 
MINING OFFICER 
.TALAUN PLACE URAl 

421842
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! Sl. 

i No. 

. 

I I. 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAl. 

Letter No. 1833/ Mineral- MMC-30 Dated 08 Jan .. 2021 

FORM MM-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri Ramavtar Yadav. resident of Bawali Road. 

Kuthaund. District Jalaun has submitted an application on Online 

Format alongwith the application fee as per the provisions as 

prescribed in Chapter -6 of the U.P. Minor Mineral (Concession 

) Rules, 1963 and also as per the arrangement given in the 

Government Order No. 1542/86-2020-153(SA)/20 17 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction ofthe Bundelkhand Expressway from the following 

areas. Alongwith the said application. it has also enclosed the 

Khatauni ofthe requisite area alongwith the Map and the affidavit 

in respect of the consent of the land owner:-

Tehsil District Village 'Gata No. Area Licensed 

Quantity of the 

: Normal Soil 

I \Ira i .lalaun Kharusa cJ07 ~=~~-- I cJ I h60 cubic 1nc1nc 
----~--- ---~- --~ 

424845



Vide Government order bearin!I. No. 821 (I )/86-20 18-

153( General)/20 17 dated 11.04.2018. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero .. from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (4Y11 Amendment) Rules, 2018. 

Therefore. by the order of the District Collector dated 08.01.2021. 

mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period of three months (03 months) v .. ·.e.f. fi·om the date of 

issuance of the I icense or the extraction of the quantity of above­

mentioned mining soil, whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

425846



2. The applicant will extract minerals with such method by which 

there shall be no obstruction to an;.· road. public path. building. 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant \Viii remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity arc not removed, whichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will. under any circumstances. not use the same for 

commercial purpose. failing which. the permission so granted will 

he cancelled and for which the Company will solelv he 

responsible for the same. 

5. The mining of the soil v-·ilJ be done upto the 2.00 Meters depth 

from the surface. 

426847



6. The lifting of the soil. according to the capacity of the Ychicle. 

will be transported safely by covering the same with a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order bearing No. 

1542/86-2020/153(SA)/2017 dated 18.09.2020, the action with 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil will be done through the Online 

Portal of the Director. Mines and Geology. U.P. 

8. The Licensee Yvill ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

GoYernment for the prevention and control of the NoYel Corona 

Virus and maintaining Social Distancing. the usc of the 

machineries with minimum labours and runnmg the mmmg 

427848



activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg v;ork of the 

minerals/transportation work of the same. information may be 

given fclr the safety measures to be adopted for the management 

ofthe Covid-19. 

3- For the machines and the workers/ posting of the labours. 

employed workers/ labours, arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus, social distancing should be 

complied with and by maintaining the distance of 1-1 meter from 

each in bet\veen the two workers/labours. it will be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety of the employed \Vorkers/labours. 

428849



5- The proper arrangements of the drinking ·water. cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mmmg leased area \;vill not face any kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand by the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There will be complete ban for the use ofliquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labours will be made at the vvork place 

who are having symptoms of even normal fever. cough and cold. 

l 0- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 
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II- Appeal will be made to all general peoples to use the AROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director. Directorate of Mines and Geology, U.P. Khaniz 

Bhawan. Lucknow. 

2) The District Collector. Jalaun atplace Urai 

3) The Superintendent of Police. Jalaun, Place Urai. 

4) Deputy Collector/ Tehsildar. Urai 

5) M/s Gower Construction Limited, through its Authorized 

Representative Shri Ram Avatar. resident of Bawali Road. 

Kuthaund. District Jalaun. 

!True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 
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I Sl. 
I 
I 
1 No. 

I 
I 

I'· 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAl. 

Letter No. 1898/ Mineral- MMC-30 Dated 29 Jan .. 2021 

FORM MM-10 

M/s Gm\er Construction Limited. through its authorized 

Representative Shri Bajrang Chaudhary. resident of Bawali 

Road. Kuthaund. District Jalaun has submitted an application on 

Online Format alongwith the application fee as per the provisions 

as prescribed in Chapter -6 of the U.P. Minor Mineral 

(Concession) Rules, 1963 and also as per the arrangement given 

in the Government Order No. 1542/86-2020-153(SA)/20 17 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction ofthe Bundelkhand Expressway from the following 

areas. Alongwith the said application. it has also enclosed the 

Khatauni of the requisite area alongwith the Map and the affidavit 

in respect of the consent of the land owner:-

Tehsil District Village ; Gata No. i Area Licensed 
I 
I 
I Quantity of the 

Normal Soil 
: 

' ll 'rc1i .lalaun Ciirthan I' h7 I O.X20 I kc. nooo Cubic mctns . 
- -·-·- - --
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--~ -----------,- -
167 1Ul20 Ike. 

n O.--IIJ21kc. 

7X IJ.~ll3 I Icc. 

27-1 0.~83 I lee. 

(qg] lice 

122Mi 0.285 lice. 

Vide Government order bearing No. 821 (1 )/86-20 18-

l53(Gencral)/20 17 dated 11.04.2018. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero"' from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (4Y11 Amendment) Rules, 2018. 

Therefore, by the order of the District Collector dated 29.01.2021 

. mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abowmcntioned land for a 

period of three months (03 months) \Y.e.f. from the date of 

issuance ofthe license or the extraction ofthc quantity of above-

mentioned mining soiL whichever is earlier. 

Tcnns 
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1. The applicant \\'ill remain do the reimbursement of the claim of 

any third party ofthc State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

2. The applicant will extract minerals with such method by which 

there shall be no obstruction to any road. public path, building. 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity arc not removed. vvhichever is earlier. 

4. The Soil Miner \\ill use the mmor mineral soil only in the 

construction of the Bundclkhand Expressway Highway Project 

and he \Vill. under anv circumstances. not use the same for 

commercial purpose. failing \vhich. the permission so granted will 
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be cancelled and for \Yhich the Company will solely be 

responsible for the same. 

5. The mining ofthe soil will be done upto the 2.00 Meters depth 

from the surE1ce. 

6. The lifting of the soiL according to the capacity of the vehicle, 

will be transported sately by co\'ering the same with a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA )/20 17 dated 18.09.2020. the action with 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil will be done through the Online 

Portal ofthe Director. Mines and Geology. U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued J]·om time to time. 
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OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government f<Jr the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and running the mmmg 

activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation work of the same. information may be 

given for the safety measures to be adopted for the management 

of the Covid-19. 

3- For the machines and the workers/ posting of the labours, 

employed workers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 
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4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied \Vith and by maintaining the distance of 1-1 meter from 

each in between the two workers/labours. it v-.ill be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety or the employed workers/labours. 

5- The proper arrangements of the drinking \\'<Her. cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mining leased area will not face any kind of 

problem. 

6- Proper arrangements or the soap and water for washing of the 

hand by the workers/labours will he made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose coYered. 
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8- There will be complete ban for the use of liquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labours \Viii be made at the work place 

who are having symptoms of e\·en normal fever. cough and cold. 

10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 

11- Appeal will be made to all general peoples to use the AROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director. Directorate of Mines and Geology. U.P. Khaniz 

Bhavvan, Lucknow. 

2) The District Collector. Jalaun atplace Urai 

3) The Superintendent of Police. Jalaun. Place lJrai. 

4) Deputy Collector/ Tehsildar. Urai 
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5) M/s Gower Construction Limited, through its Authorized 

Representative Shri Bajrang Chaudhary, resident of Bawali 

Road, Kuthaund, District Jalaun. 

/True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

440861
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Sl. 
No. 

I. 

OFFICE OF THE DISTRICT COLLECTOR, JALAUN, PLACE 

URAl. 

Letter No. 1968/ Mineral- MMC-30 Dated 18 Feb. 2021 

FORMMM-10 

M/s Gower Construction Limited, through its authorized 

Representative Shri Bajrang Chaudhary, resident of Bawali 

Road, Kuthaund, District Jalaun has submitted an application on 

Online Format alongwith the application fee as per the provisions 

as prescribed in Chapter -6 of the U.P. Minor Mineral 

(Concession) Rules, 1963 and also as per the arrangement given 

in the Government Order No. 1542/86-2020-153(SA)/20 17 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction of the Bundelkhand Expressway from the following 

areas. Alongwith the said application, it has also enclosed the 

Khatauni of the requisite area alongwith the Map and the affidavit 

in respect of the consent of the land owner:-

Tehsil District Village Gata No. Area Licensed 
----

Quantity of the 
Normal Soil 

Urai Jalaun Kusmi 452 1/ 2 portion of 25000 Cubic meters. 

1.899 hectares 

i.e. 0.949 

hectares. 
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Vide Government order bearing No. 821(1)/86-2018-

153(General)/2017 dated 11.04.2018, the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero" from 

the date of promulgation dated 18.02.2021 of the U.P. Minor 

Mineral (Concession) Rules ( 45 1
h Amendment) Rules, 2018. 

Therefore, by the order of the District Collector dated 0 1. 01.2021, 

mining approval has been provided/given for extraction of the 

minor mineral ordinary soil from the abovementioned land for a 

period of three months (03 months) w.e.f. from the date of 

issuance of the license or the extraction of the quantity of above­

mentioned mining soil, whichever is earlier. 

Terms 

1. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 

2. The applicant will extract minerals with such method by which 

there shall be no obstruction to any road, public path, building, 

land acquisition, public meeting place or public property. 
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3. The permission as provided to the applicant will remain valid till 

the date of the expiry of the notified period of the 

approval/permission so provided or till such date, the minerals 

licensed quantity are not removed, whichever is earlier. 

4. The Soil Miner will use the minor mineral soil only m the 

construction of the Bundelkhand Expressway Highway Project 

and he will, under any circumstances, not use the same for 

commercial purpose, failing which, the pennission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

5. The mining of the soil will be done upto the 2.00 Meters depth 

from the surface. 

6. The lifting of the soil, according to the capacity of the vehicle, 

will be transported safely by covering the same with a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/20 17 dated 18.09.2020, the action with 

respect to the generation of E-M.A.-11 for the purpose of 

445866



transportation of the ordinary soil will be done through the Online 

Portal of the Director, Mines and Geology, U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules, 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government for the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing, the use of the 

machineries with minimum labours and running the mmmg 

activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation work of the same, information may be 

given for the safety measures to be adopted for the management 

ofthe Covid-19. 

3- For the machines and the workers/ posting of the labours, 

employed workers/ labours, arrangement may be done for the 
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safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus, social distancing should be 

complied with and by maintaining the distance of one meter from 

each in between the two workers/labours, it will be mandatory to 

use mask/gamchha, sanitizer and hand-wash/soap taking into 

consideration the safety of the employed workers/labours. 

5- The proper arrangements of the drinking water, cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mining leased area will not face any kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand by the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There will be complete ban for the use of liquor, smoking and use 

of the tobacco etc. 

447868



9- No engagement of such labours will be made at the work place 

who are having symptoms of even normal fever, cough and cold. 

10- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers, 

11- Appeal will be made to all general peoples to use the AROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director, Directorate of Mines and Geology, U.P. Khaniz 

Bhawan, Lucknow. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police, Jalaun, Place Urai. 

4) Deputy Collector/ Tehsildar, Urai 

5) M/s Gower Construction Limited, through its Authorized 

Representative Shri Bajrang Chaudhary, resident of Bawali 

Road, Kuthaund, District J alaun. 

/True translated copy/ 

Sd/- Illegible 
MINING OFFICER 
JALAUN PLACE URAl 
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Sl. 

No. 

-· 

OFFICE OF THE DISTRICT COLLECTOR, .JALAUN, PLACE 

URAl. 

Letter No. 1024/ Mineral- MMC-30 Dated 07 Jan .. 2021 

FORM MM-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri ShyamJaJ, , resident of Bawali Road. 

Kuthaund. District .Talaun has submitted an application on Online 

Format alongwith the application fee as per the provisions as 

prescribed in Chapter -6 of the U.P. Minor Mineral (Concession 

) Rules. 1963 and also as per the arrangement given in the 

Government Order No. 1542/86-2020-153(SA)/2017 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction of the Bundelkhand Express\vay from the following 

areas. Alongvvith the said application, it has also enclosed the 

Khatauni of the requisite area alongwith the Map and the affidaYit 

in respect of the consent ofthe land owner:-

Tehsil District Village Gata No. Area Licensed 

Quantity of the 

Normal Soil 
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Jalaun Somaycc 6X7 7.8-13 I kctarcs 2b !-Ill Cubic mc·tcrs 

Vide Government order bearing No. 821(1)/86-2018-

153(General)/2017 dated 11.04.2018, the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero" from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules, 2018. 

Therefore. by the order of the District Collector dated 

07.01.2021. mining approval has been provided/given for 

extraction of the minor mineral ordinary soil from the 

abovementioned land for a period of three months (03 months) 

w.e.f. from the date of issuance of the license or the extraction 

of the quantity of above-mentioned mining soiL whichever is 

earlier. 

Terms 

1. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 
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2. The applicant ''ill extract minerals with such method by which 

there shall be no obstruction to any road, public path, building, 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date or the expiry of the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity are not removed, whichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will. under any circumstances. not use the same for 

commercial purpose. failing ,,·hich. the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

5. The mining of the soil will be done upto the 2.00 Meters depth 

from the surface. 
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6. The lifting or the soiL according to the capacity of the vehicle. 

will be transported safely by covering the same with a Tirpal. 

7. After issuance or the license as per the provisions as mentioned 

in Para 3 (B)( 3) under the Government Order be as ring No. 

1542/86-2020/153(SA)/20 17 dated 18.09.2020. the action with 

respect to the generation of E-M.A.-11 for the purpose of 

transportation of the ordinary soil \Viii be done through the Online 

Portal of the Director, Mines and Geology, U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Gowrnment for the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and runnmg the mmmg 
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activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg work of the 

minerals/transportation vvork of the same. information may be 

given for the safety measures to be adopted f(.)r the management 

of the Covid-19. 

3- For the machines and the workers/ posting of the labours, 

employed vmrkers/ labours. arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied \\ith and by maintaining the distance of one meter from 

each in between the two workers/labours. it will be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety of the employed workers/labours. 
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S- The proper arrangements of the drinking \Yater. cleaning/ 

cleanliness and toilets will he ensured so that the workers/labours 

employed in the mining leased area \~··ill not face any kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand by the workers/labours will be made. 

7- The workers/laboures will usc the home-made face 

mark/gamchha and will keep their mouth and nose covered. 

8- There will he complete ban for the use of liquor. smoking and use 

of the tobacco etc. 

9- No engagement of such labours will be made at the work place 

who are having symptoms of e\ en normal fever. cough and cold. 

I 0- No engagement of a labour/ worker having more than 65 years of 

age and the breastfeeding mothers. 
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II- Appeal will be made to all general peoples to use the AROGY A 

SETU App by downloading the same in their Mobiles. 

Copy to:-

Sd/- Illegible 

MINING OFFICER 

JALAUN PLACE URAl 

1) The Director. Directorate of Mines and Geology. U.P. Khaniz 

Bhawan. LucknO\V. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police. Jalaun, Place Urai. 

4) Deputy Collector/ Tehsildar. tJrai 

5) M/s Gower Construction Limited. through its Authorized 

Representative Shri Shyamlal . resident of Bmvali Road. 

Kuthaund. District Jalaun. 

/True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

.TJ\LAUN PLACE URAl 
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Sl. 

No. 

I'· 

OFFICE OF THE DISTRICT COLLECTOR, .JALAUN, PLACE 

URAl. 

Letter No. I 027/ Mineral- MMC-30 Dated 08 Jan .. 2021 

FORM MM-10 

M/s Gower Construction Limited. through its authorized 

Representative Shri Shyamlal, . resident of Bawali Road, 

Kuthaund. District Jalaun has submitted an application on Online 

Format alongwith the application fee as per the provisions as 

prescribed in Chapter -6 of the U.P. Minor Mineral (Concession 

) Rules. 1963 and also as per the arrangement given in the 

Government Order No. 1542/86-2020-153(SA)/20 17 dated 

18.09.2020 for the purpose of the supply of the soil in the 

construction of the Bundelkhand Expressway from the following 

areas. Along\Yith the said application. it has also enclosed the 

Khatauni ofthe requisite area alongwith the Map and the affidavit 

in respect of the consent of the land owner:-

Tehsil District Village Gata No. Area Licensed 

Quantity of the 

I Normal Soil 

\! rai Jalaun (jirthan 1157 I 2.02~ Ike. 1-l-!800 cubic meters 
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l I I 

----·- -
217 1.221> I kc. 

~'!3 I ~.3X7 I Ic-c-. 

3') I 0.60X lice. 
------ ---~~---

Vide Government order bearing No. 821 (I )/86-20 18-

153(General)/2017 dated 11.04.2018. the State Government has 

made the royalty of ordinary soil/ordinary mrida as "Zero'· from 

the date of promulgation dated 27.03.2018 of the U.P. Minor 

Mineral (Concession) Rules (45 111 Amendment) Rules. 2018. 

Therefore. by the order of the District Collector dated 

08.01.2021, mining approval has been provided/given for 

extraction of the minor mineral ordinarv soil from the 

abovementioned land for a period of three months (03 months) 

w.e.f. from the date of issuance of the license or the extraction 

of the quantity of above-mentioned mmmg soil. whichever is 

earlier. 

Tenns 

I. The applicant will remain do the reimbursement of the claim of 

any third party of the State Government and it will ensure to fulfill 

it itself once such a claim is arisen. 
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2. The applicant \\·ill extract minerals with such method by which 

there shall be no obstruction to any road. public path. building, 

land acquisition. public meeting place or public property. 

3. The permission as provided to the applicant will remain valid till 

the date of the expiry or the notified period of the 

approval/permission so provided or till such date. the minerals 

licensed quantity are not removed. whichever is earlier. 

4. The Soil Miner will use the mmor mineral soil only in the 

construction of the Bundelkhand Expressway Highway Project 

and he will. under any circumstances. not use the same for 

commercial purpose. failing which. the permission so granted will 

be cancelled and for which the Company will solely be 

responsible for the same. 

5. The mining of the soil will be done upto the 2.00 Meters depth 

from the surface. 
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6. The lifting of the soil. according to the capacity of the whicle. 

will be transported safely by covering the same with a Tirpal. 

7. After issuance of the license as per the provisions as mentioned 

in Para 3(B)(3) under the Government Order beasring No. 

1542/86-2020/153(SA)/2017 dated 18.09.2020. the action with 

respect to the generation of E-M.A.-11 for the purpose of 

transportation ofthe ordinary soil \viii be done through the Online 

Portal ofthe Director, Mines and Geology. U.P. 

8. The Licensee will ensure to comply with the rules of the U.P. 

Miner Minerals Concession Rules. 1963 as also the government 

orders to be issued from time to time. 

OTHER TERMS CONCERNING TO THE COVID -19. 

1- According to the guidelines issued by the Centre and the State 

Government ftx the prevention and control of the Novel Corona 

Virus and maintaining Social Distancing. the use of the 

machineries with minimum labours and runnmg the mmmg 
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activities according to the necessity in the mining areas may be 

done. 

2- For the purpose of doing the mmmg v,·ork of the 

minerals/transportation work of the same. information may be 

given for the safety measures to be adopted for the management 

of the Covid-19. 

3- For the machines and the workers/ posting of the labours. 

employed workers/ labours, arrangement may be done for the 

safety equipments and the sanitization of the machines and the 

vehicles used. 

4- Taking into consideration the prevention and safety from the 

infection of the Corona Virus. social distancing should be 

complied with and by maintaining the distance of one meter from 

each in between the two workers/labours. it \Yill be mandatory to 

use mask/gamchha. sanitizer and hand-wash/soap taking into 

consideration the safety of the employed workers/labours. 
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5- The proper arrangements of the drinking water. cleaning/ 

cleanliness and toilets will be ensured so that the workers/labours 

employed in the mining leased area \\·ill not face anv kind of 

problem. 

6- Proper arrangements of the soap and water for washing of the 

hand by the workers/labours will be made. 

7- The workers/laboures will use the home-made face 

mark/gamehha and will keep their mouth and nose covered. 

8- There will be complete ban for the use of liquor. smoking and usc 

of the tobacco etc. 

9- No engagement of such labours will be made at the work place 

who are having symptoms of even normal fever. cough and cold. 

I 0- No engagement of a labour/ \Vorker having more than 65 years of 

age and the breastfeeding mothers. 
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II- Appeal will be made to all general peoples to use the AROGY J\ 

SETU App by downloading the same in their Mobiles. 

Sd/- Illegible 

MINING OJ-TICER 

JALAUN PLACE URAl 

Copy to:-
1) The Director, Directorate of Mines and Geology, U.P. Khaniz 

Bhawan. Lucknow. 

2) The District Collector, Jalaun atplace Urai 

3) The Superintendent of Police, Jalaun, Place Urai. 

4) Deputy Collector/ Tehsildar, Urai 

5) M/s Gower Construction Limited. through its Authorized 

Representative Shri Shyamlal . resident of Bawali Road. 

Kuthaund. District Jalaun. 

/True translated copy/ 

Sd/- Illegible 

MINING OFFICER 

.TALAUN PLACE URAl 
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Compliance Report of Environmental Clearance Conditions of Bundelkhand 
Expressway Project: 

Name of the Project:- Bundelkhand Expressway 
Name of the Project Proponent: - M/s- Uttar Pradesh Expressways Industrial Development 

Authority (UPEIDA) 

Clearance Letter No:- 407 I parya I SEAC I 4632-5156/20 18 Dated 23.11.2019 

Period of Compliance Report:- April 2020 to September 2020 

Sl. 
No. 
A-
]. 

Conditions 

GENERAL CONDITIONS: 
A comprehensive EIA shall be undertaken taking into view 
conditions stipulated in this clearance also and submitted to thi s 
Authority within 02 years of commencement of the project. The 
comprehensive EIA study should also include: 

1. The detailed impact analysis under scope of work 
particularly the impact on ambient atr quality 
interpreting the incremental conduction of the various 
paran1eters based on air quali ty models. 

II. 

Ill. 

The specific target group in the predominant wind 
directions. 
Critical traffic analysis for the construction and the 
operation phases based on eco-friendly fuels In order to 
formulate an action plan to keep the surrounding air 
quality confirming to its present level/the prescribed 
norms. 

IV. Efforts to utilize the fly ash to the maximum level and 
the natural clay/soil to the minimum level should be 
made. 

Status of Compliance 

Will be complied in due 
period . 

2. Permission for any tree felling shall be taken from Forest 
Department as per law. In addition to the proposed compensatory Will be complied. Stsge -1 
plantation (3 Trees planted for every tree cut) It shall be ensured Forest Clearance has been 
that adequate plantation on both sides of proposed expressway obtained- on 20-2-2020 
shall be undertaken with shade giving, ecologically friend ly, sound 
absorbing and native species of trees to attenuate probable air and 
noise pollution. A densely populated green belt In both sides of the 
expressway_ shall be developed. 

3. The implementation of the environmental management plan should The implementation of 
be reviewed every 06 months by the project proponents and the Environment Management 
Action Taken Report should be submitted to this authority, Plan and Action Taken 
UPPCB, and the concerning District Magistrate. Report is reviewed. 

4. The project proponent will set up separate environmental Complied. Environmental 
management ce ll for effective Implementation of the EMP etc as Management cell has been 
well as stipulated environmental safeguards un~; the supervision setup. under the 
of a Senior Experienced Executive. ~ ~ ~ supervision of Manager 

467888
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(Environment) UPEIDA 
5. Full support should be extended to concerned officers/authorities Being complied. 

by the project proponents during their Inspection of the project for 
monitoring purposes by furnishing full details and action plan, 
including action taken reports In respect of mitigative measures 
and other Environmental protection activities. 

6. A Six Monthly monitoring report should be submitted to the Being complied. 
Authority regarding the implementation of the stipulated 
conditions. 

7. The E.J.A. Authority or any other competent authority may Noted. 
stipulate any other conditions or environmental safeguards, 
subsequently, If deemed necessary, which should be compiled 
with. 

8. First aid centres along the highway should be Identified with Will be complied. 
referral facility for nearby trauma centres for causality 
management. 

9. Regular noise levels should be monitored during construction and Being complied. 
operation phase. 

10. The date and place of sampling of water testing should be provided Being complied. 
along with the quality of water as suitable for drinking purposes 
along with compliance report. 

B. SPECIFIC CONDITIONS: 
Project proponent shall carryout the analysis for aquatic and Being complied. 

1. terrestrial of soil and for surface water as well as subsurface water 
san1ples for environmental parameters/ contaminants effecting the 
ecological system. Water and soil test samples shall be collected 
and be analyzed for at least of two site stations of the river/natural 
water bodies, distance admeasuring approximately 1 OOmt. apart 
from one another, and likewise for subsurface water, at least two 
subsurface water sample shall be collected from both bank side of 
the river/ natural water bodies, trans distance admeasuring 
approximately 500mt. , apart in the traverse journey of Expressway 
road/bridge width. 

2. Project proponent shall assess the impact of Expressway Noted 
road/bridge construction on migratory birds under the direction and 
supervision ofChiefWildlife Warden ofGovt. ofU.P. 

3. Conservation measures shall be adopted to preserve aquatic and Noted 
terrestrial fauna. 

4. Bio-diversity In terms of flora and fauna shall be maintained. Noted 

5, State environmental Impact Assessment Authority reserves the Noted 
right to add additional safeguard measures subsequently, if found 
necessary, and to take action including the revoking of the 
environmental clearance under the provisions of the Environmental 
(Protection) Act, 1986, to ensure effective implementation of the 
suggested safeguard measures in a time bound and satisfactory 
manner. 

6. Status of compliance to the vanous stipulated environmental Noted . 
conditions and environmental safeguards will be uploaded by the 

'/r ~!/'~ _,.v('.~ 
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project proponent in its website. 
7. Source of water-required water shall be met by rivers and canals Being complied at site 

wherever it is possible, In no other option boroawell may be 
recommended after obtaining permission competent authority. 

8. Felling of trees only after obtaining NOC from the competent Being complied. 
authority. 

9. Vehicle having PUC certificate should be use. Being complied. at site 
10. Safe drinking water for labours should be provided. RO drinking water is being 

provided for workers and 
other construction staffs of 
each packages of road 
section. 

11. 100 PPM, PM 10 must be achieved. Being complied . 
12. Continuous online AAQ monitoring at every 100 KM interval to be Will be complied as per 

done. EMP. 
13. Trauma centre alengwith refreshment centre at every 50 KM to be Will be complied as IRC 

provided. guideline I norms. 
14. Drainage line and provision of lighting on both side of the road Will be complied as IRC 

side should he provided. guideline /norms. 
15. Traffic light signal at each crossing and at diversion point to be Will be Complied as lRC 

provided. guideline /norms 
16. Name of approaching town with mileage sign to be provided. Will be Complied as IRC 

guideline /norms. 
17. Mining permission from competent authority should also be taken. Being complied . 
18. The construction work shall be undertaken In a manner that the Being complied. 

active channel , flow and direction rivers coming under proposal 
should not be disturbed. The active channel width shall be as 
certified by Central Water Commission and shall keep Into account 
the flood flows also. The project in all its phases shall ensure that 
there is no such activity that may affect/result in change of flow 
(quantity and direction) of river or silting of the river or its 
tributaries. 

19. The use of plastic waste in the construction of the Highway shall be Will be complied as IRC 
explored. It is suggested that the crusher's dust can be used along guide! ines/norms. 
with plastic waste In construction of road. 

20. The fly ash generating potential of the surrounding areas shall be Will be complied as per 
estimated and Its use shall be explored ln the proposed expressway, IRC guideline /norms and 

Fly ash notification 1999 
and its amendments. 

21. The project proponent shall obtain forest clearance under the Stage-] FC has been 
provisions of Forest (Conservation) Act, 1986, In case of the obtained 
diversion of forest land for non-forest purpose Involved in the 
project. 

22. The project proponent shall obtain clearance from the National Not applicable 
Board for Wildlife, if applicable. 

23. The project proponent shall prepare a Site-Specific Conservation Not applicable 
Plan & Wildlife Management Plan and approved by the Chief 
Wildlife Warden. The recommendation of the approved Site 
specific Conservation Plan I Wildlife Man,_agement Plan shall be 

.rfl ,vA ,--
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Implemented In consultation with the State Forest Deportment. The 
implementation report shall be furnished along with the SIX-

monthly compliance report. (in case of the presence of schedule-] 
species In the study area). 

24. The project proponent shall obtain Consent to Establish I Operate Being complied . 
under the provisions of Air (Prevention & Control of Pollution) 
Act, 1981 and the Water (Prevention & Control of Pollution) Act, 
1974 from the concerned State pollution Control Board/ 
Committee. 

25. The project proponent shall obtain the necessary permission from Will be complied. 
the Central Ground Water Authority, In case of drawing of ground 
water I from the competent authority concerned in case of drawl of 
surface water required for the project, 

26. All potable water sources near the right of way should be such that Will be complied. 
they meet drinking water criteria ns prescribed. Necessary water 
recharge facilities shall be constructed near each potable water 
station, 

27. Ground and surface water sources (Including rivers and cannels) Will be complied. 
will be used to meet the water requirement during construction 
phase of the project road subject to permission from the competent 
concerned authorities. Ways to minimize the water consumption 
Including use of stored rain water should be explored and included 
in the comprehensive CIA as Indicated In condition no. 1. 

28. It shall be ensured that the alignment and other project areas are Not applicable 
more than 05 Km away from (i) Protected areas notified under the 
Wild Life (Protection Act, 1972 (II) Critically polluted areas as 
notified by the Central Pollution Control Board from time to time 
(IIi) Notified (-co-Sensitive areas (iv) inter-State boundaries and 
international boundaries. 

29. For any extraction of ground water, prior permission from CGWB Will be complied. 
shall be taken, 

30. Construction material shall be so handled that wastes do not find Will be complied. 
their way into water bodies. Wastes shall be suitably collected and 
treated as per standards. Necessary consents shall be obtained from 
the competent authority In this regards. 

31. Separate Environmental Clearances as applicable shall be obtained Noted 
for any subsidiary activities like rest areas, automobile repair shops 
etc planned In the project area as per ElA notification. 

32. Measures should be taken to protect the ponds along the proposed Noted 
alignment that may likely to be affected, Wetlands within the study 
area of the project should be Identified and It shall be ensured that 
there is no eco-degradation of these wetlands as a result of the 
project. Details shall be submitted with the comprehensive EIA. 

33. The CNG station should be established for proper functioning of Will be considered. 
vehicles to control pollution on the proposed highway. 

34. The operation and maintenance of dust monitoring to be reviewed Will be complied. 
after every six months. 

35. Rain water harvesting sites should be developed where ever RWH pits will be 
possible as per norms. constructed on both side 

.i} throughout the project 
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length at interval of every 
500m. 

36. The project proponent should obtain necessary permission front the Noted 
State Irrigation Department before drawing water from the river 
sources for the purpose of the proposed construction activity, Prior 
permission from the concerned Authority should be taken for any 
abstraction of groundwater. 

37. Noise barriers should be provided at appropriate locations Will be complied. 
particular! y 111 the areas where the alignment passes through 
Inhabited areas, so as to ensure that the noise levels do not exceed 
the prescribed standards and comply with provisions given under 
Noise Rules 2000 (as amended) for silence zone as defined under 
the rules. 

38. Rest areas with facilities like toilets and refreshment may be Will be complied as per 
included along the expressway. JRC guidelines/ norms. 

39. Provision of trauma center/medical facilities is to be provided on Will be complied as per 
this expressway within convenient distance. IRC guidelines/ norms. 

40. It Is suggested that in between two ways of the road the height of Will be complied as per 
the divider on both side of the green verge should be such that no JRC guideline /Norms. 
traffic like motorcycle, cycle, and tractor can cross over. it Is also 
suggested that It will be better if in between two roads strong 
railing could provided with sufficient height. 

41. Overloading factor should be adequately incorporated during Noted 
design and construction of the expressway. 

42. Adequate drainage structures should be provided along the entire Will be complied. Total 
length of expressway so that no conditions of water stagnation are 827 drainage structures 
created. Near the settlement areas, drainage structures shall be have been proposed to be 
covered. constructed as per IRC 

guideline I norms and 
contract agreement. 

43. Relocation of temples and other cultural properties like mosques, Being complied. 
schools, hospitals etc, along the proposed alignment, shall be 
taken-up only after permission from competent authority/local 
administration. 

44. Suitable measures shall be taken to educate highway users on the Will be complied. 
risk of HIV and human trafficking. Environmental and safety 
awareness drives through hoardings should also be promoted . 

45. On every toll barriers Weigh Bridge Is to be installed to check the Will be complied. 
load of the trucks and restrict the over loaded vehicles and comply 
as per the capacity design of the road . 

46. Separate clearances from the competent authority shall be obtained Noted 
regarding acquisition of water bodies, forest land, cultural sites etc. 
Such clearances shall take into consideration minimum impact 
options. 

47. Sand and aggregates shall be obtained from approved quarries only Will be complied. 
Borrow areas shall have the approval of the competent authorities. 

48. Acquisition of and should be as prescribed under Govt. Rules. Being complied. 
49. Dredged material from road side ditches should be suitably will be complied where 

di sposed as not to cause any environme!)tal .~oblem. Necessary ever required . 

~~~ j-- \L_....,~ 
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permission shall be obtained from the competent authority in thi s 
regard . 

50. Consent for discharge of effluents from workers camp and other Noted and being complied . 
construction activity should be obtained from competent authority. 

51. Borrow pits should be so selected so as to have minimum loss of Noted and being followed 
productive land. on project site. 

52. Separate NOC and consent of the UPPCB shall be obtained with Being com pi ied. Ref. 
regards to asphalt plants, crushers, bat thing plants, hot mix plants Point 24 of specific 
etc. condition. 

53. Landfill sites for earth, stone or other construction material shall be Bei ng complied. 
duly approved by the competent authority. 

54. The alignment shall be so maintained that there is no Archeological Alignment is not pass ing 
or cultural property in the project area. near to any archaeological 

or cultural site. 
55. The proposal should conform to Regional Development Plan for Noted 

the area and If non conforming, suitable permission should be 
taken before construction from the competent authority. 

56. Adequate provision for infrastructure facilities including water Being complied at project 
supply, fuel and sanitation must be ensured for construction site. 
workers during the construction phase of the project in order to 
avoid any dan1age to environment. 

57. Appropriate measures must be taken while undertaking digging Noted, and being followed 
activities to avoid any likely degradation of water quality and other at construction si tes. 
Incidents 

58. Borrow pits for earth, quarry sites for road construction material Being complied. at 
and dump sites must be identified keeping in view the following: construction sites. 
No excavation or dumping on private property is carried out 
without consent of the owner. 
No excavation or dumping should be allowed on wetlands, forest 
areas, protected or prohibited land or other ecologically valuable or 
sensitive location. 
Excavation work should be done in consultation with the Sell 
Conservation and Watershed Development Agencies working in 
the area. 
Construction spoils Including bituminous material and other 
hazardous materials must not be allowed to contaminate water 
courses and the dump sites for such materials must be secured so 
that they should not leach into the ground water, and necessary 
permission from the UPPCB be obtained. 
During the earthwork on embankments care Is to be taken 
regarding environmental pollution the adequate number of 
sprinkles should be used during the operation period . 

59. Adequate precautions and norms should be followed during Being complied. at 
transportation of the construction material so that it does not affect construction si tes. 
the environment adversely. 

60. Borrow pits and other stars created during the road construction Being complied. at sites. 
should be properly levelled and treated. 

61. Possibility of use of non conventional energy sources may be Noted 
explored. 

62. Municipal solid waste & Hazardous w~te sjilall not be used In the Noted and being complied 
/ '!)"' ..J ,,.......,....... .....-::---
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construction of the ex2resswa~ . 

63. Automatic traffic signal is to be provided at all crossing Noted Road singes has 
functioning during day and night. been provided as per IRC 

codes. 
64. During foggy weather the vehicular traffic may be held with Noted, parking facility to 

parking faciliti es to avoid accidents. be constructed as per IRC 
y guidelines . 

• v 
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Compliance Report of Environmental Clearance Conditions of 
Bundelkhand Expressway Project: 

Name of the Project :- Bundelkhand Expressway 
Name of the Project Proponent:- M/s- Uttar Prade h Expressway lndu trial Development 

Authori ty (U PEIDA) 

Clearance Letter No:- 407/ parya I AC I 4632-5 156/20 18 Dated 23. 11 .20 19 

Period of Compliance Report:- .. October 2020 to March 202 1 

Sl. 
No. 
A-
1. 

Conditions 

GENERAL CONDITIONS: 
A comprehen ive EIA hall be undertaken taking into view 
condition tipulated in thi learance also and ubmitted to thi 
Authority within 02 year of commencement of the project. The 
comprehensive EIA study hob ld also include: 

1. The detailed impact analy i under scope of work 
particularly the impact on ambient air quali ty 
interpreting the inc'remental conducti on of the vari ou 
parameters ba ed on a'Ir quality models. 

11. The spec ific target group in the predominant wind 
directions. ' 

111 . Critica l traffi c analysis fo r the con truction and the 
operat ion phases ba ed on eco-friendly fuels In order to 
formulate an action plan to keep the surrounding air 
quality confirming to its pre ent leve l/the prescribed 
norms. 

1v. Efforts to utilize the fl y ash to the maximum level and 
the natural clay/ oil to the minimum level should be 
made. 

I Status of ComJ>Iiance 

Work i a igned to QCI 
accredited consulta1ot and 
study is initiated in the 
month of March ' 202 1. 
Study will be completed 
with in due course of time. 

" 

2. Permi ssion for any tree felling shall be taken from Forest Complied. Forest 
Department as per law. In addition to the proposed compensatory Clearance ha been 
plantation (3 Trees planted fo r every tree cut) it shall be ensured granted by Mo FC , 
that adequate plantation on both side of proposed expressway Regional Office Lucknow 
shall be undertaken with shade giving, eco logica lly friendl y, ound Vide letter no; 
absorbing and native spec ies of tree to attenuate probable air and 88/UP/06/04/2020/FC/954 
noi e pollution. A dense ly populated green belt in both side of the dated 09-10-2020. 
expressway shall be developed. 

3. The implementation of the environmental management plan hould The implementation of 
be rev iewed every 06 month by the project proponent and the Environment Management 
Acti on Taken Report hould be ubm itted to thi s authority, Plan and Acti on Taken 
UPP B, and the concerning Di trict Magistrate. report is reviewed in the 

4. 
month of March 202 1. 

The project proponent will set up separate environmental Complied, Environmental 
management ce ll for effective implementation of the EMP etc. a Management ce ll has been 
we ll as stipulated envi!j)nmental safeguard s under the su~~r¥n setup under the 

1 
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5. 

6. 

7. 

of a Senior Experienced Executive. 

Full upport should be extended to concerned officers/authoritie 
by the project proponents during their inspection of the project for 
monitoring purposes by furni bing full detail s and action plan, 
including action taken report In respect of mitigative measures 
and other Environmental protection activities. 
A Six Monthly monitoring report should be submitted to the 
Authority regarding the implementation of the stipulated 
conditions. 

• The E.I.A. Authority or any other competent authqrity may 
stipulate any other conditions or environmental safeguard , 
ub equently, if deemed necessary, which should be compiled 

with. 

upervi ion of Manager 
(Environment) UPEIDA . 
Being complied. 

Being complied . 

Noted . 

8. Fir t aid centres along the highway should be Identified with Will be complied. 
· referral facility for nearby trauma centres for · cau ality 
1 management. 1 

9. • Regular noise levels should be monitored during con truction and Being complied. 
operation phase. 

10. The date and place of sampling of water testing should be provided Being complied. 
along with the quality of water as suitable for drinking purpo es 
along with compliance report. 

B. SPECIFIC CONDITIONS: 
Project proponent shall carryout the analy is for aquatic and Being complied. 

I. terrestrial of soil and for surface water as well as subsurface water 
'amples for environmental parameters/ contaminant affecting the 

ecological ystem. Water and soil test samples shall be collected 
and be analyzed for at lea t of two site station of the river/natural 
water bodies, di stance admea uring approximately I OOmt. apart 
from one another, and likewise for ubsurface water, at lea t two 
sub urface water sample shall be collected from both bank side of 
the river/ natural water bodies, trans distance admea uring 
approximately 500mt., apart in the traver e journey of xpre sway 
road/bridge width. 

2. Project proponent shall a ess the impact of Expressway Noted 
road/bridge construction on migratory birds under the direction and 
supervi sion of Chief Wildlife Warden ofGovt. of U.P. 

3. Con ervation measures shall be adopted to pre erve aquatic and Noted 
terrestrial fauna. 

4. Bio-diver ity in terms of flora and fauna shall be maintained . Noted 

5, State Environmental Impact As essment Authority reserves the Noted 
right to add additional safeguard measures subsequentl y, if found 
necessa ry, and to take action including the revoking of the 
environmental clearance under the provi ions of the Environmental 
(Protection) Act, 1986, to ensure effective implementation of the 

6. 

sugge ted afeguard measures in a time bound and ati factory 
manner. 
Status of compliance.,.to the various stipulated environJ;nental Noted . 

2 
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conditions and environmental safeguards will be uploaded by the 
project proponent in its website. 

7. Source of water-required water hall be met by ri ver and canals Being complied at site 
wherever it i po ible, if no other option boroawell may be 
recommended after obtaining perm iss ion competent authority. 

8. Felling of trees only after obtaining NOC from the competent Being complied. 
authori ty. 

9. Vehicle having PUC certificate should be use. Being complied. at site 
10. Safe drinking water for labour should be provided . Being complied, RO 

drinking water i being 

• prov ided fo r worfer and 
other con tructi on taf~ of 
each package of road 
secti on. 

11. I 00 PPM, PM 1o mu t be achieved. Being complied. Air, . 
Water, Noi e and oil 

' monitoring is being done . as per nvir nmental 
Monitoring Plan. 

12. Continuou online AAQ monitoring at every 100 KM interval to be Will be complied as per 
done. EMP. 

13. Trauma centre along with refreshment centre at every 50 KM to be Will be complied as lRC 
provided. guide! ine I norms. ' 

14. Drainage line and provision of'1ighting on both side ofthe road Will be complied a l RC 
side should he provided. guideline /norm s. 

15. Traffic light signal at each crossing and at diversion point to be Will be Complied a IRC 
provided. guideline /norm s 

16. Name of approaching town with mileage sign to be provided. Will be Complied as lRC 
guideline /norm s. 

17. Mining permission from competent authori ty should al so be taken. Being complied. 
18. The con truction work ·shall be undertaken in a manner that the Being complied. 

active channel, fl ow and directi on rivers coming under proposal 
should not be disturbed. The acti ve channel width shall be as 
certifi ed by Central Water Commission and shall keep into account 
the fl ood flows al o. The project in all it phases shall ensure that 
there is no such acti vity that may affect/result in change of fl ow 
(quantity and direction) of river or silting of the river or it 
tributaries. 

19. The use of plastic waste in the construction ofthe Highway sha ll be Will be complied as per 
explored. It is suggested that the crusher's du t can be used along lRC guidelines/nonns. 
with plastic waste in constructi on of road. 

20. The fl y a h generating potential of the surrounding area shall be Being complied a per lRC 
estimated and its us hall be explored in the proposed expres way. guideline /norm and Fly 

a h notificati on 1999 and 
its amendments. 

21. The project proponent shall obta in forest clearance under the Forest Clearance ha been 
provi sions of Forest (Con ervation) Act, 1986, in ca e of the granted by Mo - FC 
diversion of forest land for non-forest purpose involved in the Regional Offi ce Luckn ow 
project. ,.....--- /, Vide letter no; 

~ _.,r-f . ~V' 

3 

476897



8 B/U P/06/04/2020/FC/9 54 
dated 09-10-2020. 

22. Th project proponent hall obtain clea rance from the National Not applicable (as 
Boa rd for Wildlife, if app licable. ali gnment i not pa ing 

through any wildlife area) 
23. The project proponent shall prepa re a Site-Specific Con ervation Not applicable 

Plan & Wildlife Management Plan and approved by the Chief 
Wildlife Warden. The recommendation of the approved ite 

pecific Conservation Plan I Wildlife Management Plan shall be 
implemented in consultation with the tate Fore t Deportment. The 
implementation report hall be furnished along with the IX-

I I 

monthly compliance report. (in case of the presence of schedule- I 
species In the study area). 

24. The project proponent shall obtain Con ent to Establish I Operate Being complied . 
under the provision of Air (Prevention & Control of Pollution) . Act, 1981 and the Water (Prevention & Control of Poll'ution) Act, 

I 1974 from the concerned State pollution Contrbl Board/ . Committee. . 
25. The project proponent shall obtain the nece ary pennis ion from Will be complied, 

I the Central Ground Water Authority, In case of draw ing of ground 
water I from the competent authority concerned in ca e of drawl of 
surface water required for the project, 

26. A II potable water sources nea r the right of way should be such that Drinking water u ed in 
'hey meet drinking water criteria as prescribed. Necessar'y water project being te ted and 
recharge faci I iti es shall be constructed near each potable water meeting prescribed 

I , I 

criteria. Rain stat1on, water 
harvest ing tructure along 
the project road at the 
interval of 500meter wi ll 
be constructed. 

27. Ground and surface water source (Including rivers and cannels) Will be complied. 
will be used to meet the water requirement during construction 
phase of the project road subject to permission from the competent 
concerned authorities. Ways to minimize the water consumption 
Including use of stored rain water should be explored and included 
in the comprehensive CEIA as Indicated In condition no. I. 

28. It shall be en ured that the alignment and other project areas are Complied, 
more than 05 Km away from (i) Protected areas notified under the 
Wild Life (Protection Act, 1972 (ii ) Critica lly polluted area a 
notitied by the Central Pollution Control Board from time to time 
(iii) Notified (-co-Sen itive areas (iv) inter- tate boundaries and 
international boundaries. 

29. For any extracti on of ground water, prior permission from CGWB Will be complied . 
shall be taken, 

30. Construction material hall be so handled that wa tes do not find Will be complied . 
th ei r way into water bodies. Wastes shall be suitably co llected and 
treated as per tandards. Necessary con ents shall be obtained from 
the competent authority in thi s regards. 

31. Separate Environmental Clearances a applicable shall be obta ined Noted 
for any subsidjary acti viti es like rest areas. automgpjle1·epa i!Ahops 

·~'Y ..... ~" \)Y 
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etc planned in the project area as per EIA notification. 
32. Measure should be taken to protect the ponds along the propo ed Noted 

alignment that may likely to be affected, Wetland within the study 
area of the project hould be Identified and it shall be en ured that 
there is no eco-degradation of the e wetland as a re ult of the 
project. Details shall be submitted wi th the comprehensive EIA. 

33. The CNG station hould be establi hed for proper functioning of Will be considered. 
vehicles to control pollution on the proposed highway. 

34. The operation and maintenance of dust monitoring to be rev iewed Being complied . 
after every six months. 

35. Rain water harvest ing ~ ite hould be deve loped where ever RWH struciur wi ll be 
pos ible a per norm s. constructed on both ide 

throughout the project 
length at the interval of 
every 500m. 

36. The project proponent' hould obtain necessary permi ssion from the Noted 
. 

tate Irrigation Department before drawing water from the river I 

sources for the purpose of the proposed construction activity, Prior . 
permission from the concerned Authority should be taken for any 
abstraction of groundwater. I 

37. Noi e barriers should be prov ided at appropriate locations Will be compiled. 
particularly In the area where the alignment passes through 
inhabited area , so as ro ensure that the noise levels do not exceed 
the prescribed standards 'and comply with provision given under 
Noi e Rules 2000 (as amended) for silence zone as defined under 
the rul es. 

1 I 

38. Re t areas with facilities like toilets and refreshment may be Will be complied as per 
included along the expressway. IRC guidelines/ norms. 

39. Provi ion of trauma center/medica l fac ilitie is to be provided on Will be complied a per 
thi s expressway within convenient distance. IRC guidelines/ norm s. 

40. It i suggested that in between two ways of the road the height of Will be complied a per 
the divider on both side of the green verge hould be such that no IRC guideline /Norms. 
traffic like motorcycle, cycle, and tractor can cro over. it i al o 
suggested that it will be better if in between two roads strong 
railing could provided with sufficient height. 

41. Overloading factor should be adequately incorporated during Noted 
design and construction of the expressway. 

42. Adequate drainage structure should be provided along the entire Will be complied. Tota l 
length of expres way o that no conditions of water stagnation are 827 drainage tructures 
created. Near the settlement areas, drainage tructure shall be have been propo ed and 
covered. being constructed a per 

IRC gu ideline I norm and 
contract agreement. 

43. Relocation of temple and other cultural properties like mo que , Being complied. 
chools, hospitals etc, along the proposed alignment, ha ll be 

taken-up only after permission from competent authority/loca l 
administration. 

44. Suitable mea ure hall be taken to educate hi ghway users on the Being complied. 
ri k of HIV and human traffick ing. nvironmenta l~~~~ 
awareness dri ves tArough hoardings should also be pron . " ~v 

\OY ,c .1'\\lt / 
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45. On every toll barriers Weigh Bridge i to be in tailed to check the Will be comp lied. 
load of the trucks and restrict the over loaded vehicles and com ply 
as per the capac ity des ign of the road . 

46. Separate clearance from the competent authori ty shall be obtained Noted 
regarding acquisition of water bodies, fo rest land, cultural ite etc. 

uch clearances shall take into consideration minimum impact 
options. 

47. Sand and aggregate shall be obtained from approved quarrie Being complied. 
only. Borrow area sha ll have the approva l of the competent 
authorities. 

48. Acquisition of and should be as prescribed under Govt. Rules. Being complied. 
49. Dredged materi al from road side ditches should be suitably Will be complied where 

di posed a not to cause any environmental problem. Necessary ever required. 
pennis ion shall be obtained from the competent authority in thi 
rega rd . 

50. Consent for di scharge of effluents from worker cainp and other Being complied. 
construction activity should be obtained from competent authori ty. 

•51. Borrow pit should be o selected so a to have minimum lo s of Noted and being fo llowed 
producti ve land. on project site. 

52. Separate NOC and con ent of the UPPCB shall be 'obtained with Being complied. Ref. 
regards to asphalt plants, crushers, bat thing plants, hot mix plants Point 24 of spec ific 
etc. condition. 

'53. Landfill ites for earth, stone or other construction ti1aterial hall be Being complied. 
' duly approved by the competent authority. ' 

54. The alignment shall be so maintained that there is no 
1 

Alignment is not pas ing 
archaeo logica l or cultural property in the project area. near to any archaeologica l 

or cultural site. 
55. The propo al should conform to Regional Development Plan fo r Noted 

the area and if non conforming, suitable permis ion should be 
taken before construction from the competent authority. 

56. Adequate provi ion for infrastructure facilitie including water Being complied at project 
upply, fuel and sanitation must be ensured for construction site. 

worker during the construction phase of the project in order to 
avo id any damage to environment. 

57. Appropriate measures must be taken while undertaking di gging Noted, and being foll owed 
activities to avoid any likely degradat ion of water quality and other at constructi n ite . 
inc idents 

58. Borrow pit for earth, quarry sites fo r road construction material Being complied at 
and dum p site must be identified keeping in view the fo ll owing: construction ite . 
No excavation or dumping on private propetty is carried out 
without con ent of the owner. 
No excavati on or dumping hould be a ll owed on wetl ands, forest 
area , protected or prohibited land or other ecologica ll y va luable or 
sen itive location. 
Excavation work should be done in consul tation with the So il 

on ervation and Watershed Development Agencies working in 
the area. 

onstruction poi! including bituminou material and other 
hazardous materials mu t not be all owed to contaminate water 
courses and the dump sites for such materials must be securejl~e / 

tl* ~1/' ,. ~.1 D'~ 6 
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that they should not leach into the ground water, and necessary 
permiss ion from the UPPCB be obta ined. 
During the earthwork on embankment care i to be taken 
rega rding environmental pollution the adequate number of 
sprinkles should be used during the operation period. 

59. Adeq uate precautions and norms should be followed during Being complied at 
transportation of the construction material so that it does not affect construction sites. 
the environment adversely. 

60. Borrow pit and other scar created during the road construction Being complied at ites. 
should be properly leve lled and treated. 

61. Poss ibility of use of non conventional energy sources may be Noted 
I ' explored. 

62. Municipal so lid waste & Hazardous waste shall not be used in the Noted and being complied 
construction of the expressway. 

63. Automatic traffic signal is to be provided at all crossing Noted, road singes ha 
functioning during'day and night. been prov ided as per I R 

I 
codes. I 

64. During foggy weather the vehicular traffic may be held with Noted, p«rking facility to 
parking facilities to avoid accidents. ~ be constructed as per I RC 

I v" . 
l\£uidelines. \ 'f..J, ,... _Q ' .1" 

<--'A ,.'0 '()17 
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Compliance Report of Environmental Clearance Conditions of 
Bundelkhand Expressway Project: 

Name of the Project :- Bundclkhand Expressway 
Name of the Project Proponent:- M/s- Uttar Pradesh Expressways Industrial Development 

Authority (UPEIDA) 

Clearance Letter No:- 407/ parya I SEAC I 4632-5156/2018 Dated 23 .11.2019 

Period of Compliance lleport:- April 2021 to September 2021 

Sl. 
No. 
A-
]. 

2. 

3. 

Conditions 

GENEilAL CONDITIONS: 
A comprehensive EIA shall be undertaken taking into v1ew 
conditions stipulated in this clearance also and submitted to this 
Authority within 02 years of commencement of the project. The 
comprehensive EIA study should also include: 

1. The detailed impact analysis under scope of work 
particularly the impact on ambient a1r quality 
interpreting the incremental conduction of the various 
parameters based on air quality models. 

II. 

Ill. 

The specific target group in the predominant wind 
directions. 
Critical traffic analysis for the construction and the 
operation phases based on eco-friendly fuels In order to 
f01mulatc an action plan to keep the surrounding air 
quality confinning to its present level/the prescribed 
nonns. 

1v. Efforts to utilize the fly ash to the maximum level and 
the natural clay/soil to the minimum level should be 
made. 

I Status of Compliance 

Work is assigned to QCI 
accredited consultant and 
study IS initiated 1n the 
month of March 2021. The 
comprehensive EIA study 
IS 111 progress. 

Pennission for any tree felling shall be taken from Forest Complied. 
Department as per law. ln addition to the proposed compensatory Forest Clearance with tree 
plantation (3 Trees planted for every tree cut) it shall be ensured felling perm1ss1on has 
that adequate plantation on both sides of proposed expressway been granted by MoEFCC, 
shall be undertaken with shade giving, ecologically friendly, sound Regional Office Lucknow 
absorbing and native species of trees to attenuate probable air and Vide letter no; 
noise pollution. A densely populated green belt in both sides of the 8B/UP/06/04/2020/FC/954 
expressway shall be developed . dated 09-10-2020. 

Total 107072 nos . of 
plant have been planted 
on median/avenue of the 
project road till the end of 
reporting period t.e. 30 
Sep 2021. 

The implementation of the environmental management plan should The implementation of 
be reviewed every 06 months by the project proponents and the Environment Management 
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Action Taken Rep011 should he submitted to this authority, Pl an and Action Taken 
UPPCB, and the concerning Di stri ct Magistrate. report IS reviewed Ill the 

month of September 202 1. 
4. The project proponent will set up separate environ mental Com pi ied, Env ironmental 

management cell for effective implementat ion of the EMP etc. as Management cell has been 
well as stipulated environmental safeguards under the superv i I On setup under the 
of a Senior Ex perienced Executive. 

.. 
of Manager SUperVI SIOn 

(Environment) UPElDA. 
5. Full support should be extended to concerned officers/authorities Being compli ed. 

by the project proponents during their inspection of the project for 
monitoring purposes by furni shing full detail s and action plan, 
including action taken reports ln respect of miti gative measure 
and other Environmental protection activities. 

6. A Six Monthly monitoring report should be submitted to the Being complied. 
Authority regarding the implementation of the stipulated 
conditions. 

7. The E. I.A . Authority or any other competent authority may Noted . 
stipulate any other conditions or environmental safeguards, 
subsequently, if deemed necessary, which should be compiled 
with. 

8. First aid centres along the highway should be Identified with Will be complied. 
referral facilit y for nearby trauma centres for causality 
management. 

9. Regular noise level s should be monitored during construction and Being complied. 
operation phase. 

10. The date and place of sampling of water testing should be provided Being complied. 
along with the quality of water as suitable for drinking purposes 
along with compliance report. 

B. SPECIFIC CONDJTJONS: 
Project proponent shall carryout the analysis for aquatic and Being complied. 

l. terrestrial of soil and for surface water as well as subsurface water 
samples for environmental parameters/ contaminants affecting the 
ecological system. Water and soil test samples shall be collected 
and be analyzed for at least of two site stations of the river/natural 
water bodies, distance admeasuring approximately I OOmt. apa11 
from one another, and likewise for subsurface water, at least two 
subsurface water sample shall be collected from both bank side of 
the river/ natural water bodies, trans distance admeasuring 
approximately 500mt. , apa11 in the traverse journey of Expressway 
road/bridge width . 

2. Project proponent shall assess the impact of Expressway Noted 
road/bridge construction on migratory birds under the direction and 
supervi sion ofChiefWildlife Warden ofGovt. ofU.P. 

3. Conservation measures shall be adopted to preserve aquatic and Noted 
terrestrial faun a. 

4. Bio-diversity in tenns of flora and fauna shall be maintained. Noted 

5, State Environmental Impact Assessment Authority reserves the Noted 
right to add additional safeguard measures subsequently, if found 
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--
necessary, and to take action including th e revokin g of the 
environmental clearance under the provisions of the Environmental 
(Protection) Act, 19R6, to ensure effective implementation of the 
suggested safeguard measures in a time bound and satisfactory 
manner. 

6. Status of compliance to the vanous stipulated environmenta I Noted . 
conditions and environmenta l safeguards will be uploaded by the 
project proponent in its website. 

7. Source of water-required water shall be met by rivers and canals Being complied at site 
wherever it IS possible, if no other option boroawell may be 
recommended after obtaining_pcrmission competent authority. 

8. Felling of trees only after obtaining NOC from the competent Complied. 
authority. 

9. Vehicle having PUC certificate should be usc. Being complied. at site 
JO. Safe drinking water for labours should be provided . Being complied, RO 

drinking water IS being 
provided for workers and 
other construction staf~ of 
each packages of road 
section . 

JJ. I 00 PPM, PM 10 must be achieved . Being complied. Air, 
Water, Noise and Soil 
monitoring is being done 
as per Environmental 
Monitoring Plan. 

12. Continuous online AAQ monitoring at every I 00 KM interval to be Will be complied as per 
done. EMP. 

13. Trauma centre along with refreshment centre at every 50 KM to be Will be complied a. per 
provided. lRC guideline I nom1 s. 

14. Drainage line and provision of lighting on both side of the road Will be complied as per 
side should he provided. IRC guideline /norms. 

15. Traffic light signal at each crossing and at diversion point to be Will be Complied as per 
provided. lRC guideline /norms 

16. Name of approaching town with mileage sign to be provided. Will be Complied as per 
lRC guideline /nonl1S. 

17. Mining pem1ission from competent authority should also be taken. Being complied . 
18. The construction work shall be undc11akcn in a manner that the Being complied. 

active channel, flow and direction rivers coming under propo al 
should not be disturbed. The active channel width shall be as 
certified by Central Water Commission and shall keep into account 
the flood flows also. The project in all its phases shall ensure that 
there is no such activity that may affect/ result in change of flow 
(quantity and direction) of river or silting of the river or its 
tributaries. 

19. The use of plastic waste in the construction of the Highway shall be Will be complied as per 
explored. It is suggested that the crusher's dust can be used along IRC guidelines/nonns. 
with plastic waste in construction of road . 

20. The fly ash generating potential of the surrounding areas shall be Being complied as per lRC 
estimated and its use shall be explored in the proposed expressway. guideline /nom1s and Fly_ 
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ash notification 19CJ9 and 
its amendment s. 

21. The project proponent shall obtain forest clearance under the Forest Clearance has been 
provisions of Forest (Conservation) Act, 1986. in case of the granted by MoEFCC 
diversion of forest land for non-forest purpose involved in the Regional Office Lucknow 
project. Vide letter no; 

XB/UP/06/04/2020/FC/954 
dated 09-10-2020. 

22. The project proponent shall obtain clearance from the National Not applicable (as 
Board for Wildlife, if applicable. alignment is not passing 

through any wildlife area) 
23. The project proponent shall prepare a Site-Specific Conservation Not applicable 

Plan & Wildlife Management Plan and approved by the Chief 
Wildlife Warden. The recommendation of the approved Site 
Specific Conservation Plan I Wildlife Management Plan shall be 
implemented in consultation with the State Forest Deportment. The 
implementation report shall be furnished along with the SIX-

monthly compliance report . (in case of the presence of schedule-! 
species ln the study area) . 

24. The project proponent shall obtain Consent to Establish I Operate Being complied . 
under the provisions of Air (Prevention & Control of Pollution) 
Act, 1981 and the Water (Prevention & Control of Pollution) Act, 
1974 from the concerned State pollution Control Board/ 
Committee. 

25. The project proponent shall obtain the necessary permission from Will be complied, 
the Central Ground Water Authority, In case of drawing of ground 
water I from the competent authority concerned in case of drawl of 
surface water required for the project, 

26. All potable water sources ncar the right of way should be such that Drinking water used 111 

they meet drinking water criteria as prescribed . Necessary water project being tested and 
recharge facilities shall be constructed near each potable water meeting prescribed 
station, criteria. Rain water 

harvesting structure along 
the proj ect road at the 
interval of 500meter IS 

being constructed. 
27. Ground and surface water sources (lncluding rivers and cannels) Will be complied . 

will be used to meet the water requirement during construction 
phase of the project road subject to permission from the competent 
concerned authorities. Ways to minimize the water consumption 
lncluding use of stored rain water should be explored and included 
in the comprehensive CEIA as Indicated In condition no . I . 

28. It shall be ensured that the alignment and other project areas arc Complied, 
more than 05 Km away from (i) Protected areas notified under the 
Wild Life (Protection Act , 1972 (ii) Critically polluted areas as 
notified by the Central Pollution Control Board from time to time 
(iii) otified (-co-Sensitive areas (iv) inter-State boundaries and 
international boundaries. 

29. For any extraction of ground water, prior permission from CGWB Will be complied. 
shall be taken, , 

vc?-f,.'Ol< 
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30. Construction materia l shall be so handl ed that wastes do not find Will be compli ed. 
their way into water bodies. Wastes shall be suitably collected and 
treated as per standards. Necessary consents shal l be obtained from 
the competen t authority in thi s rega rds. 

31. Separate Environmen tal Clearances as applicable shall be obtained Noted 
for any sub idiary activities like rest areas, automobile repair shops 
etc planned in the project area as per EIA notification . 

32. Measures should be taken to protect the ponds along the proposed Noted 
ali gnment that may likely to be affected, Wetlands within the study 
area of the project should be Identified and it shall be ensured that 
there is no ceo-degradation of these wetlands as a result of the 
project. Details shall be submitted with the comprehensive EJA. 

33. The CNG station shou ld be established for proper functioning of Will be considered . 
vehicles to control pollution on the proposed highway. 

34. The operation and maintenance of dust monitoring to be reviewed Being complied. 
after every six months. 

35. Rain water harvesting sites shou ld be developed where ever RWII structures will be 
poss ible as per nonns. constructed on both sides 

throughout the project 
length at the interval of 
every 500m. 

36. The project proponent should obtain necessary permission from the Noted 
State Irri gation Department before drawing water from the river 
sources for the purpose of the proposed construction activ ity, Prior 
pem1ission from the concemed Authority should be taken for any 
abstraction of groundwater. 

37. Noise barriers should be provided at appropriate locations Will be compiled as per 
particularly tn the areas where the alignment passes through site requirement. 
inhabited areas, so as to ensure that the noi se levels do not exceed 
the prescribed standards and comply with provisions given under 
Noise Rules 2000 (as amended) for silence zone as defined under 
the rules . 

38. Rest areas with facilities like toilets and refreshment may be Will be complied as per 
included along the expressway. IRC guidelines/ no rms. 

39. Provision of trauma center/medical faci I ities is to be provided on Will be compli ed as per 
this expressway within convenient di stance. lRC rruidelines/ nom1s. 

40. 1t is suggested that in between two ways of the road the height of Will be complied as per 
the divider on both s ide of the green verge should be such that no lRC guideline /Norms. 
traffic like motorcycle , cycle, and tractor can cross over. it is also 
suggested that it will be better if in between two roads strong 
railing could provided with suffic ient height. 

41. Overloading factor should be adequate ly incorporated during Noted 
design and construction of the expressway. 

42. Adequate drainage structures should be provided along the entire Will be complied. Total 
length of expressway so that no conditions of water stagnation are 827 drainage structures 
created. Near the settl ement areas, drainage structures shall be have been proposed and 
covered . being constructed as per 

lRC gu ideline I nom1 s and 
contract agreement. 

43. Relocation of templ es and other cultural properties like mosques, Being complied. 
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, chools, hospital s etc, along the proposed alignment, hall be 
taken-up only after permiSSIOn from competent authority/local 
admini stration . 

44. Suitable measures shall be taken to educate highway users on the Being complied. 
ri sk or HlV and human trafficking. Environmental and safety 
awareness drives through hoardings should also bepromoted. 

45. On every toll barriers Weigh Bridge is to be installed to check the Will be complied. 
load or the trucks and restrict the over loaded vehicles and comply 
as per the capacity design of the road . 

46. Separate clearances from the competent authority shall be obtained Noted 
regarding acquisition of water bodies, forest land, cultural sites etc . 
Such clearances shall take into consideration m1111111Um impact 
options. 

47. Sand and aggregates shall be obtained from approved quarries Being complied. 
only. Borrow areas shall h<~vc the approval of the competent 
authorities. 

48. Acquisition of land should be as ~escribcd under Govt. Rules. Con'!plied . 
49. Dredged material from road side ditches should be suitably- ' Will be complied where 

disposed as not to cause any environmental problem. Necessary ever required. 
permission shall be obtained from the competent authority in thi s 
regard. 

50. Consent for discharge of effluents from workers camp and other Being complied. 
construction activity should be obtained from competent authority. 

51. Bon·ow pits should be so selected so as to have minimum loss of Noted and being followed 
productive land. on project site. 

52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref. 
regard to asphalt plants, crushers, bat thing plants, hot mix plants Point 24 of specific 
etc. condition. 

53. Landfill sites for earth, stone or other construction material shall be Being complied. 
duly approved by the competent authority. 

54. The alignment shall be so maintained that there is no Alignment is not passing 
archaeological or cultural property in the project area . ncar to any archaeological 

or cultural site. 
55. The proposal should confonn to Regional Development Plan for Noted 

the area and if non confonning, suitable permission should be 
taken before construction from the competent authority. 

56. Adequate prOVISIOn for in frastructurc facilities including water Being complied at project 
supply, fuel and sanitation must be ensured for construction site. 
workers during the construction phase of the project in order to 
avoid any_ damage to environment. 

57. Appropriate measures must be taken while undertaking digging Noted, and being followed 
activities to avoid any likely degradation of water quality and other at construction sites. 
incidents 

58. Borrow pits for earth , quarry sites for road construction material Being complied at 
and dump sites must be identified keeping in view the following: construction sites . 
No excavation or dumping on private property IS carried out 
without consent of the owner. 
No excavation or dumping should be allowed on wetlands, forest 
areas , protected or prohibited land or other ecologically valuable or 
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. ensitivc location . 
Excavation work should be don e in consultation with the Soil 
Conscrvat ion and Watershed Development Agencies working in 
the area . 
Construction spoil s including bituminous material and other 
hazardous materials must not be allowed to contaminate water 
courses and the dump sites for such materials must be secured so 
that they should not leach into the ground water, and necessary 
pem1ission from the UPPCB be obtained. 
During the earthwork on embankments care IS to be taken 
regarding en vi ron menta I pollution the adequate number of 
sprinkles should be used during the operation period. 

59. Adequate precautions and norms should be followed during Being complied at 
transpo11ation of the construction material so that it docs not affect construction sites. 
the environment adversel y. 

60. Borrow pits and other scars created during the road construction Being complied at sites. 
should be properly levelled and treated . 

61. Possibility of usc of non conventional energy sources may be Noted 
explored. 

62. Municipal solid waste & Hazardous waste shall not be used in the Noted and being complied 
construction of the expressway. 

63. Automatic traffic signal is to be provided at all crossing Noted, road singes have to 
functioning during day and night. be provided as per TRC 

guidelines. 
64. During foggy weather the vehicular traffic may be held with Noted, parking facility to 

parking facilities to avoid accident s. be constructed as per IRC 
guidelines. 
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Compliance Report of Environmental Clearance Conditions of 

Bundelkhand Expressway Project: 

Name of the Project :- Bundelkhand Expressway 
Name of the Project Proponent: - M/s- Uttar Pradesh Expressways Industrial Development 

Authority (UPEIDA) 

Clearance Letter No:- 407/ parya I SEAC I 4632-5156/2018 Dated 23.11.2019 

Period of Compliance Report:- October 202 1 to March 2022 

Sl. 
No. 
A-
l. 

2. 

Conditions 

GENERAL CONDITIONS: 
A comprehensive EIA shall be undertaken taking into view 
conditions stipu lated in this clearance also and submitted to this 
Authority within 02 years of commencement of the project. The 
comprehensive EIA study should also include: 

i. The detailed impact ana lysis under scope of work 
particularly the impact on ambient air quality 
interpreting the incremental conduction of the various 
parameters based on air quality models. 

ii. The specific target group in the predominant wind 
directions. 

iii. Critical traffic analysis for the construction and the 
operation phases based on eco-friend ly fuels In order to 
formu late an action plan to keep the surrounding air 
quality confirming to its present level/the prescribed 
norm . 

iv. Efforts to utilize the fly ash to the maximum level and 
the natural clay/soil to the minimum level should be 
made. 

Permission for any tree fe lling sha ll be taken from Forest 
Department as per law. In addition to the propo ed compensatory 
plantation (3 Trees planted for every tree cut) it sha ll be ensured 
that adequate plantation on both sides of proposed expressway 
sha ll be undertaken with shade giv ing, ecologica lly friendly, sound 
absorbing and native species of trees to attenuate probable air and 
noise pollution. A densely populated green belt in both sides of the 
expressway sha ll be developed. 

\ 

~ 
Rav1 S1ngh 

1,;~~ir?.~:n:.n al ExpP.r~) 
_._ ., I . .• 

I Status of Compliance 

Work is assigned to QCI 
accredited consultant and 
study is initiated 111 the 
month of March 2021. The 
comprehensive EIA tudy 
is in progress. 

Complied. 
Forest Clearance with tree 
felling penntsston has 
been granted by MoEFCC, 
Regional Office Lucknow 
Vide letter no: 
88/U P/06/04/2020/F /954 
dated 09-10-2020. 
Attached as Annexure-!. 
Total 180884 numbers of 
plant have been planted 
on/alog median/avenue of 
the project road ti II the end 
of repot1ing period i.e. 31 51 

March 2022. Details 
attached as Annexure-V 
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Sl. 
No. 
3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

B. 

1. 

Conditions 

The implementati on of the environmental management plan should 
be rev iewed every 06 months by the project proponents and the 
Acti on Taken Report should be submitted to thi authority, 
UPP B, and the concerning District Mag istrate. 

The project proponent will set up separate environmental 
management cell for effecti ve implementati on of the MP etc. as 
well as stipulated environmental safeguards under the supervi ion 
of a eni or Experienced Executi ve. 

Full support should be extended to concerned offi cers/authoritie 
by the project proponent during their inspecti on of the prqject for 
monitoring purpose by furni hing full detail s and action plan, 
including acti on taken reports In respect of mitigative mea ure 
and other Environmental protection acti viti es. 
A Six Monthly moni toring report should be submitted to the 
Authority regarding the im plementation of the stipulated 
conditions. 
The E. I.A . Authority or any other competent authority may 
stipulate any other cond ition or environmental safeguards, 
subsequentl y, if deemed ncce sary, which should be compil ed 
with . 
First aid centres along the hi ghway should be Identified with 
referral fac ility for nearby trauma centres for cau a I ity 
management. 
Regular noi se levels should be monitored during construction and 
operation phase. 

The date and place of sampling of water testing should be prov ided 
along with the quality of water as suitable for drinking purpo e 
along with compliance report. 

SPECIFIC CONDITIONS: 
Project proponent shall can·yout the analysis for aquatic and 
terrestrial of soil and for surface water as we ll as subsurface water 
sample for environmental parameters/ contaminants affecting the 
ecologica l system. Water and so il test samples shall be coll ected 
and be analyzed for at least of two site stations of the ri ver/natural 
water bodie , di stance admea uring approx imately I OOmt. apati 
from one another, and likewise fo r subsurface water, at least two 
subsurface water sample shall be co ll ected from both bank side of 
the river/ natural water bodies, trans di stance admea uring 
approximately 500mt., apart in the traverse journey of Expre way 
road/bridge width . 

\ 

~ ,~v 
~--L-/ Ravi Singh 

{~~~~~~~~~n al Exr·r ,.,, 
~ \ , ... , .,. ' ' 

Status of Compliance 

The im plementati on of 
Envi ronment Management 
Plan and Action Taken 
report i rev iewed in the 
month of March 2022. 
Attached as Annexure-11 . 
Complied, Environmental 
Management ce ll has been 
etu p under the 
upcrvis ion of Manager 

(Environment) UPEIDA. 
Being complied. 

Being complied. 

Noted. 

Will be complied. 

Being complied. 
Environmental Monitoring 
reports (a ir, water, noi e 
and oi I) attached as 
Annexure-Ill 
Being complied. 
Environ menta I Monitoring 
report (a ir. water, noise 
and so il ) attached as 
Annexure-Ill 

Being complied. 
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Sl. Conditions Status of Compliance 
No. 
2. Project proponent shall a sse the impact of Expressway Noted 

road/bridge construction on migratory birds under the directi on and 
supervi sion of ChiefWildlife Warden ofG ovt. of U. P. 

3. Conservation mea ures shall be adopted to preserve aquatic and Noted 
terrestria I fauna. 

4. Bio-diversity in terms of fl ora and fauna shall be maintained. Noted 

5, State Environmental Impact Assessment Authority reserves the Noted 
ri ght to add additional safeguard measures subsequentl y. if found 
necessary, and to take action including the revok ing of the 
environmental clearance unde r the prov isions of the Environmental 
(Protection) Act, 1986, to ensure effective implementation of the 
ugge ted safeguard measures in a time bound and atisfactory 

manner. 
6. Status of compliance to the various sti pulated environmental Noted. 

conditions and environmental safeguards will be uploaded by the 
project proponent in its website. 

7. Source of water-required water shall be met by ri vers and canals Being complied at site 
wherever it is poss ible, if no other option boroawe ll may be 
recommended after obtaining permi ssion competent authority. 

8. Felling of trees only after obta ining NOC from the competent Compl ied. 
authority. 

9. Vehicle hav ing PUC certificate should be use. Being complied. at site 
10. Safe drinking water for labours should be prov ided. Being complied, RO 

drin king water is being 
prov ided for workers and 
other construction staffs of 
each packages of road 
section . 

11. I 00 PPM, PM 10 must be achieved. Being complied. Air. 
Water, No ise and Soi l 
mon itoring is being done 
as per Environmental 
Monitoring Plan. 
Monitoring rep01ts 
attached as Annexure-Ill 

12. Continuous online AAQ monitoring at every I 00 KM interva l to be Will be complied as per 
done. EMP. 

13. Trauma centre along with refreshment centre at every 50 KM to be Will be complied as per 
provided. IRC guideline I norm s. 

14. Drainage line and provi sion of li ghting on both side of the road Will be complied as per 
side should he provided. IRC guideline /norm s. 

15. Traffic light signal at each cross ing and at di version point to be Will be Complied as per 
provided. IRC guideline /norms 

16. Name of approaching town with mileage sign to be prov ided. Will be Complied as per 
IRC guideline /norm s. 

17. Mining permission from competent authority should al so be taken. Being complied. 

3 

490911



St. Conditions Status of Compliance 
No. 
18. The construction work shall be undertaken in a manner that the Being complied. 

active channel, flow and direction river coming under propo al 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

hould not be disturbed. The active channel width hall be as 
certified by Central Water Commission and sha II keep into account 
the flood flows also. The project in all it phases hall ensure that 
there is no uch activity that may affect/result in change of flow 
(quantity and direction) of river or silting of the river or it 
tributaries. 
The use of plastic waste in the con !ruction ofthe Highway shall be 
explored. It i suggested that the crusher' dust can be used along 
with plastic waste in construction of road. 
The fly ash generating potential of the surrounding areas shall be 
estimated and its use shall be explored in the proposed expressway. 

The project proponent shall obtain forest clearance under the 
provisions of Forest (Con crvation) Act, 1986, in case of the 
diversion of fore t land for non-fore t purpose involved in the 
project. 

The project proponent shall obtain clearance from the National 
Board for Wild life, if applicable. 

The project proponent shall prepare a Site-Specific Conservation 
Plan & Wildlife Management Plan and approved by the Chief 
Wildlife Warden. The recommendation of the approved Site 
Specific Conservation Plan I Wildlife Management Plan shall be 
implemented in con ultation with the State Forest Deportment. The 
implementation report shall be furnished along with the six­
monthly compliance report. (in case of the presence of schedule-! 
species In the study area). 
The project proponent sha ll obtain Consent to Establish I Operate 
under the provi ions of Air (Prevention & Control of Pollution) 
Act, 1981 and the Water (Prevention & Control of Pollution) Act, 
1974 from the concerned State pollution Control Board/ 
Comm ittee. 
The project proponent shal l obtain the nece sary permission from 
the Central Ground Water Authority, In case of drawing of ground 
water I from the competent authority concerned in ca e of drawl of 
surface water required for the project. 
All potable water sources near the right of way should be such that 
they meet drinking water criteria as pre cribed. Necessary water 
recharge facilitie shall be constructed near each potable water 
station. 

Will be complied a per 
IR guidelines/norm . 

Being complied a per IRC 
guideline /norm and Fly 
ash noti1ication 1999 and 
its amendments. 
Fore t Clearance ha been 
granted by MoEFC 
Regional Office Lucknow 
Vide letter no ; 
8B/UP/06/04/2020/FC/954 
dated 09-1 0-2020. 
Not applicable (as 
alignment is not passing 
through any wildlife area) 
Not applicable 

Being complied. Attached 
a Annexure-IY. 

Complied. 
requirement. 

a per 

Drinking water used 111 

project being te ted and 
meeting prescribed 
criteria. Ra in water 
harve ting structure along 
the project road at the 
interval of 500meter is 
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Sl. 
No. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

Conditions 

Ground and surface water sources (Including river and cannel ) 
will be u cd to meet the water requirement during construction 
phase of the project road subject to perm is ion from the competent 
concerned authorities. Way to minimize the water consumption 
Including u e of stored rain water should be explored and included 
in the comprehensive CEIA as Indicated In condition no. I. 
It shall be ensured that the alignment and other project areas are 
more than 05 Km away from (i) Protected areas notified under the 
Wild Life (Protection Act, 1972 (ii) ritically polluted area as 
notified by the Central Pollution Control Board from time to time 
(iii) Notified (-co-Sensitive area (iv) inter-State boundarie and 
internal ional boundaries. 
For any extraction of ground water, prior perm is ion from CGWB 
shall be taken, 
Construction material shall be so handled that waste do not find 
their way into water bodies. Wastes shall be suitably collected and 
treated as per standards. Necessary consents shall be obtained from 
the competent authority in this regards. 
Separate Environmental Clearance a applicable shall be obtained 
for any subsidiary activities like rest areas, automobile repair shop 
etc planned in the project area as per EIA notification. 
Measure should be taken to protect the ponds along the propo ed 
alignment that may likely to be affected, Wetlands within the study 
area of the project should be Identified and it shall be ensured that 
there is no eco-degradation of the e wetlands as a result of the 
project. Details shall be submitted with the comprehensive EIA . 
The CNG station should bee tablished for proper functioning of 
vehicles to control pollution on the proposed highway. 
The operation and maintenance of dust monitoring to be reviewed 
after every six months. 
Rain water harvesting sites hould be developed where ever 
possible as per norms. 

The project proponent should obtain necessary permission from the 
tate Irrigation Depat1ment before drawing water from the river 

source for the purpose of the propo ed construction activity. Prior 
penni sion from the concerned Authority should be taken for any 
abstraction of groundwater. 
Noise barriers should be provided at appropriate locations 
particularly in the areas where the alignment passes through 
inhabited area , so as to ensure that the noise levels do not exceed 
the prescribed standards and comply with provision given under 
Noise Rules 2000 (as amended) for silence zone as defined under 
the rules. 
Rest areas with faci I ities I ike toilets and refreshment may be 

S~;~ 
(~nvironmental Expert\ 

"' •}.,.:_ .. ' , ;::' : ~:~;/"hi'~ '·W• ).• •,' 

Status of Compliance 

being constructed. 
Will be complied. 

Complied, 

Will be complied . 

Will be complied. 

Noted 

Noted 

Will be considered. 

Being complied. 

RWH tructures will be 
constructed on both sides 
throughout the project 
length at the interval of 
every 500m. 
Noted 

Will be compiled as per 
site requirement. 

Will be complied as per 
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Sl. Conditions Status of Compliance 
No. 

included along the expressway. IRC guidelines/ norms. 
39. Provision of trauma center/medical facilities is to be provided on Will be complied as per 

thi s expressway within convenient di stance. IRC guidelines/ norm s. 
40. It is suggested that in between two ways of the road the height of Will be complied as per 

the divider on both side of the green verge should be uch that no IRC guideline /Norm s. 
traffic like motorcyc le. cycle, and tractor can cross over. it is also 
ugge ted that it will be better if in between two road strong 

railing could provided with sufficient height. 
41. Overloading factor should be adequately incorporated during Noted 

design and construction of the expressway. 
42. Adequate drainage structures should be provided along the entire Will be complied. Total 

length of expressway so that no conditions of water stagnation are 827 drainage structures 
created. Near the settlement areas, drainage structures hall be have been proposed and 
covered. being constructed as per 

IRC gu ideline I norms and 
contract agreement. 

43. Relocation of temples and other cultural properties like mosques. Being complied. 
schools. hospital s etc, along the proposed alignment. shall be 
taken-up only after perm iss ion from competent authority/local 
administration. 

44. Suitable measures shall be taken to educate highway users on the Being complied. 
ri k of HIV and human trafficking. Environmental and safety 
awareness drives through hoardings should also be promoted. 

45. On every toll barriers Weigh Bridge is to be installed to check the Will be complied. 
load ofthe trucks and restrict the over loaded vehicles and comply 
as per the capaci~~ design of the road. 

46. Separate clearances from the competent authority shall be obtained Noted 
regarding acqui it ion of water bodies, forest land. cultural sites etc. 
Such clearances shall take into consideration minimum impact 
options. 

47. Sand and aggregates shall be obtained from approved quarries Being complied. 
only. Borrow areas shall have the approval of the competent 
authorities. 

48. Acquisition of land should be as prescribed under Govt. Rules. Complied. 
49. Dredged material from road side ditches should be suitably Will be complied where 

disposed as not to cause any environmental problem. Neces ary ever required . 
permission shall be obtained ti·om the competent authority in thi s 
regard. 

50. Consent for discharge of effluent from workers camp and other Being complied. 
construction activity shou ld be obtained from competent authority. 

51. Borrow pits should be so selected so as to have minimum lo s of Noted and being followed 
productive land. on project site. 

52. Separate NOC and consent ofthe UPPCB shall be obtained with Being complied. Ref. 
regards to aspha lt plants, crushers. bat thing plants, hot mix plants Point 24 of specific 
etc. condition. 

53. Landfill site for earth, stone or other construction material shall be Being complied. 
duly approved by the competent authority. 
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Sl. Conditions Status of Compliance 
No. 
54. The alignment shall be so maintained that there is no Alignment is not passi ng 

archaeological or cultural property in the project area. near to any archaeological 
or cultural site. 

55. The proposa l should conform to Regional Development Plan for Noted 
the area and if non conforming, uitable permis ion should be 
taken before construction from the competent authority. 

56. Adequate provision for infrastructure faci I itie including water Being complied at project 
upply, fuel and sanitation must be en ured for con truct ion site. 

workers during the construction phase of the project in order to 
avoid any damage to environment. 

57. Appropriate measures must be taken while undertaking digging Noted, and being foll owed 
activities to avoid any likely degradation of water quality and other at con truction ites. 
incidents 

58. Borrow pits for earth, quarry sites for road construction material Being complied at 
and dump site must be identified keeping in view the following : construct ion site . 
No excavation or dumping on private property is carried out 
without consent ofthe owner. 
No excavation or dumping should be allowed on wetlands, forest 
areas, protected or prohibited land or other ecologically valuable or 
sensitive location. 
Excavat ion work should be done in consultation with the Soil 
Conservation and Watershed Development Agencies working in 
the area. 
Construction spoils including bituminous material and other 
hazardous material s must not be allowed to contaminate water 
courses and the dump sites for such materials mu t be secured so 
that they should not leach into the ground water, and nece sary 
permission from the UPPCB be obtained. . During the earthwork on embankments care is to be taken 
regarding environmental pollution the adequate number of 
sprinkles should be used during the operation period. 

59. Adequate precaution and norm should be followed during Being complied at 
transportation of the con truction material so that it does not affect con truction site . 
the environment adversely. 

60. Borrow pits and other scars created during the road construction Being complied at site . 
should be properly levelled and treated . 

61. Possibility of use of non conventional energy sources may be Noted 
explored. 

62. Municipal solid waste & Hazardous waste shall not be used in the Noted and being complied 
construction ofthe expressway. 

63. Automatic traffic signal is to be provided at all crossing Noted, road inges have to 
functioning during day and night. be provided as per IRC 

guide I ines. 
64. During foggy weather the vehicular traffic may be held with Noted, parking facility to 

parking facilities to avoid accidents. be constructed a per IRC 
guidelines. 
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Compliance Report of Environn1ental Clearance Conditions of 
Bundelkhand Expressway Project: 

Name of the Project :- Bundelkhand Expressway 
Name of the Project Pr·oponcnt: - M/s- Uttar Pradesh Expressway. Industria l Developmen t 

Authority (UPEIDA) 

Clearance Letter No:- 407 I parya I SEAC I 4632-5 J 56/20 J 8 Dated 23 . J I .2019 

Period of Compliance Report:- April 2022 to September 2022 

SI. I Conditions 
No. 
A- GENERAL CONDITIONS: 
]. 

2. 

A comprehensive EIA shall be undertaken taking into vi ew 
conditions stipulated in this clearance also and submitted to thi s 
Authority within 02 yem·s of commenceme nt of the project. The 
comprehensive EIA study should also in Jude: 

i. The detai led impact analysis under scope of work 
particularly the impact on ambient air quality 
interpreting the incremental conduction of the various 
parameters based on air quality models. 

11. The specific targe t group in the predominant wind 
directions. 

111. Critical traffic analysis for the construction and the 
operation phases based on eco- fri endly fuels ln order to 
formulate an action plan to kee p the surrounding air 
quality confirming to its present level/the prescribed 
norms. 

iv. Efforts to utili ze the tl y ash to the maximum level and 
the natural clay/soil to the minimum level should be 
made. 

Permi ss ion for any tree felling shall be taken from Forest 
D epartment as per law. In addition to the proposed compensatory 
plantation (3 Trees planted for every tree cut) it shall be ensured 
that adequate plantation on both sides of proposed expressway 
shall be undertaken with shade giving, ecologically friendly. sound 
absorbing and native species of trees to atten uate probable air and 
noi se pollution . A densely populated green belt in both sides of the 
ex pressway shall be developed . 

I Status of Compliance 

Work is ass igned to QCI 
accredited consultant and 
study is initi ated in the 
month of March 2021 . The 
comprehensive ElA study 
is in progress. 

Complied. 
Fore t Clearance with tree 
felling permission has 
been granted by M oEFCC, 
Regional Office Lucknow 
Vide letter no; 
8B/UP/06/04/2020/FC/954 
dated 09-10-2020. 
Attached as Annexure-I. 
Total 5,40, 166 numbers of 
pl ants have been planted 
on/along med ian/avenue of 
the project road till the end 
of reporting period i.e. 301

h 

September 2022. Details 
attached as Annex ure-V 
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Sl. Conditions Status of Compliance 
No. 
3. The implementation of the environmental management plan should The implementation or 

be reviewed every 06 months by the project proponents and the Environment Management 
Action Taken Report should be submitted to thi s authority, Pl an and Action Taken 
UPPCB, and the concerning District Magistrate. report is reviewed in U1C 

month of September 2022. 
Attached as Annexure- 11 . 

4. The project proponent will set up separate environmental Complied, Environmental 
management cell for effective implementation of the EMP etc. as Management cell has been 
well as stipulated environmental safeguard s under the supervi sion setup under the 
of a Senior Experienced Executive. .. 

of Manager supervtsiOn 
(Environment) UPEIDA. 

5. Full support should be extended to concerned officers/authorities Being complied. 
by the project proponents during their inspection of the project for 
monitoring purposes by furnishing full details and action plan, 
including action taken reports In respect of miti gative measures 
and other Environmental protection ac tiviti es. 

6. A Six Monthly monit01ing report should be submitted to the Being complied. 
Authority regarding the implementation of ilie stipulated 
conditions. 

7. The E. I.A. Authority or any other competent authority may Noted . 
stipulate any other conditions or environmental safeguards, 
subsequently, if deemed necessary, which should be compiled 
with. 

8. First aid centres along the highway should be Identified with Will be complied . 
referral facility for nearby trauma centres for causality 
management. 

9. Regular noi se levels should be monitored during construction and Being complied. 
operation phase. Environmental Monitoring 

reports (air. water, noise 
and soi l) attached as 
Annexure-III 

10. The date and place of sampling of water testing should be provided Being complied. 
along with the quality of water as suitahlc for drinldng purposes Environmental Moni toring 
along with compliance report. reports (a ir, water, noise 

and soi l) attached as 
Annexure-Ill 

B. SPECIFIC CONDITIONS: 
Project proponent shall carryout the analysis for aquatic and Being complied. 

1. terrestrial of soil and for surface water as well as subsurface water 
samples for environmental parameters/ contaminants affecting the 
ecological system. Water and soil test samples shall be coll ected 
and be analyzed for at least of two si te stations of the river/natural 
water bodies, di stance admeasuring approximately lOOmt. apart 
from one another, and likewise for subsurface water. at least two 
subsurface water sample shall be collected from both bank side of 
the river/ natural water bodies, trans di lance admeasuring 
approximately 500mt., apart in the traverse journey of Expressway 
road/bridge width. 
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SJ. Conditions Status of Compliance 
No. 
2. Projec t proponent . hall assess the impact of Expressway Nntetl 

road/bridge construction on mi gratory birds under the direction and 
supervi sion of Chief Wildlife Warden of Govl. of U.P. 

3. Conservation measure s shall be atlopted to preserve aquatic and Noted 
terrestrial fauna. 

4. Bio-diversity in terms of flora and fauna shall be maintained. Noted 

5, State Environmental Impact Assessment Authority reserves the Notetl 
right to add additional safeguard measures subsequently, if found 
necessary. and to take action including the revoking of the 
environmental clearance under the provisions of the Environmental 
(Protection) Act, 1986, to ensure effecti ve implementation of the 
suggested safeguard measures in a time bound and sati sfactory 
manner. 

6. Statu s of compliance to the various stipulat tl environmental Noted. 
conditions and envi ronmental safeguards will be uploaded by the 
project proponent in its websi te. 

7. Source of water-required water shall be met by rivers and canals Being complied at si te 
wherever it is possible, if no other option boroawell may be 
recommended after obtaining permi ssion competent authori ty. 

8. Felling of tree. only after obtaining NOC from the competent Complied. 
authority. 

9. Vehicle having PUC certificate should be use. Being complied. at site 
10. Safe drinking water for labours should be provided. Being complied, RO 

drinking water is being 
provided for workers and 
other construction staffs of 
each packages of road 
section . 

11. I 00 PPM , PM 10 must be achieved. Being complied. Air. 
Water, Noise and Soil 
monitoring is being done 
as per Environmental 
Monitoring Plan. 
Monitoring reports 
attached as Annexure-Ill 

12. Continuous online AAQ monitoring at every 100 KM interval to be Will be complietl as per 
done . EMP. 

13. Trauma centre along with refreshment centre at every 50 KM to be Will be compli ed as per 
provided. TRC guideline I norms. 

14. Drainage line and provision of lighting on both side of the road Will be complied as per 
side should he provided. IRC guideline /norms. 

15. Trafric light signal at each crossing and at diversion point to be Will be Complied as per 
provided. IRC guideline /norms 

16. Name of approaching town with mileage sign to he provided. Will he Complied as per 
IRC guideline /norms. 

17. Mining permission from competent authority should also be taken . Being complied. 
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Sl. Conditions Status of Compliance 
No. 
18. The construction work shall be undertaken in a manner that the Being complied . 

active channel. flow and direction tivers coming under proposal 
should not be disturbed. The active channel width shall be as 
certified hy Central Water Commission and shall keep into account 
the flood flows also. The project in all its phases shall ensure that 
there is no such activity that may affect/result in change of flow 
(quantity and direction) of river or silting of the river or its 
tributaries. 

19. The use of pia tic waste in the construction of the Highway shall be Will be complied as per 
explored. It is suggested that the crusher's du t can be used along IRC guidelines/norms. 
with plastic waste in construction of road. 

20. The fly ash generating potential of the surrounding areas shall be Being complied as per IRC 
estimated and its use shall be explored in the proposed expressway. guideline /norms and Fly 

ash notification 1999 and 
its amendments. 

21. The project proponent shall obtain forest clearance under the Forest Clearance has been 
provisions of Forest (Conservation) Act , 1986, in case of the granted by MoEFCC 
diversion of forest land for non-forest purpose involved in the Regional Office Lucknow 
project. Vide letter no; 

8B/UP/06/04/2020/FC/954 
dated 09-10-2020. 

22. The project proponent shall obtain clearance from the National Not applicable (as 
Board for Wildlife, if applicable. alignment is not passing 

through any wildlife area) 
23. The project proponent shall prepare a Site-Specific Conservation Not applicable 

Plan & Wildlife Management Pl an and approved by the Chief 
Wildlife Warden . The recommendation or the approved Site 
Specific Conservation Plan I Wildlife Management Plan shall be 
implemented in consultation with the State Forest Deportment. The 
implementation report shall be furnished along with the ix-
monthly compliance repot1 . (in case of the presence of schedule-) 
species ln the study area). 

24. The project proponent shall obtain Consent to Establish I Operate Being complied. Allached 
under the provisions of Air (Prevention & Control of Pollution) as Annexure-JV. 
Act, 198 I and the Water (Prevention & Control of Pollution) Act , 
1974 from the concerned State pollution Control Board/ 
Commillee. 

25. The project proponent shall obtain the necessary permission from Complied, as per 
the Central Ground Water Authority, In case of drawing of ground requirement. 
water I from the competent authority concerned in case of drawl of 
surface water required for the project, 

26. All potable water sources near the right of way should be such that Drinking water used in 
they meet drinking water criteria as pre ·cribed. Necessary water project being tested and 
recharge facilities shall be constructed near each potable water meeting prescribed 
station, criteria. Rain water 

harvesting structure along 
the project road at the 
interval of 500meter is 
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SJ. Conditions Status of Compliance 
No. 

being constructed . 
27. Ground and surface water sources (Including rivers and cannels) Being complied as per 

wi ll be used to meet the water requirement during constructi on requirement. 
phase of the project road subject to permi ss ion from the competent 
concerned authorities. Ways to minimize the water consumption 
Including use of stored rain water should be explored and included 
in the comprehensive CEIA as Indicated In condition no. I. 

28. It hall be ensured that the ali gnment and other project areas are Compli ed. 
more than 05 Km away from (i) Protected areas notified under the 
Wild Life (Protecti on Act. 1972 (ii) Critically polluted areas as 
notifi ed by the Central Pollution Control Board from time to time 
(iii ) Notified (-co-Sensiti ve area. (iv) inter-Stale boundari es and 
international boundaries. 

29. For any extraction of ground water. prior permi ssion from CGWB Being complied as per 
shall be taken, requirement. 

30. Construction material shall be so handled that wastes do not find Being complied a. per 
their way inlo water bodies. Wastes shall be suitably collected and requirement. 
treated as per standards. Necessary consents shall he obtained from 
the competent authority in thi s regards. 

31. Separate Environment al Clearances as applicable shall be obtained Noted 
for any subsidiary activities like rest areas. automobile repair shops 
etc pl anned in the project area as per EIA notification. 

32. Measures should be taken to protect the ponds along the proposed Noted 
alignment that may likely to be affec ted , Wetlands within the study 
area of the project should be Identified and it shall he ensured that 
there is no ceo-degradati on of these wetlands as a result of the 
project. Detail s shall be submitted wi th the comprehensive EIA. 

33. The CNG station should be establi shed for proper functioning of Will be considered. 
vehicles to control pollution on theproposed highway . 

34. The operation and maintenance of du t monitoring to be reviewed Being complied . 
after every six months. 

35. Rain water harvesting sites should be developed where ever RWH structures will be 
possible as per norms. constructed on both sides 

throughout the project 
length at the interval of 
every 500m. 

36. The project proponent should obtain necessary permi ssion from the Noted 
State Irrigation Department before drawing water from the river 
sources for the purpose of the proposed construction activity, Prior 
permission from the concerned Authority should be taken for any 
abstraction of groundwater. 

37. Noise barri ers should be provided at appropriate locations Will be compiled as per 
particularly in the areas where the ali gnment passes through site requirement. 
inhabited areas, so as to ensure that the noi se levels do not exceed 
the prescribed standards and comply with provisions given under 
Noise Rules 2000 (as amended) for si lence zone as defined under 
the rules. 

38. Rest areas with facilities like toilets and refreshment may be Rest area with all 
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SJ. Conditions Status of Compliance 
No. 

included along the expressway. amenities provided as per 
IRC guidelines/ norms at 
locati on km 70+500 RHS , 
129+290 LHS . 179+050 
RHS , 225+ I 00 LHS . 

39. Provision of trauma center/medical facilities is to be provided on Medical fac ilities provided 
this expressway within convenient distance. as per IRC guidelines/ 

norm s at toll plaza 
locations- 4+460. 
179+050,225+ 100 and 
287+000. 

40. 1t is sugge ted that in between two ways of the road the height of W-beam metal crash 
the divider on both side of the green verge should be such that no barrier fencing has been 
traffic like motorcycle, cycle, and tractor can cross over. it is also provided throughout the 
suggested that it will he better if in hctween two roads strong alignment as per IRC 
railing could provided with sufficient height. guideline /Norms. 

41. Overloading factor should be adequately incorporated during Complined. 
design and construction of the expressway. 

42. Adequate drainage structures should be provided along the entire Will be complied. Total 
length of expressway so that no conditions of water stagnation are 827 drainage structures 
created. Near the settlement areas, drainage structures shall be have been proposed and 
covered. being constructed as per 

IRC guideline I norms and 
contract agreement. 

43. Relocation of temples and other cultural properties like mosques, Complied. 
schools, hospital s etc, along the proposed alignment. shall be 
taken-up only arter permission from competent authority/local 
administration. 

44. Suitable measures shall be taken to educate highway users on the Being complied. 
risk of HIV and human trafficking. Environmental and safety 
awareness drives through hoardings should also be promoted. 

45. On every toll barriers Weigh Bridge is to be installed to check the Complied. 
load of the trucks and restrict the over loaded vehicles and comply 
as per the capacity design of the road. 

46. Separate clearances from the competent authority shall be obtained Noted 
regarding acquisition of water bodies, forest land, cultural sites etc . 
Such clearances shall take into consideration minimum impact 
options. 

47. Sand and aggregates shall be obtained from approved quarries Being complied. 
only. Borrow areas shall have the approval of the competent 
authorities. 

48. Acquisition of land should be as prescribed under Govt. Rules . Complied. 
49. Dredged material from road side ditches should be suitably Will he complied where 

disposed as not to cause any environmental problem. Necessary ever required. 
permission shall be obtained from the competent authority in this 
regard. 

50. Consent for discharge of effluents from workers camp and other Being complied. 
construction activity should be obtained from competent authority. 
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Sl. Conditions Status of Compliance 
No. 
51. Borrow pit s should be so selected so as to ha ve minimum loss of Noted , and being followed 

productive land . on pro jec t site. 
52. Separate NOC and consent of the UPPCB shall be obtained with Being complied. Ref. 

regards to asphalt plants, crushers. bat thing plant s, hot mi x plant s Point 24 of specific 
e tc . condition . 

53. Land fill sites for earth , stone or other construction materia l shall be Being complied . 
duly approved by the competent authorit y. 

54. The ali gnment shall be so mai ntained that there i. no Alignment is not passing 
archaeological or cultural property in the project area . near to any archaeological 

or cultural si te. 
55. The proposal should conform to Regional Development Plan for Noted 

the area and if non-conforming, suitable permi ss ion should be 
taken before construction from the competent authority. 

56. Adequate provis ion for infrastructure facilitie. including water Being complied at project· 
suppl y, fuel and sanitation must be ensured for construction site. 
workers during the construction phase of the proj ec t in order to 
avoi d any damage to environment. 

57. Appropriate measures mu t be taken while undertaking di gging Noted, and being followed 
activities to avoid any likely degradation of water quality and other at construction sites. 
incidents 

58. Borrow pits for earth. quarry sites for road construction materi al Being complied at 
and dump sites must be ide ntifi ed keeping in view the followin g: construction si tes. 
No excavation or dumping on private property is carried out 
wi thout consent of the owner. 
No excavation or dumping hou ld be allowed on wetlands, forest 
areas, protected or prohibited land or other ecologicall y valuable or 
sensitive location . 
Excavation work should be done in consultation with the Soil 
Conservation and W atershed Development Agencies working in 
the area. 
Con truction spoil s including bituminous material and other 
hazardous materials must not be allowed to contaminate water 
courses and the dump si tes for such material s must be secured so 
that they should not leach into the ground water, and necessary 
permission from the UPPCB be obtained. 
During the earthwork on embankments care is to be taken 
regarding environmental pollution the adequate number of 
sprinkles should be used during the operation period. 

59. Adequate precautions and norms should be followed during Being complied a t 
transportation of the construction material so that it does not affect construction si tes. 
the environment adversely. 

60. Borrow pits and other scars created during the road construction Being complied at sites. 
should be properly levelled and treated. 

61. Possibility of use of non conventional energy sources may be Noted 
explored. 

62. Municipal solid waste & Hazardous waste shall not be used in the Noted and being complied 
construction of the expressway. 

63. Automatic traffi c signal is to be provided at all cross ing Noted, road singes have to 
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Sl. Conditions Status of Compliance 
No. 

fun ctioning durin g day and ni ght. be provided as per IRC 
guidelines . 

64. During foggy weather the vehicul ar traffic may be held with Noted, parking facili ty to 
parking facil ities to avoid acc ident s. be constructed as per lRC 

guidelines. 
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Complian ·c Report of l~~nvironmcntaf Clearance Cond itio ns of 

BundcH·hand Prnit'ct : 

Na me of th t· P.-okt't :- Humklklwnd l·. xprcsswa), 
Na m<' of th l· Pnljert P.-oponcnt :- !\Il ls- ll tt :1r Pn1dcsh J·:xprcssw:1ys Industrial Drvc lopmcnt 

Authority (l J PI ~ II );\) 

C k anance I .<·Her No :- 4071 paryn I SI·: AC I 4()12-5156120 1 H Dated 23.1 1.20 19 

Period of Compliance Report:- October 2022 to March 2021, 

Construction of the project is completed on datl·: Pkg-1 ( 14 .l an2023), Pkg-11 (20 Aug. 2022), Pkg-111 (28 
.lul y 2022), Jl kn-lV (2g-07-2022), J>k g-V (29-07-2022), Pk!!-V l (10-02-2023) 

Sl. I Conditions 
No. 

I Status of C ompliance 

A- GENERAL CONDITIONS: 
1. A comprehensive Ell\ shall he undertaken taking into vic'"' Work is assigned to QCI acc red ited 

conditions stipul utcd in thi s clearance ~1lso and submitted consu ltant and stud y is initi ated m 
to thi s Authority within 02 yea rs or commencement or the the month of' March 2021 and Final 

2. 

project. The comprehens ive Ell\ stud y should also report subm it! d to PL:. JD;\ on 
include: da te 26. 12.2022. v ide letter no 

1. The dctuilcd impact ana lys is unckr scope or ICTIUP12JJ)J\113 1 LDI I ~ W/TL/4224. 

work purticularl y the impuct on ambient a1r 

II . 

Ill. 

IV. 

qualit)' int erpreting the incremental conducti on 
or the vnrious pmametcrs based on air qualit y 
model s. 
The spe ·i1i c target group in the predominant 
wind directions. 
Critical trarti c anal ys is for the construct ion and 
the operation phases based on c ·o-fricndly 
fuels In order to formul ate an ac ti on pbn to 
keep the surroundi ng air qualit y eonfirmin •• to 
it s present level /t he prescribed norms. 
EfTorts to utili ze the 11 y ash to the m:.~x 1mum 

leve l and the n:.ttur ... d cl<~y/soi l to the minimum 
leve l should he made . -------

Permission 1{H· any tree telling sh;,.dl be t<.~ kcn f'rom l·orcst 
lkpartmcnt as per l:~ w . In addition to the proposed 
compcnsillory plilnt ati on (:1 Trccs pla nted f(lr evc rv lrcc 
cut) it shall bc cnsmcd tllil t il(kqu:ltc plant <llion on both 
si(ks ol' prnpused expressway sh:JII lw undntaken with 
sha(k giving. ccologica II y friend I y. sound ahsorhi Il l,! and 
native spec ies of' trees to all enuatc prohahk air and noise 
pollution . 1\ dense ly popula ted green belt in both sides or· 
the cx pr 'SSWll)' sh:1ll he dcvclopccl. 

Complied. 
l;orcsl Clcmance wi th tree Id ling 
permi ss ion has hecn gr~111tctl b:-
MoiTCC. l <.e~~iomd Of'licc 
I ,uck now Vide leiter no; 
R Bil l J> /OMO~ I20201FC '/954 da ted 
()t)-1 0-2020. /\twchcd as ;\nncxure- 1. 
Tot;d 4,97.) 7(, numbers of' plant s 
haw been pbntcd onl<llnng 
med i:111/il\'Cllll l' () j' the pro,ice t rom! 
surv ived numbers till t il~.· end of' 1 ___ __,. _ ___,.,.. \ / ---

-------~----

1 
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Condit ions 

~----l--------------------------------------------------1 

-t. 

s. 

The impl ementation or the cnvirottnlen t ~tl m:ltli.lgement 
plun should be reviewed every 06 month s h) the pro.iec t 
proponent s :md the J\c t ion Taken l ~eport shou ld he 
submitted to thi s authori ty. llPPCH, and the concernmg 
Di stri ct M:tgistr:tk. 
The proj ec t proponent will se t up seJXtntk cn\'ironment al 
management ce ll I'm cf'kctivc imp lL:mcntati on or the I ~M I' 

etc. as we ll as stipulated environmenta l salcguards under 
the supervision of'H Seni or Experi enced Executi ve. 
Full support should be ext ended to concerned 
o niccrs/authoritics by the project proponents durino the ir 
inspec tion or the project ror moni toring purposes by 
furni shing f'ull dctui ls und action plan , incl.uding ac tion 
taken reports In respect or miti ga tive measures and other 

Status of ( 'omplianct· 

r~: pmtin o pcnud 
202 1 lll'l' 2(1(121 () 

il S J\ nnL'X lll'l' -\1 
'I he impkmcntati o11 or 
l·: t1\'ironment M ~lll ~ t ~ement 1•1:111 <llHI 
J\c ti tlll 'I :th·n rL·port is rL' \ iL'\\L'd in 
the month or M:m:h :wn. Cop) 
Htt :tched as J\ nne:-.. mc-11. 
Compl icLI. LnvironnH:nt;tl 
Managemen t cell has set up undet 
the supL' rvts ton ol' Manap.cr 
(Environment ) l J PI ~ l]) J\. 

( 'omplicd . 

Environmental protec ti on acti vities. ----------------------------r------------------------------1 
J\ Six Monthl y munitorin~ report should be subm ill l.'d to 6. 

7. 

s. 

9. 

1 0. 

the Authorit y regardim!. the impl ementat ion or the 
sti pulatcd cond i I ions. 
The 1~ . 1. /\. J\utho rit ~' or an~' other competent < lulh orit ~ · m u~ · 

stipul ate any other conditions or cnvironmcntHI sal'cguurds. 
subsequently. il' d cmccl necessary, whi ch . houl d be 
comp iled wi th. 
First aid centres along the hi ghway shoul d be Identifi ed 
with referra l fa cility fo r nearby trauma centres for 
causalit y management. 
Regul ar noise leve ls shou ld he monitored durin g 
construction nnd op ration phase. 

The elate and place or samplin }..!. ol' wnter test in !! sho ul d he 
provickd <:dono with thl' (jll<llit~' of Willer HS suit abk l'or 
drinking purposes ;don .• with compliance report. 

!k ing com plied . 

Noted. 

Complied . 

lking complied. l : n v ironme nt ~d 

Monitoring report " (air. water. 
noi se and soi I) attached a ~ 

/\ nnex ure-111 
1 3c in ~· compli ed . 
I ~ n v ironnwnt<tl Monitorin g. reports 
(air. water. noise ;md so il) at tne hed 
as J\ nncxurc-11 1 

B. S PE_C_II71 C __ C'_O_N ~_!_'_ri_C_) N_1_S_: _____ --------,----------------~ 
J>roj cc! propon 'Ill shall c~ltTvout th L· anal ysis l"or <~qu<ttic Complied. 

I. and terrestrial ol · soil and I'm surl'<tl'L' W<ltcr :ts ,.ve il <IS 

suhsttrf;KL' watn su mplcs ror en vironment <d p:1r:unctersl 
con taminan ts af"l(:ct in !-' the ccologictl svstcm . Water <md 
so il test samples slwll he co llected and he anal~· ;.cd f'or <l l 
IL:a st ol· \ Wll sit e st;Jtions or the ri ver/n;l\ural Water bodie~ . 

di stance admc<lsuring appro · imat cl~· I OOmt. apart from 
one another, and likewise ror suhsurl itee water. at lc;tst tvm 
suhs ur l~tCL' wa ter S< tnlpk sh; tll lw etlllcetcd l"rom hotlt h:m k 
sick ol til l' 1"1\ 'LTI n;ttttr: ll \\ ':t tL·r hodic .. tr~lll ~· tlis t:tn n · 

L-. ___ ___J,_<l (~lle l t S ttt:0,_~ apprtJ,\) Ill :ttl·l~ )()lJtll l. . lljl<trl Il l tiH_· 11~\ ' l'I" :-.L' _j _ 
_.? ,:\ ---
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,-- -
~ htatu~ or ( "'~~lianee 

- -
Sl. Cond iti o ns 
No . 

. i(Hirlll'~~x pres~m <I) ru~td/hrid!.!e \\·idth . -- - ~-- - -
2. Projec t proponent shall <I SS<..'SS the imp:1ct or I ~x prL'SS \\ :1)' ( 'onn·rn :lrL';l I )I ·o :llld \\ ildli 1\..· 

ro<td /brid ge construc tion (lll m igntlory birds umkr the \\:mkn \\ L' l'l' consul led during 
direct ion nnd Sl '11L'I"V IS I on oi' Chief Wi ldlik W:mkn () ,. initi;d s t~1 ge ol· the proj ect to assL'SS 
(lovt. or U.J> . ti 1L' i mp:1ct ol 111 i (1 r~l tor) bird s. 

'I hl'I"L' IS IHl mi gr:ltlll') bird s pitth 
round ne:1r the ex pressw:1y 
:tl ignmcnl. 

3. Conserva ti on measures shal l he ado piL:d to prcscn L' Com pi il'd . 
aq uat ic and te rrestrial fl1U n:1. 

.t. Bio-divers it y in terms o f' fl ora and fauna shall be ( 'om plied . 
maintnincd. 

5, StalL: Environmental lmp<~ c t Assessment Authori ty Noted 
rese rves the ri ght to add addit ional safeguard measures 
su hscq ucn t I y. if' fo und necessa ry. and to luke ac t ion 
inc luding the revok in g or the en vi ron men!<~ I e lea r:nKL' 
u ndcr the provisions or tilL' I ~ n v iron nH.:n ta I (Proll.:c t ion) 
Act. 1986, to ensure e iTccti ve i mpl cmcntat ion oi' the 
suggested saf'cguard meas ures I ll ~~ time ho und and 
sa ti s f ~1c tory manner. 

6. Status o r compliance to the van ous stipu lated Noted. 
enviro nment al conditi ons :md environment:! I sakgumd s 
wi II he uploaded by the pro jec t proponent in it s websi te. 

7. Source of v,,ater-rcq uired wn tcr sha ll be met hy ri vers and Complied. 
c<~ n : li s wherl'\'l'l' it is poss ible. il' no other opt ion horo:l\\'l' ll 
111 <1)' he n.:commcndcd a f't er obtaining per1111 SSWn 
competent authorit Y. 

K l·c lling oi'trccs onl y utl cr obta in ing NOC f rom lhL· Compl icd. 
competent authorit ). 

9. Vehi cle hn ving Pll(' cc rti fi ca tc shoul d he usc. Complied . 
10. Sail' drinking watcr fo r labours shoul d be prov ided . !k ing complied . RO drinki ng ,,v;1tcr 

IS be ing prov ided I ( l r worl crs and 
other construction sta iTs () ,. each 
pucka)!.es ol· road sect ion . 

11. I 00 PP M. PM 10 must he achi eve l. Heing complied . Air. Water. Noise 
and Soil moni toring 1!> bei ng done 
it S rw I l·, n vi ron men t:1l Monitorin ~ 

Pl :11 1. Monitoring report s attached 
us nllL' ;>. lll'l'- 11 1 ---- - --

12. (_ 'ont inuous on lim· AA <) monitorin l,! nt eve r:' 1 () () K M In pro~ress to Compl) 
int crv:ll to be done. --

B . Tm um;t cc nL rL' a long \.V ith rcl'rcsh mcnl centre <~I ever:· )() Complied as pn II' (' guitklinc I 
k M to be provitkd . 110r111s. -

1-l. Dn ti nage lilll· and prov ision ol' lightin)! on both sitk (ll' lhL· ( 'ompl icd. 

-·- ~ad side sho~Jd I~ prov id~- _ ---·- -----
1 s. ' I r:tl'lil' li l,.!llt s inn:tl ut L'Hc h noss in:' und n l clivn sit lll poin t ( 'omplicd . 

l(l hl' prm·itkd. 
- -

.., 
·' 
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Sl. 
No. 
16. 

1-
17. 

19. 

---------------------------------
C ondition s 

NamL' n l <tppro:1chin o town w ith mileage sinn to h, 

_pnw i d_L'_d_. -------------------------------
~i nin ~ permi ss ion !'rom competent authorit) should :tl ~o 

be 1:t kcn . -------------------------------------
·1 he construction \\ Ork shall be umkrtakc1t 111 :t nt:tllllL't 
thai tilL· :tctivc ch:mncl , !low and direction rivers comin ~· 

under proposal should not be di sturbed . The uc ti ve ch:mnel 
width slw ll be ~1s cc rti!icd by Central Wukr Commi ~siot t 

and sh;_t\l keep into account the !lood !lov. s al so. 'I hL· 
project in all it s phas ·s shall ensure thut there is no such 
acti v it )' that may afl'e ·t/rcsult in change or !lm\ (quuntil) 
nnd direction) or n vcr or si lting or the nwr or ih 
tributuries. 
The usc o I' plasti c waste 111 the cons! ruction or the 
lli gh'"'ay sh:dl be ex plored. 1t is s u g~cstcd tlwt the 
c rusher's d 11st can be used alon~ with plasti c \\'a ste 111 

construction o!'road. 

I Statu~ or Compliant'(' 

I ( Ll nlpliL·d :ts per II ~(' ouilklitt l' 
/non n-.. 
( 'omplicd . 

l ~xplon:d to usc plastic ,.vaste in 
hi ~hwa y construct ion as per I R(' 
t!- llitklincslnorms but signi li can t 
quuntit y ol" plasti c waste were n(l t 
t!-Cncrutcd !'rom silL' . 

~----r-----------------------------------------------~~---
2H. 

2L 

22. 

The ll y nsh gcncr~1Lin g potenti:li ol' the surrou ndi tlg arc<~ ~ 
shall be estimated and its usc sha ll be c:xplon.:d in the 
proposed cxprcsswi.ty. 
The project proponent sha ll obtain l( ll'l'SI clearancL' unckr 
the provisions of Forest (Conservation) /\ct. 10X6. in case 
of the diversion 0!' forest Janel for 11011-lOrCSt purpOSl' 
involved in the proj ect. 

Comp li cd . 
Total - Quuntit y utili:r.cd 174 nc.; 
cum . in project (Pkg- lto VI) 
l·orcst Clearance lw ~ been t!- rant cd 
by MoEH'C Rcgionul OnicL' 
l .uc know Vide let ter no: 
l-m /l 1J>IO(l/0-1 120201FCI<>:' -1 dated 
(Jl)-1 0-2020. 

The project proponent shall obtain clcnrancc from the Not applicable (as a l i~nment is not 
Nntionul Board l(lr Wildlil'c, il' appl icabk. pass in ~ th rn u ~h ail)' ,.vil dlil"c arc<~) 

l------1--------------------------~~-------------------~~--
23. ., he proj ect proponent shall prepare a SilL' -~Ill'Ci lie Not applicable 

Conservat ion Pl<m & WildlilC Manngcmcnt Plan :md 
npproved hy the Chi er Wi ldli!\.· Wurdcn . Thl· 
recommendati on or the approved Sik Spcci li e 
( 'onscrvation Plun I Wildlill· Mana~cmcnt Plan sh:dl he 
implemented tn consult ation with the StalL' l·orest 
Deportment. The impl cmcnt<.~tion report slwll he l'urnishcd 
alon n wi th the si:-; -monthl y compli:tncc report. (in case or 
thl' presence o l" sc hcd uk- 1 spec ies In the stud :· :trc:t). __ __ 

f--------t ----'---
'1 he project proponen t sha ll obtain CnnsL·nt to Lst:thlish I l lkin :· eompliL·d . /\ ll :tchcd ~ ... i . 2 ~ . 

Opemte under tilL' prov isions or Air (Prl'Vcntion ('\.: Control /\ nne .X LII"l'- 1\ '. 
nr Pollution) /\ct. 11)gl and tlw W:1 tcr (Prevention< '. 
Control nr Pollution) /\ct , I 1>74 rrom tlt L' eoncL'rnL·d ~1 :1k 

~---1 plllltttion ( ' o ntr~3o~trc.l l ( 'ommitt L'L'. _ 
1-------- -------------- - -

25. The project proponent shall obt;_tin tltl' ncecssar) 
permi ss ion rrom the ( \:ntrul (iround \Vater /\ uthorit ~. Itt 
case or druwin~ or ~round water I !'rom the l'Ulllpclcn l I 
autlmri1:' concern ·d 111 case or dnm I u l surl:tL'l' \\:l ll'l" 

I tcqt1i1nl lo r ll tL' pru_ject. 

Com plied. as per requirement. 

el- l'..:.__] ;\JI l~ l : tl k v\:tll·r Stll trc:::-11 L'<ty }J1L' ~hi~ \\ <1\ S ll~ ()~[ ~.!_li..!..!_t~• \\<lll'l ll Sl'li Il l prull'L"I 
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- ---,-------------------------------- -- --
' '1. Conditions Status or Comp liance 
No. 

27. 

2H. 

2'J. 

30. 

32. 

35. 

such tlwt they meet drinkino \\<lt cr cn tcri<t <t s prL·sc rihcd. 
Neccss;try W<l te r rcc h:HgL· l':tci I it ics sh:tll he construe ted 
m:ar e<t ch potable wa ter station. 

(!round and s ur! ~ t cc \Va ter soutn's (Including n vcrs t~nd 

canne ls) ,.viii he used to meet the water requirement during 
con structi on phase or the project ro:td suh_jel'l to 
permi ss ion from the competent conce rned authoriti es. 
Wnys to minimi :t.e the wa ter consumption Including usc or· 
stored rui n \.Va ter should be ex pl ored and included in the 
comprehensive CEIJ\ as lnc.li cn ted In condition no. I . 
11 sha ll be ensured that the alignment and other projed 
areas arc more than 05 Km away from (i) Protected areas 
notified under the Wild Lik (Protecti on Act, 1972 (ii ) 
Criti ca ll y polluted areas as notifi ed hy till' C'entr:ll 
Pollution Control Board from time to time (i ii ) Notified(­
co-Sensiti ve areas (iv) inter-Sta te boundari es and 
int crnt~tional boundari es. 
For any ex trl:lc ti on of grou nd watt;r, prior perm is. ion !'rom 
CGWB shall be taken, 
Co nstructi on material sh:tll he so handled that w:1stes do 
not 1ind their way into water bodi es. Wastes shall be 
suit abl y co ll ected and treated CI S per standa rds. ecessmy 
consen ts shall he obtained from the competent authority in 
thi s regards. 
Separa te Environmental Clea rances as appli cable shall be 
obtained for an v subsidiary activi ti es like rest areas. 
au tomobile repair shops etc. planned in the project area as 
per Ll/\ notifi ca tio n. 
Measures . hould be taken to protect the ponds al on tt the 
proposed alignment th at m~ty likel y to be nf'li.:cted . 
Wetl ands wi thin the stud y are il of' the proj ec t sho ul d be 
ldcntili cd and it sha ll be ensured th <~t there ts tHl l'Co­
dcgrudation of' these wetland s as a result of' the projec t. 
Detail s sh:.tll be submi tt ed with the comprehensi\'c I ·:Li\ . 

The CNCI stnti on should he establi shed l'or proper 
functionin g o r vehicles to cont rol pollution on til l· 
proposed hi glnva ~' -

hein!l lL' slcd :111d mL-cling prese t ikd 
criteri:t. l~:tin \\all'r h :tncstin ~· 

structure :dono thL· proj ect ro:td :tt 
the int crv<li ol ' ) 00metcr ts hL·in • 
constructed. 
Hein o complied <I S per req ttirclllL'lll. 

Compli ed. 

Being com pi ied as per rcq u i remenl. 

Being complied as per requirement. 

Noted 

Complied, 

lk in 12- Complied. 
Petrol pump/ ( ' ( I lill in ~· st;ltion 
<trL' hei11 g cst:thlished kn1 70 I ) ()() 

I{II S. 12() f2()0LII S. 17LJ ! 0) 0 

RII S. 22:'-t 100 U IS. 
T he opcrati(ln :~n d m:tint e n:~n c L' o l' dust monitorin ~· t (~h~ I k in g ~11rli ~. -------- - -­
reviewed al't e r every sic-; months. 

------------------------------~---------------~--------------
l{ai n wa ter harvesting s it es shoul d hL· Lkve loped wherL· ., otal 770 nos. or I ~ W II structure. 
ever possi-ble as per norms. has been constructed on hotlt sicks 

ol · tilL' proiL'Ct lcll !,! (h <1( til L· illl L' r\'<li 
o i.L'VLT\' )OUn~. 1 

~-- The pm_jcc t pmpo ttL't~s~tl d o!2!_:tin~_ll' CL:SS<ll _\ pnlllissiutl l ~l L' L .. <tml ll'2_!:titlL'Ll as j1l' t --~ i 
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---
SI. C'ouditious Statu~ of' C 'orllplta nt·c 

No. - -+--- -- --
l'rnm til L' St<1 1c lrri )'iltinn lkp:1 rtmcnt heron.· dr:l\\in~ \\iltLT 1\:qulrL'Illl'll l. 
l'r0 111 th l' rl\'l'r SOUrl'l'S l( \1· thl· purpose ol ' till' propOSL'd 
construction iiCti\·it ). Prior permission rrom the C011ClTiled 
A uthority should hL· take n l'or ~1ny ;~hstr:1ction ul· 

-
gruund\\ :1ter. __ _ 

:,7. NoisL· h:11-ri crs should he provided :11 uppropri:llc loc:1tioll s J>ro.il'l'l 1s Ill'\\ :ili ~nn1 cnt >recn 
parti cu larl y 111 tile areas where the ali !-!,nment passes lick! pro.iccl not pass1ng throu 12.h 
through inhabited arc:1s. so :1 s to ensure !hilt th L· nu1 sc inh:1hitcd :1rclls. 

!.9. 

levels do not exceed the prescribed standards and compl y 
with prov1s1ons g1vcn under Noise Rules 2000 (as 
amended) l'or silence zone as delincd under the rules. 

Re st areas with l~tcilitics like toilet s and rcrrcshmcnt m:1y 
be included nlong the cxpn.:ssway . 

Provi sion or traum:l center/medi cal l~tcilities is to hL' 
provided on thi s cxpressw<ty within convenient dist;~ncL'. 

40. It is suggested thill Ill between two Wii~1 S or the ro:ld the 
height or the divider on both side or the green verge should 
be such that no trarlic like motorcycle. cycle. and tructor 
can cross over. it is also suggested that it will he betkr il ' in 
between 1\>,o road s stron12 railing could provided '' ith 
su flicient hei !.!hi. 

41. Overloading factor should be ndcquatcl~' incorporated 
1----1-d_uring design <lnd construction or the cxpressw:l y . 

-t2. /\dcquute drllina!-'e st ructures should be provided alon 12 tilL' 
entire length oi' l'Xprcssway SO that no conditions ol · \\'<Iter 
stagnation arc crcatc:d. car the sett lemen t areas, dn.Jin<l!!l' 
structures sh:d I hL· Cl we red . 

-t:\. l'elm:ation ol' temples und other cultural rropntics liL l' 
mosq ues. school s. hospit~li s etc. alon~' til e proposL·d 
ali ~~nn1ent. sh:dl IK· lnken-up onl y ufter permi ss ion !'rom 

_ competL·nt <Htthorit~1/ ltKal admini stration. _ 
4-L Suit:~hlc nw:.1sures sh:dl he tall·n to edue<11L' hi ~>hw:l~ ' user.· 

on the ri sk ol ' Ill V and hum:111 tr:d'licking. 1-.ll\'ironmL·nt:d 
and snk ty aw:1rencss drives through ho~1rdin gs should :d su 
he promoted. 

Complied. Rest me;~ with ;ill 
amenities (toikts and rcl'reshmcnl) 
provided as per IRC guidelines/ 
norms at locati on km 7(H 500 RIIS , 
11<)-j 2 ')() LII S. 179 t 050 RI1 S. 
225-j 100 Lli S. 

'I otal (> amhul:mcc medical v<ln in 
cac h p;~ c k;~gcs o 1· ro :1d h<1 s been 
provided us per II)(' guidelines/ 
norms and medic<il facilities at toll 
plil / .a locations- '-I ! ..J(>(), 179 I 050 . 
225-j 100 and 1}\7-j {)()() has been 

provided . 
\\ '-hc:1m mct: il cr:~ sh harri er 
!Cncing. has been provided 
throughout the ali!..!nment us per 
I RC guidL· I illL' /Norms. 

( ·om pI inl. 

Complied . 'I ot:il l-G.7nos. ol' 
dr<~in<t ge structures h:1!-> been 
construcll'd as per II ~(' gu ideline I 
nor111 s and coni ract all recmcnt. 
Com pi ied . 

( 'ompl in I. 

----- -----·-------- -- --- ------------
45. 011 ever~ toll barriers Wcig.h Hrid~>e is to lw insta lled to Complied. 

·heel tilL· load ol · tilL· trucks uml rL· st rict til L· PVL'I' lo:tdetl 
I veltiL·k s <llld L'Oil1J1I .' :1 s per the e<~piiL' it~ tksi!-'11 o l tilL' ro:1 I. ' 

-t~ _j ~l'J~II~l'klll':i~CeS J r~llll t ~· . >111pe~ L'I~illl lllt ll'lt\ sl li l ~ l l,·l i'\ll ll 'LI . 

(, 
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St. Condition s - J ~Iaiii > of C't>lll(>iia tWl' 
No. - -

uhl<lincd rc~ardin o acqui sition or\ alcr hmli c ~, l (l rL'~ l l<lll ll . 
cu l tur; II sit es ele . Such C lc:mlllces sh;lll lake i 111 ( 1 

considLT<tliun minimum impact options. 

~7 . Sand and aggregates s h~lll be obt~tincd !'rom apprm ed <. 'ompltctL 
qu:trriL'S onl y. norrow areas slwll lwvc the appn)\'; ll o l tilL 
competent nuthoriti es. 

48. Acquisition or lund should b ·as prescribed under (]ov t. Com pi icd, 
R u lcs. 

..t <) . Dredged maleriul !'rom road side ditches should be suitabl ) Complied , 
disposed HS not to cause any cnv iron men t ~t l problem . 
Necessary permission shall he obta ined ll·om thl' 
competent authorit y in thi s rega rd . 

5(). Consent l(> r di scharge or cl'lluents from workers camp and Complied , 
other construction activity should be obt·tined rrom 
competent authority. 

51. Borrow pit s should he so elected so as to h~tvt.: minimum Noted . and being ro l lowcd on 
loss o r producti ve land. project site . 

52. Sepantlc N OC and consent orthc UPPC' H shall be Cnmpli cc.L Rcr. Point 24 or spec ifi c 
obtained w ith reg~trd s to asphalt plants. crushers. bat thin ):!. condition . 
plants. hot mi x pl ants etc . 

5~. Landfill sites for ea rth , stone or other construction materi4!1 Compli ed, 

-
shall he dul y approved bv the competent authority . 

54. The alignment shall be so maintained thatlhcre is no i\ li !2,nmcnt is not passino ncar to 
archaeological or cultural propert :v in the pro ject are; 1. anv archneo logic<tl or cu ltural sill' . 

~ ~ 

~ - · · The propos" I should conrorm to J'eoion;ll I k\'e lopmL·nt Noted. 
Pl an l()r the area and if non-conrormin !2., suitable 
pern11 SIOn should he taken before construction rrnm the 
competent authority . 

5(1. i\dcq uatc prov ision l'or infrastructu re racilitic s including Complied. 
W<t1cr suppl y. rue I <md sanitati on must he ensured !\1r 
onstruction workers during the construction phaSL' or till' 

pro_j<.:ct in order to avoid any damage to cnv ironmcn . 
57. i\ppropriat<.: mc<tsurcs must be t<tken while undertaking ( 'om plied . 

digging activities to avo id any lik cl~' degradation ol'\vatcr 
qualit y and other incidents 

5~ . B orrow pit s ror earth. quarry si tes ror road cons! ruction Being compli ed at construction 
nw teri:d and dump sites must he ic.kn tili ed kcepin 1:2 in vic\\ site :-- . 
the [(JliO\·\'ing: 
NP excuvHt ion or dumping on privaiL' propcrt:-· i ~ cmried 
out w ithout consent or t11L' owner. 
Nn cxc: tva tion or dumping should he all <l\·Vecl on WL'll;md ~ . 

l(lrcst are4!s. protected or prohibit ed l:md or Ol hL'I 
eco logicall y va luabk or sensiti ve locat io11 . 
I ~ xe< t V<l l ion work should he done in consult <tl ion with thL· 
Soi I ( 'onscrvat ion and Watershed I )cvc lopn1L'nt A!!encies 
wo rki n ~ · in tlw me:1. 
( <>n strtl l ' tioll spoil s incl ucl inF hit ll ll1 ill<lll :- lll<ll lTi:d :ll1d 
ollie 1 ha1.urdou ~ matcri~tl s mu~ I) () l ilL. ;d Ju\\ c,l I P • I --- - - -- ------ --.. -?> '{ 
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' - -
S!. Co ndit io ns Statu s of C 'ompli atlt·c 
No. 

- -- - --- -
con tam i n:ttL' W<t tcr co 11 rses and t!J L' dump Sil L'S lor SUL'!J 

I m ateria ls must he secured so th;tt thL')' should not k <tch 
into the •round water, and nL'Ccss;try perm iss ion l'rom th L· 
l l PPC n hL' obta ined . 
During the carth\\'ork on embankment s c<tre is to lw t:tken 
rcgmdin g environment;tJ poJJution the ;rdeqU<l\ L' nltll1hLT 01' 
sprinkles should he used during the operat ion period . 

SIJ. Adequa te preca utions <Jnd norm s should k !'ollo\\ed lkintt. complied at site .. 
during transportation of' the construction m;ttcri<tl so that it 
docs not nf'lcct the environment adversely . 

60. Horrow pit s and other scars crea ted during the ro<td Being complied ut sites. 
construction should be properl y levelled and treated . 

61. Possibility of' use of non conventional energy sources may Complied , so lar studs arc being 
be explored. used In th roughout the project to 

i 11 um i nate the road and !;.Uilk the 
user or the road . 

(,2 . Municipal so lid wustc & lla7.urdous \•VHS tc sha ll not he Compli ed . 
used in the construction orthe expressway . 

63. Automatic trartic signal is to hL' prov ided ut all crossing Noted. road singes huve to be 
l'unctionin j.!, during dn v and ni ght. prov ided as per IRC j.!,Uidel i nes. 

M. During foggy \.\'Cather the vehicular tr::~fli c m ~t)' be held Noted, parkin g fucilit~' constructed 
with JXtrkin !,'. !uciliti cs to avoid <tccidenh . as per II' C guidelines. 
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Compliance Report of Environmental Clearance Conditions of 
Bundelkhand Expressway Project: 

Name of the Pro ject :- . Bundelkhand Expressway, 
Name of the Pro ject P1·oponcnt:- M/s- Uttar Pradesh Expressways Industrial Development 

Authority (UPEIDA) 

C learance Letter No:- 407/ parya I SEAC I 4632-5156/2018 Dated 23.11.2019 

Period of Compliance R enort:- April 2023 to September 2023, 

Construction various packages completed on date: Pkg-1 (14 Jan2023), Pkg-11 (20 Aug. 2022). Pkg-111 
(28 July 2022), Pkg-IV (28-07-2022). Pkg-V (29-07-2022). Pkg-VJ (10-02-2023) 

Conditions Sl. 
No. A-_ ____, __ G_E_N_E_· RA_L_C_O_T,-1D_l_T_!_O_N_S_: ---

1. A comprehensive ElA shall be undertaken takjng into view 
conditions stipulated in this clearance also and submitted 
to this Authority withjn 02 years of commencement of the 
project. The comprehensive ElA study should also 
include: 

2. 

i. 

I I. 

Ill. 

!V. 

The detailed impact analysis under scope of 
work pa11icularly the impact on ambient air 
quality interpreting the incremental conduction 
of the various parameters based on air quality 
models. 
The specific target group in the predominant 
wind directions. 
Critical traffic analysis for the construction and 
the operation phases based on eco-friendly 
fuels ln order to formulate an action plan to 
keep the surrounding air quality confirming to 
its present level/the prescribed norms. 
Efforts to utilize the fly ash to the maximum 
level and the natural clay/soil to the minimum 
level should be made. 

Permission for any tree felling shall be taken from Forest 
Department as per law. In addition to the proposed 
compensatory plantation (3 Trees planted for every tree 
cut) it shall be ensured that adequate plantation on both 
sides of proposed expressway shall be undertaken with 
shade giving. ecologically friendly, sound absorbing and 
native species of trees to attenuate probable air and noise 
pollution. A densely populated green belt in both sides of 
the expressway shall be developed. 

I " /\ ,/ 

Status of Compliance 

Study is completed and Final report 
submitted to UPElDA on date 
26. I 2.2022. vide letter no 
JCT/UPEJDAIBKLD/EW/TL/4224. 

Complied. 
Forest Clearance with tree felling 
pem11SSJon has been granted by 
MoEFCC. Regional Office 
Lucknow Vide Jet1er no: 
8B/UP/06/04/2020/FC/954 dated 
09-10-2020. Attached as Annexure-I. 
Total 4,98,199 numbers of plants 
have been planted on/along 
median/avenue of the project road 
survived numbers till the end of 

1 
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Sl. 
No. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

B. 

1. 

Condit ions 

ll1e implementation of the environmental management 
plan should be reviewed every 06 months by the project 
proponents and the Action Taken Report should be 
submitted to this authority, UPPCB, and the conceming 
District Magistrate. 
The project proponent will set up separate environmental 
management cell for effective implementation of the EMP 
etc. as well as stipulated environmental safeguards under 
the supervision of a Senior Experienced Executive. 
Full supp011 should be extended to concerned 
officers/authorities by the project proponents during their 
inspection of the project for monitoring purposes by 
furnishing full details and action plan. including action 
taken reports ln respect of mitigative measures and other 
Environmental protection activities. 
A Six Monthly monitoring report should be submitted to 
the Authority regarding the implementation of the 
stipulated conditions. 
The E.J.A. Authority or any other competent authority may 
stipulate any other conditions OI environmental safeguards. 
subsequently, if deemed necessary, which should be 
compiled with. 
First aid centres along the highway should be ldentified 
·with referral facility for nearby trauma centres for 
causality management. 
Regular noise levels should be monjtored during 
construction and operation phase. 

The date and place of sampling of water testing should be 
provided along with the quality of water as suitable for 
driJ1king purposes along with compliance report. 

SPECJFJC CONDJTJONS: 
Project proponent shall carryout the analysis for aquatic 
and terrestrial of soil and for surface water as well as 
subsmface water samples for environmental parameters/ 
contan1inants affecting the ecological system. Water and 
soil tes1 samples shall be collected and be analyzed for at 
least of two site stations of the river/natural water bodies, 
distance admeasuring approximately l OOmt. apart from 
one another, and likewise for subsmface water, at least two 
subsurface water sample shall be collected from both bank 
side of the river/ natural water bodies, trans distance 
admeasuring appro>timatel~OOmt., apart in the traverse 

,~y 

/ RkSingh 
(EnVJronmertal Expen) 

ICT 8 d F.Y Pr.:J__-

Status of Comp liance 

reporting period I.e. 31st March 
2021 are 347887 . Details attached 
as Annexure-V 
The implementation of 
Environment Management Plan and 
Action Taken report is reviewed i11 

the month of September 2023. 
Copy attached as Annexure-H. 
Complied. Environmental 
Management cell has setup under 
the supervision of Manager 
(EnviioJmlent) UPEIDA. 
Complied. 

Being complied. 

Noted. 

Complied. 

Being complied. Environmental 
Monitoring reports (ajr, water, 
noise and soil) attached as 
A1mexure-lll 
Being complied. 
Environmental Monitoring reports 
(air, water, noise and soil) attached 
as Annexure-Ill 

Complied. 
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St. 
No. 

2. 

3. 

4. 

5, 

6. 

7. 

8. 

9. 
10. 

11. 

12. 

13. 

14. 

15. 

Conditions 

journey of Expressway road/bridge width. 
Project proponent shall assess the impact of Expresswa) 
road/bridge construction on migratory birds under the 
direction and supervision of Chief Wildlife Warden of 
Govt. of U.P. 

Conservation measures shall be adopted to preserve 
aquatic and terrestrial fauna. 
Bio-diversity in terms of flora and fauna shall be 
maintained. 
State Environmental Impact As::;t:ssment Authority 
reserves the right to add additional safeguard measures 
subsequent ly, if found necessary. and to take action 
includi11g the revoking of the environmental clrarmce 
under the provisions of the En\'ironmental (hotectJOn) 
Act, 1986. to ensure effective implementation of the 
suggested safeguard measures in a time bound and 
satisfactory manner. 
Status of compliance to the various stipulated 
environmental conditions and environmental safeguards 
will be uploaded by the project proponent in its website. 
Source of water-required water shall be met by rivers and 
canals wherever it is possible, if no other option boroawell 
may be recommended after obtaining permission 
competent authority. 
Felling of trees only after obtaining NOC from the 
competent authority. 
Vehicle having PUC certificate should be use. 
Safe drinking water for labours should be provided. 

I 00 PPM, PM 1o must be achieved. 

Continuous online AAQ monitoring at every I 00 KM 
interval to be done. 
Trauma centre along with refreshment centre at every 50 
KM to be provided. 
Drainage line and provision of lighting on both side of the 
road side should he provided. 
Traffic light signal at each crossing and at diversion point 
to be provided. 

~ ,~r 
R VI Smgh 

(Envtronmental Expert 
ICT Bkd Exp Pkg -

Status of Compliance 

Concern area DFO and \\ildlife 
warden were consulted during 
initial stage of the project to assess 
the impact of migratory birds. 
There is no migratory birds path 
found near the expressway 
alignment. 
Complied, 

Complied, 

Noted 

Noted. 

Complied. 

Complied, 

Complied, 
Being complied, RO drinking water 
is being provided for workers and 
other construction staffs of each 
packages of road section. 
Bei11g complied. Air, Water, Noise 
and Soil monjtoring is being done 
as per Environmental Monitoring 
Plan. Monitoring reports attached 
as Annexure-UJ 
In progress to Comply 

Complied as per IRC guideline I 
norms. 
Complied. 

Complied, 
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Sl. 
No. 
16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Conditions Status of Compliance 

Name of approaching tov..rn with mileage sign to be Complied as per IRC guideline 
provided. /norms. 
Mining pem1ission from competent autJ1ority should also Complied. 
be taken. 
The construction work shall be unde1taken in a manner Complied, 
that the active channel, flow and direction rivers coming 
under proposal should not be disturbed. The active cha1mel 
wjdth shall be as certified by Central Water Commission 
and shall keep into account the flood flows also. The 
project in all its phases shall ensure that there is no such 
activity that may affect/result in change of flow (quantity 
and clirection) of river or silting of the river or its 
tributaries. 
The use of plastic waste Ill the construction of the Explored to use plastic waste in 
Highway shall be explored. It IS suggested that the highway construction as per IRC 
crusher's dv$1 can be used along wjth plastic waste i11 

1 
guidelines/norms but significant 

construction of road. quantity of plastic waste were not 

The fly ash generating potential of the surrounding areas 
shall be estimated and its use shall be explored in the 
proposed expressway. 
The project proponent shall obtain forest clearance under 
the provisions of Forest (Conservation) Act, 1 986, in case 
of the diversion of forest land for non-forest purpose 
involved in the project. 

The project proponent. shall obtain clearance from the 
National Board for Wildlife, if applicable. 
The project proponent shall prepare a Site-Specific 
Conservation Plan & Wildlife Management Plan and 
approved by the Chief Wildlife Warden. The 
recommendation of the approved Site Specific 
Conservation Plan I Wildlife Management Plan shall be 
implemented In consultation with the State Forest 
Deportment. The implementation report shall be furnished 
along with the six-monthly compliance report. (in case of 
the presence of schedule-] species In the study area). 
The project proponent shall obtain Consent to Estabjjsh I 
Operate under the provisions of Air (Prevention & Control 
of Pol lution) Act, 1981 and tbe Water (Prevention & 
Control of Pollution) Act, 1974 from the concerned State 
pollution Control Board/ Committee. 
The project proponent shall obtain the necessary 
permission from the Centra] Ground Water Authority, In 
case of drawing of ground water I from the competent 
authOJity concerned in case of drawl of surface water 
required for the project, 
All potable water soutces__mar the right of way should be 

~;~ 
Rav1 Smgh 

(Environmental Expert) 
ICT Bkd Exp Pkg _ 

generated from site. 
Complied. 
Total- Quantity utilized 174789 
cum. in project (Pkg-1 to VI) 
Forest Clearance bas been granted 
by MoEFCC Regional Office 
Lucknow Vide letter no; 
8B/UP/06/04/2020/FC/954 dated 
09-) 0-2020. 
Not applicable (as alignment is not 
passing through any wildlife area) 
Not applicable as schedule-] 
species not found in tJJe study area. 

Being complied. Attached as 
Annexure-IV. 

Complied, as per requirement. 

DrinkiJlg water used in proje·ct 
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SI. 
No. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Conditions 

such that they meet drinking water criteria as prescribed. 
Necessary water recharge facilities shall be constTucted 
near each potable water station. 

Ground and surface water sources (Including rivers and 
cannels) will be used to meet the water requirement during 
construction phase of the project road subject to 
permission from the competent concerned authorities. 
Ways to minimize the water consumption Including use of 
stored rain water should be explored and included in the 
comprehensive CEIA as Indicated In condition no. 1. 
l1 shall be ensured that the alignment 8J1d other project 
areas are more than 05 Km away from (i) Protected areas 
notified under the Wild Life (Protection Act. l 972 (ii) 
Critically polluterl areas as notified by the Central 
Pollution Control Board from time to time (iii) Notified (-
co-Sensitive areas (iv) inter-State boundaries and 
international boundaries. 
For any extraction of ground water, prior permission from 
CGWB shall be taken, 
Construction material shaJI be so handled that wastes do 
not find their way into water bodies. Wastes shall be 
suitably collected and treated as per standards. Necessary 
consents shall be obtained from the competent authority in 
this regards. 
Separate Environmental Clearances as applicable shall be 
obtained for any subsidiary activities like rest areas. 
automobile repair shops etc. planned in the project area as 
per EIA notification. 
Measures should be taken to protect the ponds aJong the 
proposed alignment that may likely to be affected. 
Wetlands within the study area of the project should be 
Identified and it shall be ensured that there is no eco-
degradation of these wetlands as a result of the project. 
Details shall be submitted with the comprehensive EIA. 
The CNG station shouJd be established for proper 
functioning of vehicles to control pollution on the 
proposed highway. 

The operation and maintenance of dust monitoring to be 
reviewed after every six months. 
Rain water harvesting sites should be developed where 
ever possible as per norms. 

r r~ .~Y~ 
~ 

Rav· Srngh 
(EnvlrOnll •~::ntal Exper.} 

ICT Bkd Exp P g -

Status of Compliance 

being tested and meeting prescribed 
criteria. Rain water harvesting 
structure aJong the project road at 
the interval of 500meter is being 
constructed. 
Being complied as per requirement. 

Complied. 

Being compHed as per requirement. 

Being complied as per requi rement. 

Noted 

Complied, 

Being Complied, 
Petrol pump/ CNG filling station 
are being established along the 
project rood at km 70+500 RHS, 
129+290 LHS, 179+050 RHS. 
225+ I 00 LHS. 
Being complied. 

Total 770 nos. of RWH structures 
has been constructed on both sides 
of the project length at the interval 
of every 500m. 
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Sl. 
No. 
36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

Conditions 

The project proponent should obtain necessary permission 
from the State lrrigation Department before drawing water 
from the river sources for the purpose of the proposed 
construction activity, Prior permission from the concerned 
Authority should be taken for any abstraction of 
groundwater. 
Noise barriers should be provided at appropriate locations 
particularly Jl1 the areas where the alignment passes 
through inhabited areas. so as to ensure that the noise 
levels do not exceed the prescribed standards and comply 
with provisions given under Noise Rules 2000 (as 
amended) for silence zone as defined under the rules. 
Rest areas with facilities like toilets and refreshment may 
be included along tJ1e expressway. 

Provision oftraw11a center I medical facilities is to be 
provided on this expressway within convenient distance. 

1t is suggested that in between two ways of the road the 
height of the divider on both side of the green verge should 
be such that no traffic like motorcycle, cycle. and tractor 
can cross over. it is also suggested that it wil I be better if in 
between two roads strong railing could provided with 
sufficient height. 
Overloading factor should be adequately incorporated 
during design and construction of the expressway. 
Adequate drainage structures should be provided along the 
entire length of expressway so that no conditions of water 
stagnation are created. Near the settlement areas, drainage 
structures shall be covered. 
Relocation of temples and other cultural properties like 
mosques. schools, hospitals etc, along the proposed 
alignment, shall be taken-up only after permission from 
competent authority/local administration. 
Suitable measures shall be taken to educate highway users 
on the risk of HJV and human trafficking. Environmental 
and safety awareness drives through hoardings should also 
be promoted. 
On every toll baniers Weigh Bridge is to be installed to 
check the load of the trucks and restrict the over loaded 
vehicles and~comply as p($Y'lhe capacity design of the road. 

~~ 9 
(Environmental Expert) 

ICl Bkd Exp PKg-

Status of Compliance 

Noted. and obtained as per 
requirement 

Project is a new alignment green 
field project and not passing 
through inhabited areas. 

Complied, Rest area with all 
amenities (toilets and refreshment) 
provided as per IRC guidelines/ 
norms at lor.ation km 70+500 RHS, 
1 29+290 LHS, 179+050 RHS, 
225+100 LHS. 
Total 6 ambulance medical van .. 
one in each packages of road has 
been provided as per lRC 
guidelines/ norms and medical 
facilities at toll plaza locations-
4+460. 179+050. 225+100 and 
287+000 has been provided. 
W-beam metal crash barrier 
fencing has been provided 
throughout ilie alignment as per 
IRC guideline /Norms. 

Complied, 

Complied. Total 827nos. of 
drainage structures has been 
constructed as per 1RC guideline I 
norms and contract agreement. 
Complied, 

Complied, 

Complied, 
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Sl. 
No. 
46. 

47. 

48. 

49. 

so. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

Conditions 

Separate clearances from the competent authority shall be 
obtained regarding acquisition of water bodies. forest land. 
cultural sites etc. Such clearances shall take into 
consideration minimum impact options. 
Sand and aggregates shaJl be obtained from approved 
quarries only. Borrow areas shall have the approval of the 
competent authorities. 
Acquisition of land should be as prescribed under GoYt. 
Rules. 
Dredged material from road side ditches should be suitably 
disposed as not to cause any environmental problem. 
Necessary permission shaJJ be obtained from the 
competent authority in this regard. 
Consent for discharge of efi1uents from workers camp and 
other construction activity should be obtajned from 
competent authority. 
Borrow pi ts should be so selected so as to have minimum 
loss of productive land. 
Sepru·ate NOC and consent of the UPPCB shall be 
obtained with regards to asphalt plants. crushers, bat thing 
plants. hot mix _plants etc. 
Landfill sites for earth. stone or other construction material 
shall be duly approved by the competent authority. 
The alignment shaJJ be so maintained that there is no 
archaeological or cultural property in the project ru·ea. 
The proposal should conform to Regional Development 
Plan for the area ru1d if non-conforming. suitable 
permission should be taken before construction from the 
competent authority. 
Adequate provision for infrastructure facilities including 
water supply, fuel and sanitation must be ensured for 
construction workers during the construction phase of the 
project in order to avojd any damage to environment. 

Appropriate measures must be taken while undertaking 
digging activities to avoid a11y likely degradation of water 
quality and other incidents 

Borrow pits for earth, quarry sites for road construction 
material and dump sites must be identified keeping in view 
the following: 
No excavation or dumping on private property is carried 
out without consent of the owner. 
No excavation or dumping should be allowed on wetlands, 
forest areas, protected or prohibited land or other 
ecologically valuable o~:tive location. 
Excavatio~ wor,k ~houl e done in consultation with the 

~~ 
t ~: S r h '] 

(Enwonmental Expert 
ICT Bkd Exp Pr g-

Status of Compliance 

Noted, 

Complied. 

Complied, 

Complied, 

Complied, 

Noted. and being follov.red on 
project site. 
Complied. Ref. Point 24 of specific 
condition. 

Complied, 

Alignment js not passing near to 
any archaeological or cultural site. 
Noted. 

Complied. 
Project is in operation stage. 
limited staff is being deployed. 
providing with dignified living 
standard. 
Complied, 
Project construction is completed. 
Digging is not required in operation 
stage of the project 

Being complied at construction 
sites. 

.· 
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Sl. Conditions Status of Compliance 
No. 

Soil Conservation and Watershed Development Agencies 
working in the area. 
Construction spoils including bituminous material and 
other hazardous materials must not be allowed to 
contaminate water courses and the dump sites for such 
materials must be secured so that they should not leach 
into the ground water, and necessary permission from the 
UPPCB be obtained. 
During the earthwork on embankments care is to be taken 
regarding environmental pollution the adequate number of 
sprinkles should be used during the operation period. 

59. Adequate precautions and norms should be followed Being complied at sites. 
during transportation of the construction material so that it 
does not affect the environment ad\ ersely. 

60. Borrow pits and other scars created during the road Being complied at sites. 
construction should be properly levell'!d and treated. 

61. Possibi lity of use of non conventional energy sources may Complied. solar studs are being 
be explored. used in throughout the project to 

illuminate the road and guide the 
user of the road. 

62. Municipal solid waste & Hazardous '"'aste shall not be Complied. 
used in the construction of the expresswav. 

63. Automatic traffic signal is to be provided at all crossing Complied. road singes have to be 
functioning during day and night. provided as per lRC guidelines. 

64. During foggy weather the vehicular traffic may be held Complied, parking facility 
with parking facilities to avoid accidents. constructed as per IRC guidelines. 
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Sill 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 556 OF 2023 

IN THE MATTER OF: 

Arun Tiwari ... Applicant 

Versus 

State of Uttar Pradesh & Ors. . .. Respondents 
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KNOW ALL to whom these presents shall come that I, Mr. Phul Kumar Gaur, Authorised 
Representative ofM/s Gawar Construction Limited i.e. Respondent No.6 herein, do hereby authorise: 

Mr. Kapil Arora, Adv. (En No: D/1421/2003), Ms. Manjula Baxla, Adv. (En No.: D/535/2010), 
Ms. Aditi Tambi, Adv. (En No.: D/4699/2016), Ms. Palak Nagar, Adv. (En No.: D/5755/2018), 

Pravar Veer Misra, Ad:v. (En. No.: D/4372/2017) I Ms. Prashasthi Bhat, Adv. (En No.: D/4518/2020), 
Ms. Ashima Sharma, Adv. (En. No. D/13239/2022) 

Cyril Amarchand Mangaldas, Levell & 2, Max Towers, C-001/A, Sector 16 B, Noida- 201301, 
U.P., Tel: +91-120-6699000 Fax: +91-120-6699009: Mob: 9599487161 19599684696 1 

Email: kapil.arora@ c rilshroff.com I man jula.baxla(cL'cvrilshroff.com I palak.nagarm cyrilshroff.com 
(hereinafter called the Advocate) to be my Advocates in the above noted case and authorize 
him/them:-

To act, appear plead in the above noted case in this Court in which the same may be tried or heard and also in 
Courts. 

To sign, ftle verify and present pleadings, replications, appeals, cross objections or petitions for executions, 
review, revision, restorations, withdrawal compromise or other petition, replies, objections or affidavits or 
other documents as maybe deemed necessary or proper for the prosecution of the said case in all its stages. 

To file and take back documents. 

To withdraw or compromise the said case or submit to arbitration any difference of disputes that may arise 
touching or in any manner relating to the said case. 

To take out execution proceedings. 

To deposit, draw and receive moneys, cheques and other instruments and grant receipts thereof and to all other 
acts and things which may be necessary to be done for the progress and in the course of prosecution of that 
said case. 

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby 
conferred upon the attorney on my behalf. 

And I/we the undersigned do hereby agree to ratifY and confirm acts done by the Advocate or his substitute in 
the matter as my/our own acts, as if done by me/us to all intents and purposes. 

() -/V_.--
TRUE COPY 
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And I/We the undersigned do hereby agree to ratify and confinn acts done by the Advocate or his substitute 
in the matter as my/our duly authorised agent would appear in (his Court on all hearings ancl will inform the 
Advocate for appearance when the case is called up for hearing or any negligence of the said Advocate/s or 
his/their substitute. 

And I/Wethe undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us 
to be paid to the Advocate remaining unpaid he/they shall be entitled to withdraw from the prosecution of the 
said case until the same is paid up. If any costs are allowed for an adjoununent, the Advocate would be entitled 
to the same. 

IN WITNESS WHEREOF I/We do hereunto set my/our hand to those presents the contents of which 
have been understood by me/us this 29th day of April, 2024. 

Accepted: 

Mr. Kapil Arora 
Advocate 

(En No: D/1421/2003) 

Pravar Veer Misra 
Advocate 

(En. No.: D/4372/2017) 

Ms. Manjula Baxla 
Advocate 

(En No.: D/535/2010) 

Ms. Prashastbi Bhat 
Advocate 

(En No.: D/4518/2020) 

() -
,/1,/---

TRUE COPY 

Ms. Aditi Tambi 
Advocate 

(En No.: D/4699/2016) 

Advocate 
(En. No. D/13239/2022) 

Signature 
Identified 

Ms. Palak Nagar 
Advocate 

(En No.: D/5755/2018) 
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